FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
4B NETWORKS PRIVATE LIMITED
OPERATING IN VARIOUS SERVICES UNDER THE REAL ESTATE SEGMENT LIKE LOAN
SERVICE, SITE VISIT AND BROKER SUBSCRIPTION HAVING OPERATION IN INDIA
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS
1. Name of the corporate debtor along | 4B Networks Private Limited
with PAN & CIN/ LLP No. PAN No. AABCZ6271C
CIN No — U73100MH2020PTC349457
2. Address of the registered office 4th Floor, Gayatree Plaza, Turner Road, Bandra (W)
Mumbai Mumbai City MH 400050 IN
3. URL of website Website of the Corporate Debtor is not available.
4, Details of place where majority of | Mumbai.
fixed assets are located
5. Installed capacity of main products/ | Not Available
services
6. Quantity and value of main products/ | Quantity: Not applicable
services sold in last financial year Total Receipts: Rs. 17.81 crores (from sale of services)
(As per last audited financials for FY 2021-22)
7. Number of employees/ workmen No employees at present
8. Further details including last available | Email request be sent to:
financial statements (with schedules) | cirp.4bnetworks@ gmail.com
of two years, lists of creditors are
available at URL:
9. Eligibility for resolution applicants | Email request be sent to:
under section 25(2)(h) of the Code is | cirp.4bnetworks@gmail.com
available at URL:
10. | Last date for receipt of expression of | Saturday, 7 December, 2024
interest
11. | Date of issue of provisional list of | Thursday, 12 December, 2024
prospective resolution applicants
12. | Last date for submission of objections | Tuesday, 17 December, 2024
to provisional list
13. | Date of issue of final list of prospective | Friday, 27 December, 2024
resolution applicants
14. | Date of issue of information | Monday, 30 December, 2024
memorandum, evaluation matrix and
request for resolution plans to
prospective resolution applicants
15. | Last date for submission of resolution | Wednesday, 29 January, 2025
plans
16. | Process email id to submit Expression | cirp.4bnetworks @gmail.com

of Interest

Date: 22nd November, 2024
Place: Mumbai

Resolution Professional - 4B Networks Private Limited (Under CIRP)

Reg. No: IBBI/IPA-001/1P-P-02465/2021-2022/13927

Correspondence Address of the Resolution Professional: Unit # 207, Kshitij, Near Azad Nagar Metro
Station, Veera Desai Road, Andheri West, Mumbai — 400053.
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&p LTIMindtree | _

LTIMindtree Limited

(Formerly Larsen & Toubro Infotech Limited) "IMPO HTANT" | Sehedube-l Form A
CIN: L72900MH1996PLC 104603 bigparicb i cmeticrioat relod i Public Announcement
Registered Office: LAT House, Ballard Estate. Mumbal - 400 001, ) TEHR HDTIEETumH Made .;m,” . : : - (Under Reguiation & of the Insoivency and Sankruptcy Board of india
Indiz, Tel No: +01 22 6776 6776; Fax No: +31 22 4313 0807 NG ; " Whilst care is taken prior to acceptance of advertising (Insoivency Resolution Process for Corporate Persons) Requlations, 2016)
i COMCOR mwites Grline Open E-%ender in single bd system for below mentioned work, only Shrowgh
E-mail: investorf@itimindtres com Website: www Himindtres.com e-lendering . The bid decumenl can anly be dawnicadsd sferaayng T 10000 through aeing roen 5 ; s . FOR THE ATTENTION OF THE CREDITORS OF HOTEL HORIZOMN PRIVATE LIMITED
v 4 B L 2 T =8 |]-.3||..1;|;|5||5i',w ﬁndgmm cgrm'ﬁﬂlhf cﬂpy. It |5 nﬂ't pﬂss'b"e tﬂ III'IEII'”F!]II ":S‘ mtentﬁn ThE Imi‘an Al___ I H-EL:E"‘“'HI PARTICULARS -
HDTIGE Tander Mo Bid R Fla-'[aram:a CONIAREA-1TC/Lockman/CMLK 2034 E P . . |Mame af the Comorale Debtor | Foted Horgon Privarie Limiled
z E-Tendor cum Reverse audion r WWork af LockiglJniceking ol Wagons s ress (P) Limited cannot be held responsible for such oration of Goepora | 7
TRANSFER OF EQUITY SHARES OF THE COMPANY TO Mame af Waork Lagrlirg E?_'I?mﬁmrzlfgtluﬁurm al ﬁala.l?lp and Im |:1l:r;-: Mragr-:gm"e:t?:u Jﬂ :{p { } f I ’ : Dn";ml G
THE INVESTOR EDUCATION AND PROTECTION FUND (IEPF) EiaRdta ng%umﬂ%%ﬁ'}?%ﬁgd T T T contents, nor for any 10ss or damage incurred as a 5. | Autvorky i which comore. | Foot — Mumibal
g e i i H H L] Sebdor 15 InCorpraded /| raqishenad
Members are hereby informed that pursuant to the provisions of lé%';%ﬁ“_‘jﬂﬁ' :”;‘{r;f."r_‘d'l‘j:‘; _Elé_ Ealita.s.?m e result of transactions with companies, associalions OF | | |7 [Cuporse beiey Ho ILinesd |55 0TMFTREFTCOTITET
| 24T raad wilh tha peastsr |0 |22 AT a) — ' . - = o " Wity i .
Section 124(0) of the Companiss Act, 2013 read wih the INVESIOr |  FeamesdMoney Depeall™ | ¥ 105 B0 (v e-paymont oy individuals advertising in its newspapers or Publications. sl
Education and Protection Fund Authonity |Accounting, Audit, Transfer Terder procassing foe 3, M- inclusve of o lsees and curbes iNonssfurdable) Frough e-paymenl 5 |Adoresa of the regsiened ofica | Registered Office: 37, Jubu Baach. Mumba, Maherashina
and Refund) Rules, 2016 (the Rules), the Company is required to Dateand time of Sals (Onding] | From 2211 2024 (a2 15:90 rr5|1E.i?'1'j'i'r'E-1‘|LE-_.;.mr;q:.n;, We therefore recommend that readers make G it -y el ety T,
transfer the shares in respect of which dividend has not been claimed Fra-Bid mesting | On 30,11 2034 &t 15:00 brs, , P ; ; corporaln dublee
for seven consecutive years or more, to the Investor Education and "Dt af uphaadineg of Corrigendum, fany | Or,cr aflor 04 122024 necessary inquines before SEﬂdlﬂg dlny MONMIES OF | | 5 [rsohency conmencemant oo |19 Noverber 2004
y e ¥
PI‘EII!EE-HI.‘:II"I FU”.'I] “E PF] E:T:‘mﬂ-suhﬂlﬂlmﬂ El'd '\..:'n :Isl .|f :III.E-& ﬂl 15.':':' HI"‘E. l: - : -t t . th d I-'-t . in réspaci Af porponade cedar
’ o ima of epening of tender -:-n1{| £3024 al 1550 Hrs en Erﬁng INio EII'I“I.F EIQI'EEI'I'EEI'I S Wi daveriisers or 7. |Eslimated dats ol dosune of 80 May 21025
In terms of the Rulas, the Second Interim Dividend declared on Place of Pre-Eid Mesting, Opening | | Office ofthe Senlor General Manager/C & OlArea-| : 1 , : e
January 17, 2018 for the financial year 2017-18 by erstwhile Mindtree "m"’ﬂ":"”“’“"“““““"""'"’"EEﬂlffrzprfHﬂ?&%‘lﬁfﬁﬁ;@?ﬁﬂﬁﬁlﬁ EEE?:IFMDE otherwise acting on an advertisement in dny Manner | |5 [rame and egiseation number of | Fame: Raht R s
Limited {now mearged with LTIMindiree Limited w.ea.l, November 14, | b trrme e b o e e o 21 o i iz insolvency professional acting | Registration Me.: IBENFPA-D019P-PO0TIA2017-
20231, Which Porraine Uislainadior & benod GEERVan Jals End the E"mﬂ-’."ﬂ'ﬁ? decﬂﬂn&:ccgfﬂ rgarves e 1okl T i any o i e wihout asagrng a resecns whatsoever. a5 e waokiion pofessional [2TANTE _ __
shares of the Company (i.e. shares of LTIMindiree Limited allotied in B f:;ﬁ:';f;;:;:ﬁ'ﬂi'“""m e TW:E:sﬂDAEmﬁ?Ehfﬂiﬂ? sl ®
liew of shareholding in Mindtree Limited) in respect of which dividend ragisterad Wit e Bosd Email ID; rghitmahra@holmail com
has not been claimed for the past seven consecutive years, are due to - 10, | Adaress and e-mad b be used for | Address; Towar A 3403, Oberci Woods, Cberal Garden
be credited in favour of IEPF on February 23, 2025. -.-::S:-i:-:r-:le-._:e wath: ;‘m imtarim g::m G:Dmﬁ;asl. Mumbai c..-:_ WMaharashira - 400063
s L g FRECITIN RSSO + NI anﬂ:?ﬂ'ﬂq

The Company has communicated individually to the concemed T |zt dale for submisslon of caims | 39 December 2024 (14 davs ,m“_ﬁﬁ,}-mﬁ. STHELT

members whose shares. are liable to be transferred to IEPE. The ordar e 197 Housmbar 2004

Company has also uploaded details of the meambers whose shares jONJ UA OVE RS EAS L| M |TE D 12, | Clasees of credilors, H any, under |
clauze (b) of sub-section (A of

ara liabla to be transfarred o IEPF, undar the Invastor Sadction on tha

; Registered Office: 545, Jubilee Walk Sector 70 Mohali, Chandigarh Sector 71, Rupnagar, S.A.S. Nagar (Mohali), Punjab, India, 160071, sacion 21, ascorained by the
website www. limindiras.com ! ; Contact Person: Ms. Vaishali Rani, Company Secretary and Compliance Officer; Tel No: +91 9872172032 inlefim reaciulion professional
The concermead members are raguasted to claim the Sacond Interim E-Mail ID: contactus@jonjua.com; Website: www.jonjua.com; H gm;as.!:f mc;;:rfn?m | P,
1% il refemmiona® ideffied Io acl as
Dividend declared for financial year 201718 and onwards, on or Corporate Identity Number: L51909PB1993PLC013057 Pl
before February 16, 2025, in order to avoid their dividend NOTICE OF RECORD DATE A e e e
amount/shares being transferred to IEPF, for pach class)
Mambars may i"-iﬂlﬂi:p' note that no claim shall lie against the Cﬁl‘np{-ﬁll‘l'.l' Pursuant to Regulation 42 of SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015 and vide resolution dated 14, |ia}Relevanl Forms and Webhnk: hilpsVibbi govinfenhometowricads
in respect of the sharas and the unclaimed dividend credited to the Novemb‘:r 21, 2024, pas:e‘j by the Board of Directors O: the Company, Notice s hereby given that the Record Date for determining iﬂ;ﬁﬂiﬁ;rﬁnﬂwﬂ ” ;I-F:Il-'l:q:-:‘ ;mramm Ewﬂég:E-:;S;E:Ewnﬁiﬁﬁ:nl
account of IEPF, However, members may claim the same tl'_-.f FTI-EI:I{iI'Ig ;821;5 of shareholders of the Company eligible to apply for the Rights Equity Shares in the Rights Issue shall be Friday, November 29, s -11uur':% A BT
an gpplication to IEPF as perthe procedure oullined in the Rules. For Jonjua Overseas Limited | Ficiice. 75 sy, g Thiak i TobEtial Comipains Law TH burel haih ordeied e arimeresaeiEe a
In case members have any gquery on the above matter, they may On behalf of the Board of Directors | corporate insclvancy resolution process of the Hatel Hortzon Private Limited cn 156 November 2024,
contact the Company's Registrar & Transfer Agent, Link Intime India sd/- !’“i;’;?"’?’sn[:m'*'ﬂ?:; Frivate Lim#ad, are harsay ﬂﬂﬁ upan {n-submit their claims with procf on
Private Limited, Unit; LTIMindtree Limited, C-101, 247 Park, Date: November 21, 2024 Ms. Vaishali Rani gg{,mff:"’ b ol okt i B sl Tl
LES Marg, Vikhrol {W). .MIJI'Ht'Iﬂ.I - 400083, T - 022-491860040 Place: Mohali, Punjab Company Secretary and Compliance Officer | Tha financial creditors shall submitiher clams with proaf by aectranic means orily. All other crediors may
Email: rnt. helpdesk@linkintime.co.in. | submit the daims with preod in person, by pos! or by elecionic maans
For LTIMindtree Limited | A financiat credilor belonming 10 3 class, as Hated against he enry Mo, 12, shall indicabe ite cholos of

Sl s authorised representatnm fom amoeng the thes insohency pralessoreds lised asangt anry Mo, 1340 acl
e E D E LW E I s S {as autharised apresantatvn of the'class in Form A
'E | Submiszon allse or misiéading prosdsaf claim shall afrac] penafieg
i E{?mpﬂny SEcrﬁ[ary | Place: Mumbal
Place: Mumbai and Compliance Officer | Date: 22nd November 2024 Wame: Rohit Ramesh Meh
Date: November 22, 2024 ACS-17742 MUTUAL FUND : tE g
Edelweiss House, Off C.5.T Road, Kalina, Mumbai — 400098
IN THE NATIONAL COMPANY LAW TRIBUNAL, NOTICE
MUMBAI BENCH FORM G
C.P (CAA)/193/MB/2024 IN CA(CAA)/24/MB-IV/2024 RECORD DATE FOR DISTRIBUTION UNDER INCOME DISTRIBUTION CUM CAPITAL WITHDRAWAL OPTION (IDCW DPTION) '“;Eﬂg;_ﬁg;ﬁg%ﬁ?ﬁ E_FI'E”EIE'H“‘ESIEFSH
In the matter of the Companies Act, 2013; MOTICE is hereby given that Edelweiss Trusteeship Company Limited, Trustee to Edelweiss Mutual Fund, has approved declaration of OPERATING IN VARIOUS SERVICES UNDER THE REAL ESTATE
AND IDCW Options under the following Sch f Edelweiss Mutual Fund he details given below: SEQMERT LIS LOAN SERVICE,
: _ phons under the tollowing schemes ol taelweiss Viutual Fund, as per the details given below: SITE VISIT AND BROKER SUBSCRIPTION HAVING OPERATION IN INDIA
In the matier of Sections 230 o 232 and other applicable . - - - {Under sub-requlation {1) of regulation 364 of the Insoivency and Bankruptcy Board
Flfl:l'l'ii-ll,'.ll'lE m’ thﬂ Gﬂmﬂﬂﬂiﬂﬁ -'!l';t. E{”E and mrﬁﬂ f!'-ﬂI'I'IEIj ﬁ'liﬂl'ﬂl..ll'lﬂﬂf_ NAU‘ I.']EI‘ unl't o Inddia {Insolvendy Hesoldion Pracess tor Carpocale Persans) Begulations, 2018)
: Amount of Record as on Face RELEVANT PARTICULARS
AND Name of the Scheme/Plan/Option IDCW* Date November 19, WI"'E‘ 1. |Mame of the corporate debtor along |48 Metworks Private Limited
|I'I m'ﬂ I'I‘IEI[BT ':]'T SEhE‘:ﬂG I:If .ﬁrraﬁgﬂfﬂﬁﬂ[ t'E:I-'HEE'“ znzq pEr l,"'“t with PaM CIY LLP Mo, PAM Mo, AABCZTE2TIC
Sterlite Technologies Limited (‘Demarged Company’y and . CIN Mo - U731 00MH2020PTC 340457
STL Metworks Limitad (Resulting Comgpany'y and their respectiva \Edelweiss Balanced Advantage Fund - Direct Plan - Monthly IDCW Option 018 % 37.22 2. |Address of the reglsterad office 1" Flooe, Gayatree Plaza. Tumnes Roed, |
Shareholders and Creditors ('Scheme') IE:i e S R R BT Rt | o - e qban.jra I:- Mumbal Mumbal Cry MH
elweiss Balance vantage Fund - Regular Plan - Monthly ption . 00050
STERLITE TECHNOLOGIES LIMITED. a - - : | 3. |URL of website Websaite of the Corporate Deblor is
company incorporated under the Companies \Edelweiss Equity Savings Fund - Direct Plan - Menthly IDCW Option 0.08 Tuesday, % 15.8653 not available.
Act, 1956 having its Registered Office situated ' . . . - o : ; 1 | November 26, | £10.00 4. |Detads of place where majority of fsed | Mumibsa
at dth Fioor, Godrej Millennium, Koregaon Road .El:le}weqss. Eq_un:.r!-' Sawqg Fund Fl:egular Plan Mnnth!_',r IDCW [.J.qun . 0.08 5 024** T 14.1768 : 3 Ia::t:;_:, Erf_ |,:,m;.9,;| — | ! .
9, STS 12/1, Pune, Maharashira 411001, India ., First Pefitioner Company/ | | |Edelweiss Aggressive Hybrid Fund- Regular Plan - IDCW Option 017 | %27.61 g o e il el Appicaia
CIN; L31300PN2000PLC202408 Demearaed Compan [ g = = = - = ——
! Gk \Edelweiss Aggressive Hybrid Fund- Direct Plan - IDCW Option 0.17 %3318 B i oot coiontlll e Bt oo SN o
STL NETWORKS LIMITED, a company - services sold n kst flinancial year T e r".:l‘:l.-."}a 1 T.a.s 3 EEY ;unneul
incorporated under the Companies Act, 2013 Pursuant to payment of IDCOW, the NAV of the aforementioned IDCW L‘;Iptlnns of the Schemes will fall to the extent of payout and fihaies] it e F‘;a:-zl-f;r '
having its Registered Office situated at 4th statutory levy, if any. 7. [Mumber of employees | workmen No employees at present
;I.?grll gﬂr!r:l H:;"ﬂhq:;ﬁsﬁ??ii%ﬂﬂgarj% i _ *Distribution of the above IDCW s subject to availability of distributable surplus as on the Record Date and as reduced by the amount of 8. f'i"'“E" “Et-ﬁfﬂ imchuding last avadsnle EI"”E'" ::I'Jem ';E EE”._IHE:J
U mgénggﬂggg;megrn:ggﬁ Jndia. | Seeond F';Mn:lnler E[?mpﬂﬂ!r'.- applicable statutory lewvy, if any. Considering the volatile nature of the markets, the Trustee reserves the right to restrict the quantum of gapjflﬁ:zwﬁ: S"L:r::T;';”':f; FrAhnetecssEamn Leom
' ESUMING: L0mRany IDCW upto the per unit distributable surplus available under the Schemes on the Record Date in case of fall in the market. R :
iC HDSTIEE [}FPI:E.FLFIIHEHIJF SEHH;IFAHE‘I'ESGEHEEI';; PEJ”IIDH b “*or the immediately following Business Day if that day is a Mon-Business Day 8. |Eligibility for resolution  applicants F—;"ﬂﬂll E:JUEH l:l:E Eﬂ:nt;l"
ampany schema Patibon under Sections ] arvd other appheabie . . . ) undar sscton 25{2)(h of the Code is|cirp.dbnetworks@gmail.com
provisions of the Companies Act, 2013 for sanctioning the Scheme of ﬂll Unit holders whnsehname HFZF"EE“ ";t:‘lﬂ HﬂljfE'fﬂlr of Unit "_"3-'“'1’5;’:5 of the af*:!FE'TE ﬁzﬂned IDOW Options of the Schemes as at the close _{ovatabla at URL: _ |
Arrangement betwean Sterlita Technologies Limited {Demerged Company and | | ©F business hours on the Record Date shall be eligible to receive the IDCW so declared. 0 :_1.3 .;i?m Tor raceipt of expresajon of| Salurday, 7 Decamber, 2024
STL Natworks Limited ('Resulting Company') and their respective Shareholders Investors are requested to take note of the above. . T Date o sue o1 proviioral T8 G| Trursday, T2 Gocamba, 2028
and Creditors ('Scheme’) presented by the Petitioner Companies on 20 August For Edelweiss Asset Management Limited praspective resalution agplicants
2024 and was admitted vide order dated 11 October 2024 by the Hon'ble (Investment Manager to Edebwaiss Mutual Fund) 12 |Last date for submission of obieclions | Tuesday, 17 December, 2024
National Company Law Tribunal, Mumbai Banch (NCLT'). The said Company Sd/- to provisionsal list
Scheme Petition IS fixed for hearing before the Hon'bée NCLT on 5 December Place ' Mumbai Radhika Gupta 13Date of lssue of final list of prospective| Friday, 27 Decembier, 2024
: , ssnlution applcants
2024 in the morming or soon therealter, Date - Novernber 21, 2024 Managing Director & CEO c ;,m;u rr.lr m::;m: e -
: y i ) 4 i LI : i day, 30 Dustamiber, 2024
 any person concerned is desirous of supporting or opposing the said [DIN: 02657595) memarandum, evaluation matrix. and
Company Schems Petition, he/sha/it should send fo the undersigned Authorized request for resoluion plans to
Representative above mentioned address, the notice of hisfherfits intantion For more informatien please contact: = B mm.lumn apmm.mf = _ _
signed by himyher/it or his/her/its advocale, not later than 2 (Two) days before Edelweiss Asset Management Limited (Investment Manager to Edelweiss Mutual Fund) ARG o SRS SN (WA NS [ VT Sl 8 Uiy U
i ; = 16 Process emal 1d to submit Expression | eirp dbnebworks@gmail.com
the date fixed for the hearing of the Petition. Where any person concerned seeks CIN: UE5991MH2007PLC173409 s
to oppose the aforesaid patition, the grounds of opposition or & copy of affidavit : - ; ; 2 Date: 22" November, 2024 S/~
iy fhat Dokl shouid ba furmisiiad with such nofice, & Eopy:of the Copany Registered Office & Corporate Office: Edelweiss House, Off C.5.T Road, Kalina, Mumbai - 400 098, Dot Mo Larda e S
vy 4 Y Tel No: +91 22 4097 9737, Toll Free No. 1800 425 0090 [MTHLJ"BS-N L), Mon Toll Free No. 91 40 23001181, Fax: +91 22 40979878, ~ Meha Jain Hemani
Scheme Petition along with all the exhibits will be furnished by the Petitoner's P T N ST S on For HDH.I’:. lTnll:nrlncr rrgrwfmﬂmﬁ F:rn:ram LIrrJII;%d
Authorized Representative to any person requiring the same on paymentof the | | : : : e - HME;;'M “:'t‘i‘::“ﬁp.lgéfnu;ﬁé%‘ﬂu}E[%,._.fg_igﬁ%ﬁé‘g‘m;
3 1 f r . rresEon I'E‘EE- o BEaiL F_EII'I EEEIUI"-E'_: - ni . Itg], f43ar
prescribed s for the same —— MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS, Ko Mo Wekla Staion Vieors Dost B, it Wesl Mutnbar 1H008%
For STL Networks Limited READ ALL SCHEME RELATED DOCUMENTS CAREFULLY.
Amit Deshpande
Date: November 22, 2024 Authorised Signatory -
Place: Pune (ACS 17551) CHEMCRUX ENTERPRISES LIMITED MUTUALFLMND S

CIN: L01110GJ1996PLC029329 Scthi Hei
Regd. Off.: 330, TRIVIA Complex, Natubhai Circle, Racecourse, Vadodara-390007 T

.

—
UTI Mutual Fund

){msE METROPOLITAN STOCK EXCHANGE OF INDIA LIMITED Emall: girishshah(@chemarux.corn Fih.: 0205 256480312385903

Registered Office: 205(A), 2nd floor, Piramal Agastya Corporate Park, NOTICE OF POSTAL BALLOT THROUGH REMOTE E-VOTING
Kamani Junction, L.B.S Road, Kurla (West), Mumbai — 400070

. . . : . Notice is hereby given, in accordance with Section 108 and 110 of the Companies Act, 2013 (the 'Act) ” : ;
Tel. 9122 6112 9000, Website: www.msei.in/ Email id: secretarial@msei.in ) ; S
CIN: U65999MH2008PLC185856 read with Rule 20 and 22 of the Companies (Management and Administration) Rules, 2014 (‘Rules') and li', EJ-'- E'EJ-IJ'.H.F zm.-,{ﬂﬂl; kﬂ_
other applicable provisions, if any, Secretarial Standard on General Meetings (SS-2), Regulation 44 of e
NOTICE OF THE 16TH ANNUAL GENERAL MEETING’ the Securities and Exchange Board of India (Listing Obligations and Disclosure Requirements) N ;
E-VOTING INFORMATION Regulations, 2015 (‘Listing Regulations”) (including any statutory modification or re-enactment thereof Notice For Declaration Of

NOTICE is hereby given that the 16th Annual General Meeting (AGM”) of for the time being in force), read with the MCA General Circular No. 09/2024 dated 19th September 2024 - - - - -

Shﬁrghor:dﬁjrs ole\ﬂetrcapoIitSn StOCbk E)%hazndqze40ftlnzdé)aOLIiDmNilte(}ldS gtthhe COTEP\?_SY") and other relevant Circulars issued by the Ministry of Corporate Affairs (MCA') from time to time (MCA Income Distribution Cum Ca Plta| Withdrawal
will be held on fhursday, becember 19, at 2.Lu r rough video Circulars') and the Securities and Exchange Board of India in this regards and pursuant to other - -

gﬁgiﬁglenAcslgg%t(y: ((:Iczlr[%:]ai;AFl’Jgrll?, \Qzlrf;rw Ejmscéi&I,WLI,VlI&)SaIthg%,B(erén((jv\l;lgs(%)r: applicable laws and regulations the following resolutions are proposed to be passed by the members of UTI Aggressive Hybrid Fund (Erstwhile UTI Hybrid Equity Fund)
Mumbai — 400070, to transact the businesses as set out in the Notice of the Chemcrux Enterprises Limited (the Company) by way of Postal Ballot only through remote e-voting: T

meeting without the presence of physical quorum. 1.To consider appointment of Mr. Nayankumar Champaklal Shah (DIN: 10824202) as Non-Executive Quantum of NAV as on

IThe Notice along wil’gh. the A,\T”“"?" Repo;tzz()2232-£214 is bﬁ‘i"% sent ?”'Y thr?u%h Independent Director — Special Resolution Name of IDCW (Gross Record | Face Value | November 19, 2024
ggrtrz]trr)g?];/c mggeOgmgi(ljag’ddr%\g;nsbevrvere’ reogiste;[roeda V\th?reth(e) dggspc?sitt)ri 2.To consider appointment of Mr. Vjpul Pramodchandra Sanghvi (DIN: 10824210) as a Director (Non- the Plan Distributable Amt.)*| Date (per unit) (per unit)
Participant(s). The Annual Report containing the Notice is available on the Independent) — Ordinary Resolution % ¥ per unit | 3
website of the Company at https://www.msei.in/about-us/financials anc‘l‘ on th’g 3.To consider appointment of Mr. Vipul Pramodchandra Sanghvi (DIN: 10824210) as Whole Time UTI Aqaressive Hvbrid Fund |
‘r’]‘{[fbs,'/t/e of t.Nat'Oglal Services  Depositories  Limited  (“NSDL) Director designated as Executive Director and approval of payment of remuneration — Special Resolution Regug?mn ’ Pa))//out of

PS-IWWW.EVOTIng.nsdl.com. - . . In compliance with the provisions of the Act and Listing Regulations, read with MCA Circulars, the e

The Company has provided its Members, the facility to cast their vote L i , Income Distribution cum 43.9435
electronically, during the following period, through the e-voting services Company has completed electronic dispatch of Postal Ballot Notice along with explanatory statement Capital Withdrawal option Tuesday
provided by NSDL. thereto as required under the provisions of Section 102 of the Act on 21st November 2024 by email to all (IDCW)

its shareholders holding shares as on Friday, 15th November 2024 (“Cut-off date”) and whose email id is 9.00% 0.9000 November 26, 310.00

Commencement of remote e-voting: | Monday, December 16, 2024 from 9:00 AM (IST) ) , g n Friday, 1om . . , UTI Aggressive Hybrid Fund 2024
Conclusion of remote evoting Wednesday, December 18, 2024 at 5:00 PM (1ST) registered with the Company/ Depositories/ Depository Participants to transact the businesses as set out in Direct Flan - Pavout of

The remote o-voling shall be drsabled by’N o V(;tmg v—— the Notice dated 11th November 2024. Members who have not registered /updated their e-mail ids are m‘égme gr;s;ribaﬁ‘n fum 486006
Shareholders will not be allowed to vote beyond said date and time. In addition requesf[edl fo reglster_ ! _update the same V\.”th .thelr rgspectlve Deposﬂory Participantfs or their respective Capital Withdrawal option '
to the above, the facility of e-voting shall also be made available at the AGM for depositories for receiving future communication(s) in electronic form. (IDCW)
the Members who have not already cast their vote prior to the AGM by e-voting. The Postal Ballot Notice is available on Company's website at www.chemcrux.com, website of BSE = L = L -

Shareholders, as on cut-off date, will be able to attend the AGM through VC Limited at www.bseindia.com and on website of National Securities Depository Limited (NSDL), the *Distribution of above IDCW is subject to the availability of distributable surplus as on record date.
using the electronic platform provided by NSDL. The detailed instructions for agency for providing remote e-voting services, at www.evoting.nsdl.com. No physical copy of Notice has Income distribution cum capital withdrawal payment to the investor will be lower to the extent
e-voting and participating through VC are provided in the Notice of the AGM. L : .

Any person who becomes Member of the Company after sending the Notice been sent to Members and the communication of assent /dissent of Members will take place only through of statutory levy (if applicable). Income distribution will be made, net of tax deducted at source
of the AGM and holding shares as of the cut-off date may download the Notice remote e-voting. Voting rights of the Members has been reckoned as on Friday, 15th November 2024 as applicable.
of the AGM and follow the procedure for remote e-voting/ attending the AGM (cutoff date) and a person who is not a member as on cutoff date shall treat this notice for information . . .
through VC/e-voting at the AGM as mentioned in the Notice of the AGM. purpose only. Pursuant to payment of IDCW, the NAV of the income distribution cum capital
mgla ﬁssa :rl; SQEIS ?#ae;yre?‘g?/t%rtﬁgel-\llglgcg’ Fipe(;iilﬁﬁﬁf gk\é%tigget;}[/ioﬂsc(};fgisg All the members are informed that: withdrawal options of the scheme would fall to the extent of payout and statutory levy
and e-voting user manual available at the download section of 1.The businesses set forth in the notice of Postal Ballot shall be transacted only through electronic means. (if applicable).
https://www.evoting.nsdl.com (NSDL Website) or contact NSDL, 301, 3rd Floor, 2.The remote e-voting shall commence on Friday, 22nd November 2024 at 9:00 a.m. (IST). : ; iy : . -

Naman Chambers, G Block, Plot No- C-32, Bandra Kurla Complex, Bandra East, 3.The remote e-voting shall end on Saturday, 21st December 2024 at 05:00 p.m. (IST). The remote such of the umtholders 'under the. income distribution cum Capl.tal withdrawal options whose
Mumbai- 400051 or call on the toll-free number(s): 1800-21-09911 and 022 - . . T names appear in the register of unitholders as at the close of business hours on the record date
. ; e-voting shall be disabled by NSDL thereafter. Once the vote on a resolution is cast, a member shall . . T . . . . .
ﬁ8|8% k7002' @Ord |'S%|r']d a request at evoting@nsdl.co.in or not be allowed to change it subsequently fixed for each income distribution cum capital withdrawal shall be entitled to receive the income
elpdesk.evoting@cdslindia.com. : o . : o ) _

Helpdesk for Individual Members for any technical issues related to login 4.The cutoff date is Friday, 15th November 2024 for determining the eligibility to vote by electronic means. distribution cum capital withdrawal so distributed. The reinvestment, if any, shall be treated as
through Depository i.e, NSDL and CDSL: The Company has appointed Mr. Kashyap Shah (Membership No.: F7662, COP No.: 6672), Proprietor constructive payment of IDCW to the unitholders as also constructive receipt of payment of the
Login Type Helpdesk Details of M/s. Kashyap Shah & Co., Practising Company Secretaries, Vadodara to act as Scrutinizer for amount by the unitholders. No load will be charged on units allotted on reinvestment of IDCW.
Securities with | Members facing any technical issue in login can contact NSDL conducting Postal Ballot through remote e-voting in fair and transparent manner. )

NSDL helpdesk by sending a request at evoting@nsd|.co.in or call at The result of Postal Ballot will be announced within two (2) working days of conclusion of remote Mumbai
toll free no.: 022 - 4886 7000 e-voting and will be displayed on the Company's website at www.chemcrux.com, on website BSE Limited November 21, 2024 Toll Free No.: 1800 266 1230 www.utimf.com
Hac wi i ieali i ; at www.bseindia.com and on website of NSDL at www.evoting.nsdl.com. For e-voting instructions,
securfies with | Members acing any techrical ssue i logn can cortact DL members may go through the instructions given in Notice and i% case of any queries scJJr grievances REGISTERED OFFICE: UTI Tower, ‘Gn’ Block, Bandra Kurla Complex. Bandra (EJ, Mumbai - 400051.
CDSL helpdesk by sending a request at helpdesk.evoting@cdslindia.com . : ’ Phone: 022 — 66786666. UTI Asset Management Company Ltd. (Investment Manager for UTI Mutual Fund)
or contact at 1800-21-09911 members may refer the FAQs for shareholders and e-voting user manual for shareholders, available at the E-mail: invest@uti.co.in, [CIN-L65991MH2002PLC137867)
downloads section of www.evoting.nsdl.com or members may send request at evoting@nsdl.com or ' Y '
For Metropolitan Stock Exchange of India Limited members may contact Ms. Pallavi Mhatre on toll free no.: 022 - 4886 7000. qu more information, please contact the neares_t‘UTl Financial C_entre or your AMFI/ NI_SI\/I certified Mutual Fund
0 Sﬁ/'—( ; For CHEMCRUX ENTERPRISES LIMITED lesmbutor, for a copy of Stat/iment of Additional Information, Scheme Information Document and Key
urgesh Kadam Information Memorandum cum Application Form.
Place: Mumbai Head — Lega| and Company Secretary Place : Vadodara Sd/- . - - -
Date: November 22, 2024 Membership No. F8496 Date : 21* November, 2024 Dipika Rajpal (Company Secretary) Mutual Fund investments are subject to market risks, read all scheme related documents carefully.
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@ LTIMindtree

LTIMindtree Limited

(Formerly Larsen & Toubro Infotech Limited) = okt bt b M o ) HIMPO HTAHT" Schedule-l Form A
CIN: L72500MH1996PLC 104693 P i ph Public Announcement
Registered Office: L&T House, Ballard Estate, Mumbai - 400 001, TENDER NOTICE (E-Tendering Mode Ont - y , — (Under Requlation G of the Insolvency and Bankruptey Board of india
India, Tel No: +31 22 6776 6776; Fax No: +91 22 4313 0997 ey 7 h Whilst care is taken prior to acceptance of advertising {Insalvency Resolution Process for Corporate Persons) Regulations, 2016
S PONCCI Tt (s Ol oo [EShies T Sl o it i o i FOR THE ATTENTION OF THE CREDITORS OF HOTEL HORIZON PRIVATE LIMITED
SMCHTIN Orng:, | e Dl CHRCLETIEST] G M Drdy D CXn B iy i oL Brlire fnaim ng i " ' '
E-mail: investor@itimindtree, com Website: itimindtree.com the-wizbsite (wa. tenderwizard com/CCIL). ik ; copy, it Is not pusslhle fo UEﬂf}I’ its contents. The Indian RELEVANT PARTICULARS
| Tender Mo.J Bid Reference CONAREA-1TC Lockmen/CMLE 024 T v 1 MName of thie O ate Dictiln Hatal Hadzan Prvale Limiad
NOTICE E-lender -.':un!r Revarze auction for 'Wark of Locking/Uniocking of Wagons during EIDFEEE [P} lJm]TEd cannot h‘E |"Ei:| rBS[DFBShFe fﬂrﬂJm ] ﬂ:r:::r n:-qup-nl::;Er: of En:prrm's: ?f;c:::fn: ‘:gﬁl —
TRANSFER OF EQUITY SHARES OF THE COMPANY TO Hame of Work Lmﬂdﬂ%ﬂ Unlceding of Containers al Railside and iventary Management of Doutde ' | : | Diebiar
THE INVESTOR EDUCATION AND PROTECTION FUND (IEPF) e 'EEEF_%%hEHPBﬁh??;ﬁ" G TTor e period o e coriad contents, nor for dny 1055 O damage Inc Urr'Ed ds d 3. |Authority urder which corporsta. | RioC — Mumbai
T ) S . : . B4 dabla |5 incorporated | ragislansd

Members are hereby informed that pursuant to the provisions of ::’;f:f‘l‘::imﬁ_ ;!:;"Er*m:f“:c;m u:lrf;"‘ﬂa’:ﬁqm s T i result of transactions with companies, associationsor | |z qular; m;nim No -L.m:.m.:-e 55101 MHTGEERTCOTA1ET

= - - ] LI .
Secton 1240 o s Ack 201 et e vectr | [ SSSBE—|(120 mned smmmrmmsis— |1ii xhetisinginis newspepers or Publcatons, | |||

ity i Terwder processing lee 173 -.-'ﬂl udu&r—u -'.i‘ “II l:‘m,i ] I.|I.I|-I35I"‘-I.':'II refundable) tugh e-pament T— T T 1_
and Refund) Rules, 2016 (the Rules). the Company is reguired to Diste and time of Sale [Onlin] | From 22,11 2024 (3t 1530 hrs.) to 07,1 2.2024 {upio 1600 hrs We therefore recommend that readers make 5. g::r;::cﬂﬁ-ﬂmnwaﬁﬂm mﬂ:m,ﬁm“ 37, Juhu Baach, Mumbe, Maharashira
transfer the shares in respect of which dividend has not been claimed Pre-Bld meeting | En 59,14, 2024 a1 15,00 frs. : i3 . : crvparate dabilne
for seven conseculive years or more, to the Investor Education and  Dafs of uploading of Carrigendum, Fany | On or after 04, Yo e necessary inquines before EEﬂdlﬂQ dany monies or 8. |insabvency commencement dabe |12 Novembes 2024
Pratection Fund (IEPF). Deate andtime of Submdsshon of Bid| On 089,12 3024 at 15:00 Hrs. : . : : in respost of corporate debiar
- - ‘Date & Tine of opening oftender | On 10.12.2024 at 15:30 Hrs. ETT[E”I"IQ Into dny EQTEEITIEH[E with advertisers or | |7 Tesmaied dots of dosure & T8 May 2025

In terms of the Rules, the Second Interim Dividend declared on Placo of re-id Moeting, Opening | Office of the Senior General Manager/C & Offread : ¥ ; : inaciveney resclution pragass ¥
January 17, 2018 for the financial year 2017-18 by erstwhile Mindtree of Bl & Comenunication Address | ﬂ?ﬂ’fﬁﬁﬁé%’&“ﬁ ;?:Flfuf'éf;ﬂ;ﬁ%’ﬁdﬁﬂpﬁ' Fgl;!étlniﬁml otherwise Elﬂilﬂg on an advertisement in any manner B |Mame and regisiraton number cf | Name: Roret Remesn Menra
Limited (now merged with LTIMindtree Limited w.e.f. November 14, | g ooion for WSE, CONGOR reserves e ight o ressct ary o 3 e ks wihul 355G any 185075 whatsoever. a:::::rm::;.?jﬂ|ﬁ;m—:;:£$? ?mf':n bl Gl eriiiol il
2022), which remains unclaimed for a period of seven years, and the e, Forcomplete detals logon o www ienderwizard comCEIL. Sr. Genaral Manager'C&0iArea-1 R T T g A e e
5“5‘ res of the ED'.“ F'E.‘"F {.' 2 $hﬂrt-?._5 .U[ LT!MIT‘I{'I!FEE'. LImItE‘.ﬂ a”‘.“.“*"] 3  |resciusion prafessianal, a5 Cily, Garegaon East MumiBai City, Maharashira - 400063
liew of shareholding in Mindtrea Limited) in respact of which dividend regislered wilh e Board Email ID: retibnekeaihotmal com

10 | Address and samal 1 be psed Tor | Bddress: Tower A 3503, Oberal Woeods, Oberol Garden
arrespondence wilh e inlerim | Cily, Goregaon East, Murmbai City, Maharashira - 400063

: _Iresdlution professionsl  [Emall ID: hotefhorzoocipfgmed].com S
The Company has communicated [ndividually lo the concemed 11| Last oate for submission of claims |37 Decamber 20024 { 14 days from receipt of copy of NGLT

members whose shares are liable to be transferrad to IEPF. Thea prder | 19" November 2054}

Company has also uploaded details of the members whose shares JONJUA OVERSEAS LIMITED 12 [Classes of creditors, any, under |NA

has not been claimed for the past seven consecutive years, are due to
be credited in favour of IEPF on February 23, 2025.

! LA . clause (b) of sub-geclion (GA)of
Efﬂhrl:-?.tblﬂ i hﬁ.tra.ngiermd 1o |ERF, under the invesior Sector o the Registered Office: 545, Jubilee Walk Sector 70 Mohali, Chandigarh Sector 71, Rupnagar, S.A.S. Nagar (Mohali), Punjab, India, 160071; =aciion 21, asceraned by fhe
WEIEnS LAMINCITES. COM : Contact Person: Ms. Vaishali Rani, Company Secretary and Compliance Officer; Tel No: +91 9872172032 Ingarim resciution professional
The concerned members are requested to claim the Second Interim E-Mail ID: contactus@jonjua.com; Website: www.jonjua.com; 13 :an'nfg_ﬂ :‘:lﬁ:l'l.l;:“ﬁﬁl e WA,
i I qra-taeln gt jL SRS 1
Dividend. declared for financial _}'EEII' 2017-18 aﬁ.d Qhwf]rdﬁ.' ::m of Corporate Identity Number: L51909PB1993PLC013057 Authorisad Represertativa of
before February 16, 2025, in order to avoid their dividend NOTICE OF RECORD DATE Pl ol Mool S
amount/shares being transferrad to IEPF. tf aach elassl
Members may kindly note that no claim shall lie against the Company Pursuant to Regulation 42 of SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015 and vide resolution dated td. [la) Rebevanl Forms and Weblink: hillps: ki goyinfentamesdowiiaacs
; : - - i ice i i ini (k1 Dalaits al authorioe:] The Ireschiensy and Bankrupley Board af India [BBE()
in respact of the shares and the unclaimed dividend cradited 1o the November 21, 2024, passed by the Board of Directors of the Company, Notice is hereby given that the Record Date for determining _
p names of shareholders of the Company eligible to apply for the Rights Equity Shares in the Rights Issue shall be Friday, November 29, reprecentalives are evalabie at- | 7™ Floor, Meyur Bhawan, Shankar Market, Conrsught

acocount of IEPF. However, members may claim the same by making Cirous, New Delhi -110001

ol Ao 2024.
an application to IEPF as per the procedure outlined in the Rules. For Jonjua Overseas Limited Natice 15 hesey given that the Naional Company Law Tribunal has ordered the commencement of 2
In case members have any query on the above matter, they may On behalf of the Board of Directors :a.:ur:m-s:gm-awencyre_s::rl.rlnr-.':_mn:es;nr_:ﬁe Huorel Horizan Prvate Limited on 1ﬂ1hr-.i.:|-.-em|:e-_fzrr?=.
contact the Company's Registrar & Transfer Agent, Link Intime India sd/- e L LD K ol S e o
Private Limited, Unit: LTIMindtree Limited, C-101, 247 Park, Date: November 21, 2024 Ms. Vaishali Rani j‘rhlrﬂr;ﬁ 3ﬂﬂ gcember 2034 b e inberim rescition peofessional a1 he address mentioned against
LBS. Marg, Vikhroli I:_W:I. Mulﬂhal - 400083, T - 02249186000 Place: Mohali, Punjab Company Secretary and Compliance Officer Thie financa! creditors shall submil thesr claims wih proal by ebacironic means anly, &4 athar graditors may
Email: mt.helpdesk@linkintime.co.in. subeni It clairs voth ol in perscn, by past o by leclranic s,
For LTIMindtree Limited A ﬁra.rfcja] credilor belonging ba & dass a2 I'ra‘:_eﬁ aqainst tha antny H::l._‘.E. ehall indicale its chaice af
Sd/- auhorisad rapresenla®e from among tha threensalvency profassionals shed aganst entry Mo 1 Hoact
Angna Arora E D E LW E I S S a5 aulharesed represenfative al Sie ciass in Form CA,
Company Secratary g:;l:lntn;[smr.-:lf:illse armisleading procts of ciaim shall atract panaties
Place: Mumbai and Compliance Officer Date: 23nd November 2024 Name: Rohit Ramesh Meh
Date: November 22, 2024 ACS-17742 MUTUAL FUND A e
Edelweiss House, OFff C.5.T Road, Kalina, Mumbai — 400098
IN THE MATIONAL COMPANY LAW TRIBUNAL :
’ NOTICE
MUMBAI BENCH FORM G
C.P (CAA)/193/MB/2024 IN CA(CAA)/24/MB-IV/2024 RECORD DATE FOR DISTRIBUTION UNDER INCOME DISTRIBUTION CUM CAPITAL WITHDRAWAL OPTION (IDCW OPTION) IN;-‘EP‘;}DN FGSE’EEEEEE?H%”{TEE.%FSH
|t the matter of the Companies Act, 2013; NOTICE is hereby given that Edelweiss Trusteeship Company Limited, Trustee to Edelweiss Mutual Fund, has approved declaration of OPERATING IN VARIOUS SERVICES UNDER THE REAL ESTATE
AND IDCW Options under the following Schemes of Edelweiss Mutual Fund, as per the details given below: SITE VISIT AND EH&F&EEEF:HE‘:EUHJELEI:E:EFE:F?S: IfAEEIﬂEEPEHATIUﬂ IN INDIA
ey the matter of Sections 230 to 232 and other applicable {Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruplcy Board
provisions of the Companies Act, 2013 and rules framed thereunder; NAV per unit Eace of India {Insolvency Resolution Process for Corporate Persons] Requlations, 2016)
Amou RELEVANT PARTICULARS
in'NrD £ 5ch i bt Name of the Sr.hemefPlanfEIpm mcl::rttnf Hg:::d Hﬂ“:l:\:::f 19, Value 1. |Mams of the corporate debtor along | 4B Metworks Private Limited
Sterlite Technologles Limited ('Demerged Company') and . _ _ |CIN Na - U73100MH2020PTC349457 |
STL Networks Limited ('Resulting Company’) and their respeclive gEdemeigs Balanced Advantage Fund - Direct Plan - Monthly IDCW Option 018 %2722 2. [Address of the registerad office 4" Floor, Gayatree Plaza, Tumer Aoad,
Shareholders and Creditors ('Scheme’) ® ' ! -1 Bandra (W) Mumbai Mumbai City MH
{Edelweiss Balanced Advantage Fund - Regular Plan - Monthly IDCW Option 0.18 %2257 400050 1N
STERLITE TECHNOLOGIES LIMITED, a i 1 | i 3. |UEL of websibe Website aof the Corporate Debtor |s
company incorporated under the Companies | Edelweiss Equity Savings Fund - Direct Plan - Manthly IDCW Option 0.08 T"'ET“'!"J % 15,8653 not available.
at 4th Fioor, Godre] Millennium. Koregaon Road EEl::IEI'.lll.rE:ss Equity Savings Fund - Regular Plan - Monthly IDCW Option | 0.08 _ 2024** | % 141768 | - _I;aﬁeils. Zre Imﬂrd : e
9, STS 12/1, Pune, Maharashtra 411001, India .., First Petitioner Company/ | | |Edelweiss Aggressive Hybrid Fund- Regular Pian - IDCW Option _ 0.17 %2761 ‘ ;:;;ﬂ:s capacily of main products/ Al
CIN: L3T300PN2000PLG202408 Demerged Com ' ' - = o . ==
el 'Edelwema Aggressive Hybrid Fund- Direct Plan - IDCW Option 0.17 %3318 e AL e, [
| 1 | | gervices soil in last financial vear Total Recelpts; Rs, 17.81 crores (from
aTL NETWORKS LIMITED, a company sle of Servicesi’ [As per Iat adited
Incorporated under the Companies Act, 2013 Pursuant to payment of IDCW, th'E NAV of the aforementioned IDCW l‘]pnuns of the Schemes will faﬂ to the extent of payout and financials for FY 2021-22)
having its ngm_-twd_ Office situated at 4th statutory levy, if any. 7. [Fumber of empiayses | workmen No employees ai preseni
2?;“1123ﬁldrglﬂ;"ﬂg::;ﬁ;ﬁﬁ?iﬂ%g?& ;‘ill'ﬂ o *Distribution of the above IDCW is subject to availability of distributable surplus as on the Record Date and as reduced by the amount of 8, |Further datails including fast available Elmaril';equfE51 tl:‘E' sent '“:'“
il 1 i : r { = i : % . : : ] | i 1wl r
... Second Penhﬂn,erﬁumpaw' applicable statutory levy, if any. Considering the volatile nature of the markets, the Trustee reserves the right to restrict the guantum of TR SIaniRanis: (W), ST s  ArRrITmIner *Fgmag:aom
CIN: UT2900PN2021PLC193875 HESU“IHQ EEITI'IFIHI‘-'i!.I' e : ; : of two years, lists of creditors are
IDCW upto the per unit distributable surplus available under the Schemes on the Record Date in case of fall in the market. availabie at URL
o i OF WEARING OF COMPANY SCHEME PEFTON || o the immedistey fotlowing business Da i that day is a Non-Business Day 5 Eighiy for resoion applats Emal st oo
pmpany grme Fetilion under sSections {0 232 and other applicable : S ; ; ; y under section 25(2)(h) of the Code is | cirp.dbnetwor gmail.com
provisions of the Companies Act, 2013 for sanctioning the Scheme of Aalcth.lnl.t h-::urdher!. whns;ahn a':rte azpﬂeatrs w;tii':ehﬂegifsler L‘r: Linit r_mrdtehrs E;Ef afznzrlnenzﬂned IDCW Options of the Schemes as at the close E availadils at LR~
Arrangement between Sterlite Technologies Limited (Demerged Companyjand | | ©F PUS!NE35 NOUTS on Ihe Record Late shall De SUEIE to receive the soaecianed. 10. ;f’;;i?'fﬁ for recelpt of expression of| Saturday, 7 December, 2024
imited i ; ' ' | t sted to take note of the above. -
STL Nttvfurks Limited (‘Resulting Company’) :!_rt_rl thieir FEEFJEG’[.I'.'E! Shareholders nvestars are requested to take note of the above . o R T T TR R TR T T T
and Craditors ("Scheme’) presented by the Petitioner Companies on 20 August For Edelweiss Asset Management Limited prospective resalution applicants
2024 and was admitted vide order dated 11 October 2024 by the Hon'ble [Investment Manager to Edelweiss Mutual Fund) [[12 |Last date for submissicn of chjectons | Tuesday, 17 December, 2024
Mational Company Law Tnbunal, Mumbai Bench ('NCLT'). The said Company Gl - to provisional list
Scheme Petition is fxed for hearing before the Hon'ble NCLT on 5 December Place : Mumbai Radhika Gupta 13 Date of issue of final kst of prospectve| Friday, 27 December, 2024
2024 inthe morning orsoon thereafter, ; ; __|resciution apphicams |
i . ; ; d Date : November 21, 2024 Managing Director & CEO 14[Dale  of issue of information Manday, 30 December, 2024
if any person concemed is desirous of supporting or opposing the said (DIN: 02657595) memarandum, evaluation matrix and
Company Scheme Petition, he/she/it should send to the undersigned Autharized request : faar rfsl::;u‘-mﬂ : nla[as to
Representative above mentioned address, the notice of his/herits intention For more information please contact: - PTBEF'EEE:'“EWU ““;;a" :
1 . B i M 5 P L i I.-I-tllll ml = i 5
signed by him/her/it or his/mer/its advocate, not later than 2 (Two) days before Edelweiss Asset Management Limited (Investment Manager to Edelweiss Mutual Fund) e ;wwa . = :' - EﬂTE:.".L "'r';'m:fm:"’_fﬁ”m:fuzﬁ
the date fixad for the hearing of the Petition. Where any persan concerned seeks CIN: UBS991MH2007PLC173409 Frrias e s
to'oppase the aforesaid petition, the grounds of opposition or a copy of affidavit Registered Office & Corporate Office: Edelweiss House, OFf C.5.T Road, Kalina, Mumbai — 400 098, Date: 22" November, 2024 e e
in that behalf should be furnished with such notice. & copy of the Company i . Fiace: Mumbai el P e
i3 . SR . i Tel No: +91 22 40587 9737, Toll Free No. 1800 425 0090 (MTNL/BSNL), Non Toll Free No. 91 40 23001181, Fax: +91 22 40979878, tha Jain hamant
Schema Petition along with all the exhibits will be furnished by the Petitioner's N i I er?r rcnnn.nll !I‘?EHHEI'IE!.: ﬁrg:?gﬁluﬂﬂﬁ mﬁ Uglréeptlll
Authonzed Heprasentative to any person requinng the same on payment of the ! r : e G ; Eszddﬂ Tfﬁ': ﬂﬁleg Ncg 2’%%1.%5 E:-’glﬁjQ IF‘# é .;E-,-GEP;E E?ar 5%::3?
1 T urdence rags ol the Resolulion Fromessiona ni =hitl edr
prescribed fees forthe same, b A Tt i it MUTUAL FUND INVESTMENTS ARE SUBIJECTTO MARKET RISKS' acFNagar Metro Station, Vieera Desai Road, Andheri West, Mumbai - 400053,
For STL Networks Limited READ ALL SCHEME RELATED DOCUMENTS CAREFULLY.
Amit Deshpande
Date: November 22, 2024 Authorised Signatory

Place: Pune (ACS 17551) CHEMCRUX ENTERPRISES LIMITED MUTUAL-L ['f__f. e
CIN: L01110GJ1996PLC029329 Sahi Hm — i
Regd. Off.: 330, TRIVIA Complex, Natubhai Circle, Racecourse, Vadodara-390007 — *
Email: girishshah@ch . Ph.: 0265-2984803/2988903 _antii
)J-"!E METROPOLITAN STOCK EXCHANGE OF INDIA LIMITED T O ate: waow ohereros oo e :

Registered Office: 205(A), 2nd floor, Piramal Agastya Corporate Park, NOTICE OF POSTAL BALLOT THROUGH REMOTE E-VOTING UTI Mutual Fund

Kamani Junction, L.B.S Road, Kurla (West), Mumbai — 400070

. o - - . Notice is hereby given, in accordance with Section 108 and 110 of the Companies Act, 2013 (the 'Act') ” p P
Tel. 9122 6112 9000, Website: www.msei.in/ Email id: secretarial@msei.in . . R
CIN: U65999MH2008PLC185856 read with Rule 20 and 22 of the Companies (Management and Administration) Rules, 2014 (‘Rules') and ?1 E"k BE"“‘ 'F‘"'r = M‘J’ﬂﬂj ’E"ﬂ'
other applicable provisions, if any, Secretarial Standard on General Meetings (SS-2), Regulation 44 of i
NOTICE OF THE 16TH ANNUAL GENERAL MEETING, the Securities and Exchange Board of India (Listing Obligations and Disclosure Requirements) . .
E-VOTING INFORMATION Regulations, 2015 (“Listing Regulations”) (including any statutory modification or re-enactment thereof Notice For Declaration Of

NOTICE is hereby given that the 16th Annual General Meeting (“AGM”) of for the time being in force), read with the MCA General Circular No. 09/2024 dated 19th September 2024 - - - - -

Shﬁrghorldledr s OfT'\/rl]etr%pOH’[Sn StOCbk Eﬁghazn(?;fftlgdéaol-émwilt?g %‘)‘t{lhe COT}P\?&Y”) and other relevant Circulars issued by the Ministry of Corporate Affairs (MCA') from time to time (MCA Income Distribution Cum Caplta | Withdrawal
wiil be hewd ofl Fhursday, becemoer 19, o rougn video Circulars') and the Securities and Exchange Board of India in this regards and pursuant to other . -

Eﬁgﬁﬁ’g?r}fg'gﬂtgav %g’&l‘;{f#ﬁrﬁ \lerjr?ém eﬁﬂi{ig]’,‘"ﬂfg.)Saéoza%?‘ﬁl);rﬁa”?\,\‘;'g’sﬁ{; applicable laws and regulations the following resolutions are proposed to be passed by the members of UTI /'\ggl' €ssive Hy brid Fund (Erstwhile UTI Hybrid Equity Fund)
Mumbai — 400070, to transact the businesses as set out in the Notice of the Chemcrux Enterprises Limited (the Company) by way of Postal Ballot only through remote e-voting:

meeting without the presence of physical quorum. 1.To consider appointment of Mr. Nayankumar Champaklal Shah (DIN: 10824202) as Non-Executive Quantum of NAV as on
Efr;tlgg?]'; :/nvﬁgseeor:enf gi?ag’d g'fé\éiénsbevrvezrﬁ’ rzezzigetr%daIlvvsi?r?r?ngldggsp g;tghrf, 2.To consider appointment of Mr. Vipul Pramodchandra Sanghvi (DIN: 10824210) as a Director (Non- the Plan Distributable Amt.)* Date (per unit) (per unit)
Participant(s). The Annual Report containing the Notice is available on the Independent) — Ordinary Resolution % ¥ per unit 7

website of the Company at https://www.msei.in/about-us/financials and on the 3.To consider appointment of Mr. Vipul Pramodchandra Sanghvi (DIN: 10824210) as Whole Time UTl Adaressive Hvorid Fund

mfbs?'l/t/(\e/vwwoévotirrl\latr:(s)gﬁlcom Services  Depositories  Limited ~ (*NSDL’) Director designated as Executive Director and approval of payment of remuneration — Special Resolution RegulggPlan ) Pa))//out of

Ps. : g.nsdl.com. - - . In compliance with the provisions of the Act and Listing Regulations, read with MCA Circulars, the L

The Company has provided its Members, the facility to cast their vote L . . Income Distribution cum 43.9435
electronically, during the following period, through the e-voting services Company has completed electronic dispatch of Postal Ballot Notice along with explanatory statement Capital Withdrawal option Tuesday
provided by NSDL. thereto as required under the provisions of Section 102 of the Act on 21st November 2024 by email to all (IDCW) 9. 00% 0.9000 Novernber 26 210.00

. . . “ ” TR . (0} . , .

Commencement of remote e-voting: | Monday, December 16, 2024 from 9:00 AM (IST) its _shareholqers holding shares as on I-Tnday, 15th. Novemt?gr 2024 (*Cut-off date”) apd whose email id S UTI Aggressive Hybrid Fund 2024
Conclusion of remote e-voting Wednesday, December 18, 2024 at 5:00 PM (ST) reglsterf-zd with the Company/ Depositories/ Depository Participants to'transact the busmes;es as §gt outin Direct Plan - Payout of

The remote e-votina shall be disabled by NSDL for votina thereafter and the Notice dated 11th November 2024. Members who have not registered /updated their e-mail ids are theome Distrbution curm 48,6026
Shareholders will not lge allowed to vote beygnd said date andgtime. In addition requegteq to register_ / ypdate the same VY‘”‘ _their rgspective Depository Participantis or their respective Capital Withdrawal option '
to the above, the facility of e-voting shall also be made available at the AGM for depositories for receiving future communication(s) in electronic form. IDCW)
the Members who have not already cast their vote prior to the AGM by e-voting. The Postal Ballot Notice is available on Company's website at www.chemcrux.com, website of BSE

Shareholders, as on cut-off date, will be able to attend the AGM through VC Limited at www.bseindia.com and on website of National Securities Depository Limited (NSDL), the *Distribution of above IDCW is subject to the availability of distributable surplus as on record date.
using the electronic platform provided by NSDL. The detailed instructions for agency for providing remote e-voting services, at www.evoting.nsdl.com. No physical copy of Notice has Income distribution cum capital withdrawal payment to the investor will be lower to the extent
e-voting and participating through VC are provided in the Notice of the AGM. - . . _ . T .

Any person who becomes Member of the Company after sending the Notice been sent to Members and the communication of assent /dissent of Members will take place only through of statutory levy (if applicable). Income distribution will be made, net of tax deducted at source
of the AGM and holding shares as of the cut-off date may download the Notice remote e-voting. Voting rights of the Members has been reckoned as on Friday, 15th November 2024 as applicable.
of the AGM and follow the procedure for remote e-voting/ attending the AGM (cutoff date) and a person who is not a member as on cutoff date shall treat this notice for information . L .
through VC/e-voting at the AGM as mentioned in the Notice of the AGM. purpose only. Pursuant to payment of IDCW, the NAV of the income distribution cum capital

In case of any query and/or grievance, in respect of voting by electronic - : withdrawal options of the scheme would fall to the extent of payout and statutory le
means, Members may refer to the Help & Frequently Asked Questions (FAQs) All the members are mformgd that. , . if : P i yievy
and e-oting user manual available at the download section of 1.The businesses set forth in the notice of Postal Ballot shall be transacted only through electronic means. (if applicable).
https://www.evoting.nsdl.com (NSDL Website) or contact NSDL, 301, 3rd Floor, 2.The remote e-voting shall commence on Friday, 22nd November 2024 at 9:00 a.m. (IST). - - TR - - -

Naman Chambers, G Block, Plot No- C-32, Bandra Kurla Complex, Bandra East, 3.The remote e-voting shall end on Saturday, 21st December 2024 at 05:00 p.m. (IST). The remote such of the umtholders _under thg income distribution cum Capl.tal withdrawal options whose
Mumbai- 400051 or call on the toll-free number(s): 1800-21-0391 and 022 - e-voting shall be disabled by NSDL thereafter. Once the vote on a resolution is cast, a member shall names appear in the register of unitholders as gt the close of business hours on the record date

:]18|8(ZI k700(’)[' Cgrd I'S%Ir']d a request at evoting@nsdl.co.in or rot be gllowe d o change it)s/ubsequently ' ’ fixed for each income distribution cum capital withdrawal shall be entitled to receive the income
elpdesk.evoting@cdslindia.com. : o . : o . _

Helpdesk for Individual Members for any technical issues related to login 4 The cutoff date is Friday, 15th November 2024 for determining the eligibility to vote by electronic means. distribution cum capital withdrawal so distributed. The reinvestment, if any, shall be treated as
through Depository i.e, NSDL and CDSL: The Company has appointed Mr. Kashyap Shah (Membership No.: F7662, COP No.: 6672), Proprietor constructive payment of IDCW to the unitholders as also constructive receipt of payment of the
Login Type Helpdesk Details of M/s. Kashyap Shah & Co., Practising Company Secretaries, Vadodara to act as Scrutinizer for amount by the unitholders. No load will be charged on units allotted on reinvestment of IDCW.
Securities with | Members facing any technical issue in login can contact NSDL conducting Postal Ballot through remote e-voting in fair and transparent manner. _

NSDL helpdesk by sending a request at evoting@nsdl.co.in or call at The result of Postal Ballot will be announced within two (2) working days of conclusion of remote Mumbai
toll free no.: 022 - 4886 7000 e-voting and will be displayed on the Company's website at www.chemcrux.com, on website BSE Limited November 21, 2024 Toll Free No.: 1800 266 1230 www.utimf.com
ities wi i ical issue in loai at www.bseindia.com and on website of NSDL at www.evoting.nsdl.com. For e-voting instructions,
securities witlf|j Members facing a.ny technical issuie in login can.contact(?DS.L b throuah the instructi ; in Noti d .g f ; 9 ; REGISTERED OFFICE: UTI Tower, ‘Gn’ Block, Bandra Kurla Complex, Bandra (E), Mumbai - 400051.
CDSL helpdesk by sending a request at helpdesk.evoting@cdslindia.com MEMBETS may go through e Instructons given n Notice and In case of any quernes or grievances, Phone: 022 — 66786666. UTI Asset Management Company Ltd. (Investment Manager for UTI Mutual Fund)
or contact at 1800-21-09911 members may refer the FAQs for shareholders and e-voting user manual for shareholders, available at the E-mail- invest @uti.co.n (CIN-L65991 MH2002PLC137867) '
- — downloads section of www.evoting.nsdl.com or members may send request at evoting@nsdl.com or o S o 3
For Metropolitan Stock Exchange of India Limited members may contact Ms. Pallavi Mhatre on toll free no.: 022 - 4886 7000. qu more information, please contact the neares_t_UTl Financial Centre or your AMFI/ Nl§l\/l certified Mutual Fund
Sd/- Distributor, for a copy of Statement of Additional Information, Scheme Information Document and Key
Durgesh Kadam For CHEMCRUX ENTERPRISES LIMITED Information Memorandum cum Application Form.
riace: Mumbal Head - Legal and Company Secretary Flage ngodara iDi i chI- t Mutual Fund investments are subject to market risks, read all scheme related documents carefully
Date: November 22, 2024 Membership No. F8496 Date : 21° November, 2024 ﬁﬁﬁﬁem%’éﬂmgmﬁcre ary) . .

. . o o o o P — BENGALURU
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&p) LTIMindtree

LTIMindtree Limited

(Formerly Larsen & Toubro Infotech Limited) [é r...unﬂr zﬂ‘:‘__‘: -_LEH::-; ,:;: “L 4“*;*::;:] ;”:m T “|MPO HT AN‘I’" Schedule-l Form A
EIH: L?EQDUMH-I HQE PLC‘IMHEE‘ = Ired Fleor, h ..El. ainann Pk H .'.Hl l"u- Jl ;) := I.-| I! 1I -IEIl-I' | :|1 1 il F“hllﬂ .I'-'I.I'IHI:IIII'IIJEI'I‘IEHT
Registerad Office; L&T House, Ballard Estate, Mumbai - 400 001 TENDER NOTICE {E-Tenderin (Under Regulation & of the Insolvency and Bankruptcy Board of India
! ; ; ¥ i - g Moda Only) ¥ : ; T
india, Tel No: +91 22 6776 6776; Fax No: +31 22 4313 0997 CONGOR Ines Orine Gpen Exencer n sighe b systen for neiow mantonsd work,any necc || VVIIISE CAF@ IS 1aken prior to acceptance of advertising (Insolvency Resolution Procass for Corporale Persons) Reguiations, 2018)
E il torrnit et Website Lirrsleedl a-erdering mode, The bid d peument can oy be dawnlg JIE:::IEu:I after paying ¥ 1000-* through o ﬁ:II nemﬁ:-gn' FOR THE ATTENTION OF THE CREDITORS OF HOTEL HORIZON PRIVATE LIMITED
smail: Investornitimindtres com Website: weaw llimindlres com 18 g o i o by b i A -
: he wabsils [www, tendsrwizard com/CCiL). copy, itis not possible to venfy its contents. The Indian | || RELEVANT PARTICULARS
Tender Mo,/ Bid Referance | EﬂHlAHEhdn"I'EI'I.u:i,Tr_wﬂ'ﬂlgt"’_.l_l_'gﬂ- B 5 {1, |Mame of e Corporale Detriar Hiotsl Hardzon Brvate Linbad
H—{}UE—'E " E-Teevder cum Ravarse suction for 'Wark of Locking” Urincking of WWagans during EIﬂI’E‘ES [P} Lll'ﬂl'[Ed GEII'II'IDI EE hE'd TEEpOrTSIhTE fﬂr EJJC!'I 2. |Dabeof ncanporation of Corporaa | 70 December 1958
TRAMNSFER OF EQUITY SHARES OF THE COMPANY TO MName ofWork | Loading & Unloading of Comainers at Raikide and inverfory Managemeant of Double i Dbor
THE INVESTOR EDUCATION AND PROTECTION FUND (IEPF) | |commacaa e oy e rmramaama ] | Conients, nor for any loss or damage incurred as a | |5 Tauo ide i s |RoE W
; ¥ . ; ; g ____|dabboris incorporaled [ ragistarsd
Members are hereby informed that pursuant io the provisions of E‘F”I”:f':';;“""i':+ ;'JI-"D;;':E('J':" E‘f*faﬁ s frosgh | result of transactions with companies, associalions or T Cororiis Mty fia ) L.#,;‘,‘- BRI SR TEn e e
Section 124{6) of the Companies Act, 2013 read with the Investor -E::ﬁmwﬁmt R ,:;g-'&jE,. ﬁﬁﬁféﬁfﬁfﬁ;‘;ﬂfs SULS 1ﬂdeL.I als advertisi I"'IQ inis Wm or Publications Liabiity Identification M. of
Education and Protection Fund Authority (Accounting, Audit, Transfer | Tender processing fee | #5540~ inclusha o al tases and dutes (Non-refundsble) rcugn e-paymant / T j-.lﬁ:,q:#,;nﬂ:,: Elered offes ptered Ofice: 37, Juhy Beach, Mrnbs, Maharasisa
and Refund) Rules, 2016 (the Rules), the Company is required to | |Diate andtime of Sale {Online] | Frem 2211 2024 al 1530 s | 10 07122024 [uglo 16.00 hs | We therefore recommend that readers make | ||* |aicsscdmiimic | soass o o
transfar the shares in respect of which dividend has nol been claimed Pra-Bidmasting Oin 30.71.2024 &t 15:00 hrs. . i . : corporaia debilor
for seven consecutive years or more, to the Investor Education and Dato of uploading of Carrigendum, Hany [ On or afler 02 72,7034 necessdry Inguires before EEﬂdlng dlly MONIES OF | | & [Fsatvancy commencement date | 16° November 2024
Protection Fund (IEPF) E;#i.!ﬂ_'flﬂ]ﬂﬂ.ﬁym_ﬂﬂ..ﬂlﬂ.@.@ 12,2024 al 15:00 Hrs. . ; . . i reapemd of corpevata debitr
' _ . Diate & Time of opening oftender | On 10,12 2024 al 1530 Hrs. entering into any agreements with advertiSers or | |7 Tesmaie s of cosire of T May 2025
In terms of the Rules, the Second Interim Dividend declared on Place of Fre-8id Meeting, Opesiing | | Office of the Senior Genoral Manager'C & Offirea : * : . iy Emlbon GO
January 17, 2018 for the financial year 201 7-18 by erstwhile Mindtres of Bids & Communication Address | %E‘HEE‘“*‘EE{E‘FE’-F"“&E;ﬁ“ﬂ‘r“g‘i:;‘r?ﬁ;i"g.‘;ﬂ;gﬂ ;:Ellﬁﬂlmwnal otherwise actlng on an advertisement in any manner B | N ard registradion by o | Tesrear ROV Faraeh Teia
irmited (now mer with LTIMindtres Limited w.a f N mikber 14 ‘o e 2 SRR AR S T MR B T IR e Insolvency professional acting |Regéstration No.: IBBLIPA-O01AP-POOTER201T-
;;}22 d ':h_‘} Q_Ed h : Mindtree _ ed w.e ovambe ' *Exemption for WSE. COMCOR resenves e rght i reiect any o all fha sendars without assign RIsNE Wha'[sﬂﬂver e nlerr:; r-;::'.rniuliun u!-:-‘esau{a? 018 aTE '
}, which remains unclaimed for a period of seven years, and tha thereo, For compiete datais Ingon bowww tenderwizard. comiCCIL. 51, General Manages |:;. (A res-1 _
: : an: i i Address and aandl of e inlésim | Rddress: Tower & 3303, Oherol Woods, Dbésol Gacden
shares of the Company (i.e. shares of LTIMindiree Limited allotted:in rasShulien Dodtessional. mk City, Goregaon East. Mumbai City, Maharsstér - 400063
lieu of shareholding in Mindtree Limited) in respect of which dividend registered with fa Board Emall I0: rohamehrai@hotmail.com |
has not been claimed for the past seven consecutive years, are due o : 10 | Addrass anda-mail io ba Lsed for | Address: Tower A 5603, Onera) Woods, Cbercl Garden
be credited in favour of |IEPF on February 23, 2025, i Ea*—i -:::T:s:mﬂEﬁ-r:e with e ntevim Eul, .?;Drega‘nl:ﬂlis:.et “I'Imﬂi:ﬂ ! :.‘anaras.ﬁlra AC0ES
i . Wt mppdion praliEsions mail 10: hodefFanz orcipidagmasl, com
The Com pany has comm LJ['IIFELE'IE{ individ LJE":." to the concerned . Cia 11, |Lasl dale for submission al claims | 39 December 2024 94 days Tram recep! al copy al RCLT
members whose shares are liable to be transferred to IEPF. The L order L 167 Novambar 2024}
Company has also uploaded details of the members whose shares .IO Nj UA OVE RS EAS Ll M ITE D 12| Classas of cracitoes, f ary, urder [N
are liable to be transferred to IEPF, under the Investor Section on the . - . . . . . . . Cepasa) {7} o I =ahon [UAY o
bsit It I:.ll ! Registered Office: 545, Jubilee Walk Sector 70 Mohali, Chandigarh Sector 71, Rupnagar, S.A.S. Nagar (Mohali), Punjab, India, 160071; secdfion 31, astedaned by the
welbslie W, LImInGiree. com _ ) Contact Person: Ms. Vaishali Rani, Company Secretary and Compliance Officer; Tel No: +91 9872172032 : intarim mesoiudon professiong
The concerned members are requasted o claim the Second Interim E-Mail ID: contactus@jonjua.com; Website: www.jonjua.com; 13 ﬁanr;:s of hnwr.;.um;':ﬁl l A
i i rofassionals wantified v ect a3
bDWrIdE.'H{!F d;n:lare::l f_lﬂﬁr ﬂ;i;;';lal .?EarrdEU"l ':'1 8 En!':'lj ﬂ;w?rdj' ?jn D; Corporate Identity Number: L51909PB1993PLC013057 Auittierised Represeriative of
Slare eoruary s I Draer mw avol 2ir IVEOETH BN i e T T
amount/shares being transferred to IEPF. NOTICE OF RECORD DATE far aach class}
Members may kmm,}. note that no claim shall lie against tha Gﬂmiﬁﬂﬂ}' Pursuant to Regulation 42 of SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015 and vide resolution dated 1 {1e) Rebvari Eorme ol Webdink: Hipsbo, govinan homeidownoags
in respect of tha shares and the unclaimed dividend credited 1o the November 21, 2024, passed by the Board of Directors of the Company, Notice is hereby given that the Record Date for determining 1B Deatatlz of authorized Thedrsobienty and Bankniptsy Board of Indas (281
. ] fyn ; ; ; ; ; opresenialives are aealabie al 70 Flocr, B Bha Ehankar Markal, Canraught
EEEDLI-I'I.t of .|EF"F. However. members may Eiaim the same by maklng 23?46_5 of shareholders of the Company eligible to apply for the Rights Equity Shares in the Rights Issue shall be Friday, November 29, BRUESRCTIRIVES Arn aeadiiug 4 . E-r:JE-wth:EJEIhl 1:-'5"301 ANKAr areal, Lanraug
an application to IEFF as perthe procedure outlined in the Rules. For Jonjua Overseas Limited Molica & hemsdy givan that the Maionsl Company Law Tribunal hes crdensd the commeancemen| af a
In case members have any query on the above matler, they may On behalf of the Board of Directors gamaesle InECtyency vl ton procss Gl M i Hogeon s e Liitad on 1yt Movedhes 2004
contact the Company's Registrar & Transfer Agent, Link Intime India sd/- Ihe credioes af Hotel I-'-:-n:’mdl"n-.-ﬁﬁ:_w:ul_ed. are '1E'!'E|:I:|"IH:IE|:IfJF|:|-'.I ‘._: s.ub*'n||1l1e-.rn:1aa|f|.=f-.-llf:|:-frs:-1_’nr'
Private Limited, Unit: LTIMindtree Limited, C-101, 247 Park, | | pate: November 21, 2024 Ms. Vaishali Rani e e Do e
LBEI Marg, Vikhroli [W] I_'u'tuml:la_i - 400083, T - D22-49186000 Place: Mohali, Punjab Company Secretary and Compliance Officer I'h; i a-lr:reﬂuh:-rg:-‘J‘mllsl.l'.m'-ir'.n&rr.lanma T T o oy
Email: mt.helpdeski@linkintime.co.in. submil the dlsima wih proaf in person, by past or by esecimnic means
For LTIMindtree Limited A firsncial cradiler belonging 1o & class, 3% lisked against the enlny Mo 12, shall indicate its chaics of

Seli- ALERCISEE repragenlaing I'rf:f"] Amang I Bipesie ﬂﬁ:lvlll'r:‘:,'[:-l'l':“fi‘.ﬁ'ﬁﬁ'll'lﬁﬁ ashed aganﬁl.;-nlu.-r-.l;:- 13 act
Anana Arora A5 sylhanaed represantative of e diass in Foom Gy
a Submissianal{alse armishiading proots of dakm shall altrad] paniaiies.
’ Sompeny ety Place: Mumbal
Place: Mumbai and Compliance Officer Dater 23nd November 2024 Mamé: Rodiit Rasmesh Mk
Date: November 22, 2024 ACS-17742 MUTUAL FUND Ame T ramesn e
Edelwelss House, Off C.5.T Road, Kalina, Mumbai — 400098
IN THE NATIONAL COMPANY LAW TRIBUNAL
! NOTICE
MUMBAI BENCH FORM G _
C.P (CAA)/193/MB/2024 IN CA{CAA)/24/MB-1V/2024 RECORD DATE FOR DISTRIBUTION UNDER INCOME DISTRIBUTION CUM CAPITAL WITHDRAWAL OPTION (IDCW OPTION) '”:E“;;D” *‘}Eaﬁggﬁ?{j E_Ité”i‘-mflﬁr';g“
I the matter of the Companies Act, 2013, NOTICE is hereby given that Edelweiss Trusteeship Company Limited, Trustee to Edelweiss Mutual Fund, has approved declaration of OPERATING IN VARIOUS SERVICES UNDER THE REAL ESTATE
; : - o . SEGMENT LIKE LOAN SERVICE,
AND _ _ IDCW Options under the following Schemes of Edelweiss Mutual Fund, as per the details given below: SITE VISIT AND BROKER SUBSCRIPTION HAVING OPERATION IN INDIA
In the matter of Sections 230 to 232 and other applicable (Uneler sub-regulation (1) of regulation 384 of the Insolvency and Bankruptcy Bosrd
provisions of the Companies Act, 2013 and rules framad thereunder; NAV per unit Face of India (Insolvency Resolulion Process for Cormorate Parsons) Regulations, 2016) |
: Amount of Record ason RELEVANT PARTICULARS ;
b L 2 Name of the Scheme/Plan/Option IDCW* Date November 19, | Value T [Mame of he corporals Geblor along | 4B Networks Private Limited
In the matter o Sphema of Arrangement between 2024 per unit with PAN/ CIN/ LLP No. PAN No. AABCZ6271C
oterlite Technologies Limited ('Demerged Company’) and ; 1 |CIN No - U73100MH2020PTC349457 | |
STL Networks Limitad (‘Resuiting Company) and thair respactive | Edelweiss Balanced Advantage Fund - Direct Plan - Monthly IDCW Option 0.18 %27.22 = et maishund ofice ’E, Haer, e
Shareholders and Credifors ('Scheme) i = o ' 1 andra (W) Mumbal Mumbal Clty MH |
| Edelweiss Balanced Advantage Fund - Regular Plan - Monthly IDCW Option 0.18 %2257 e j4ooostiN - ___________!,
STERLITE TECHNOLOGIES LIMITED, a i = = | 3, |URL of website Website of the Cnrpuml.a Debtor is|
company incorporated under the Companies | Edelweiss Equity Savings Fund - Direct Plan - Monthly IDCW Option 0.08 Tuesday, % 15.8653 |not available.
Act, 1956 having its Registered Office situated ' : : _ ' November 26, | | £10.00 . |Deals of place where majority of fised | Mumbal
b (Edel - lar Plan - hl 0. %1417
at 4t Floor. Godre] Milennium. Koregaon Road :__:19 weiss Equity Savings Fund - Regular Plan - Monthly IDCW Option 08 _ N2 . 14,1768 U 5 IE.EErE.:IEZFE inadliadg e —
' i | il e d I f MaAm pr I } [ L] (3]
9, STS 1211, Pune, Maharashtra 411001, India ~ _ First Patitioner Company/ | | [Edelweiss Aggressive Hybrid Fund- Regular Plan - IDCW Optien 0.17 127.61 e bkl B |
CIN: L31300PN2000PLG202408 Uemerged Compan | . : - :
wa PV | |Edelweiss Aggressive Hybrid Fund- Direct Plan - IDCW Option 0.17 T33.18 iy e el e RO, (R D dppicanle
STL NETWORKS LIMITED, a company ' : . : . services sold in last financial year Total Aeceipts: Rs. 17.81 crares {from |
: . . w f 51
incorporated under the Compamies Act, 2013 Pursuant to payment of IDCW, the NAV of the aforementioned IDCW Options of the Schemes will fall to the extent of payout and ’ﬁijnﬂcn:iz:ﬁ]gt;ﬁ EF;I last audited
having its Registered Office situated at 4th statutory levy, if any. |7 [umber of smployess | workmen Mo employees at present |
EI%FHEﬂdrgﬂuﬂ:ﬁﬁsﬁﬂﬂ%mﬂﬁgﬁ _ *Distribution of the above IDCW s subject to availability of distributable surplus a5 on the Record Date and as reduced by the amount of B. |Further details including kst f"fﬁi'a“'&itl'“l""“ffq'-l-ﬂﬁ" be %‘f"" "3-‘” '
| : - i L , : . ] : Wi t - i i
. Jib ' ’ -+« Second P'n!:1rh-:3n_ﬂr Company, applicable statutory lewvy, if any. Considering the volatile nature of the markets, the Trustee reserves the right to restrict the guantum of f_narml qutem'?ﬁg il EE.hEMIEE] oo okttt
CIN: U72900PN2021PLC199875 Resulting Company S . : : of two years, lists of creditors are
' IDCW upto the per unit distributable surplus available under the Schemes on the Record Date in case of fall in the market, avallable at URL
NOTICE OF HEARING OF COMPANY SCHEME PETITION **ar the immediately following Business Day if that day is a Non-Business Day, 9. |Eligibility  for  resalution - applicants| Emall request be sent to:
A Gompany Scheme Petition under Sections 230 to 232 and other applicable _ s : . ) . under secton 25(2)(h) of the Code is| cirp.Abnetworks@gmail.com
s ; =2 L a i ;
orovisions of the Comparies Act, 2013 for sanctioning the Scheme of A:Ihu m.t I"nt:bII:Ii1 rs whose name azpears in theh F:egiﬁt;lr of Unit hold e;s of the affjrer:'wennc:rred IDCW Options of the Schemes as at the close avallaole a UAL |
Arrangement between Sterlite Technologies Limited (Demerged Company)and | | ©F PUsiness hours on the Record Date shall be eligible to receive the IDLW so declared. ¥ :—ﬁﬂ?‘e TR TRORIDY: i edprassia i Satindey, # Docemter, 2024
poin . 3 . i + % | st 2 1o 12 Fth k 1 i :
STL Hetn.'.lrnrks Lirnited {_Hesulnng Company’) anfd their respect_we Shareholders nvestors are requested to take note of the above TiiDee o Beie o movEond ot el Twredey T2 Bocanoer 5028
and Creditors {"5cheme’) presented by the Petitioner Companies on 20 August For Edelweiss Asset Management Limited BinspEGtive resolution Applinaits
2024 and was admitted vide order dated 11 October 2024 by the Hon'ble (Investment Manager to Edelwelss Mutual Fund) 12| Last date lor submission of ohectons | Tuesday, 17 December, 2024
Matonal Company Law Tribunal, Mumbai Bench ('NCLT'). The sad Company Sd/- to provisional list
Scheme Petition is fixed for hearing before the Hon'ble NCLT on & December Place : Mumbai Radhika Gupta 13 Datalr.:lf issue of final list of prospective | Friday, 27 Decembar, 2024

a4 : on 8 HBoam
2024 n the morring or Sl:ll'.ill'l.il'IEFE:ETtﬂr. _ _ Date : Movember 21, 2024 Managing Director & CEO 14 g:;” Iunlf mlrf_s,;:_ - of  information|Monday, 30 December, 2024
i any person concemed is desirous of supporfing or Opposing tne said (DIM: D2657595) mamarandum, evaluation matrix and
Company Scheme Petition, hafshe/it should send to the undersigned Authorized rErqueﬂ : far r'lz-srn:'h:j{ﬂn - Plag‘s to
Representative above mentioned address, the notice of his/her/its intention For more information please contact: - ET:C ;P '_&mu'ﬂ ';np f:m e [ e 50 ] e ‘
signed by him/her/it or his/her/its advocate, not later than 2 (Two) days before Edelweiss Asset Management Limited {Investment Manager to Edelweiss Mutual Fund) = pmes: m:;r: d"samcs"mlm_“ m:g:z.c: :i':_.::m'kg?;”:n::h = '
the date fixed for the hearing of the Petition. Where any person concerned seeks CIN: UB5991MHIZ007PLE173409 g 5 ek RS i e |
to oppose the aforesaid petition, the grounds of oppaosition or a copy of affidavit Registered Office & Corporate Office: Edelweiss House, Off C.5.T Road, Kalina, Murmbai — 400 098, Date: 22" November, 2024 . orreate LS
in that behalf should be furnished with such notice. A copy of the Company : : Place: Mumbai or 4B Networks Private Limited

: , e - : r Tel No: +91 22 4097 9737, Toll Free Mo. 1800 425 0090 (MTNL/BSNL), Non Toll Free No. 91 40 23001181, Fax: 491 22 40979878, HNeha Jain Nemani
Schema Petition along with all the exhibits will be furnished by the Petitioner's Mabioita: e e F?r K_nn.ul. InsE.ul:.Iranny L:=rg|_msr-:nr_a.t:—. mlg L:gligtapq
Authorized Representative to any person requinng the same on payment of the st ot i it % o ESEI:MH}!?J ﬂm%éﬁ%-'lmn-'?‘If"-fg-ﬂfﬁ“m{
! v Jrrespondence Adoress of the Hesalulion Frotessional; LWmt ¢ 207, Behig|, hear
presaribed fees far the same. R ——— MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS, Azad Nagar Melra Station, Veera Desal Foad, Ancherl West, Mumbal - 400053,
or sieriite Iechnoiogies Limiie
For STL Networks Limited READ ALL SCHEME RELATED DOCUMENTS CAREFULLY.
Amit Deshpande
Date: November 22, 2024 Authorised Signatory z =
Place: Pune (ACS 17551) CHEMCRUX ENTERPRISES LIMITED MUTUALFUNDS
CIN: L01110GJ1996PLC029329 Sahi Hai =
o Regd. Off.: 330, TRIVIA Complex, Natubhai Circle, Racecourse, Vadodara-390007 S %
Email: girishshah@ch . Ph.: 0265-2984803/2988903 P
_);l_'_-'lﬁ_l_i METROPOLITAN STOCK EXCHANGE OF INDIA LIMITED i R
Registered Office: 205(A), 2nd floor, Piramal Agastya Corporate Park, NOTICE OF POSTAL BALLOT THROUGH REMOTE E-VOTING UTI Mutual Fund
Tel. 91K282m§1q'ZJSSB%Or\}\’,ét‘)zitsesevw\;mgg‘(imeég’awE’dn?gg'c;ag?%?é%se“n Notice is hereby given, in accordance with Section 108 and 110 of the Companies Act, 2013 (the 'Act) ” o k E' ik 1‘- Fzindaai I!:-i
CIN: U65999MH2008PLC185856 read with Rule 20 and 22 of the Companies (Management and Administration) Rules, 2014 (‘Rules') and ‘.fr Aar zi ﬂﬂ" a.
other applicable provisions, if any, Secretarial Standard on General Meetings (SS-2), Regulation 44 of =
NOTICE OF THE 16TH ANNUAL GENERAL MEETING, the Securities and Exchange Board of India (Listing Obligations and Disclosure Requirements) ; _
E-VOTING INFORMATION Regulations, 2015 (“Listing Regulations”) (including any statutory modification or re-enactment thereof NOtIC e F or DECIEI ration Of
NOTICE is hereby given that the 16th Annual General Meeting (“AGM”) of for the time being in force), read with the MCA General Circular No. 09/2024 dated 19th September 2024 - - - - -
Shﬁrghor:dﬁjf s ofTNrI]etr%poIitSn StOCbk Eﬁ%hazn(?zefftlnzd(i)aoLIiDmNilt?I% %t{]he Comhp\?.gf’) and other relevant Circulars issued by the Ministry of Corporate Affairs (MCA') from time to time (MCA Income Distribution Cum Ca Pltal Withdrawal
Wil be heid on fhursaay, becember 19, at 2.uu r rougn video Circulars') and the Securiies and Exchange Board of India in this regards and pursuant to other . -
gﬁgﬁgfr}fég%tglz}/ ch/rp%rhaet;A#:rllg Komant unction. LB )Salgoggs(ﬁl)jrén?\,&fs%r’ applicable laws and regulations the following resolutions are proposed to be passed by the members of UTI Aggressive Hybrid Fund (Erstwhile UTI Hybrid Equity Fund)
Mumbai — 400070, to transact the businesses as set out in the Notice of the Chemcrux Enterprises Limited (the Company) by way of Postal Ballot only through remote e-voting: -
meeting without the presence of physical quorum. 1.To consider appointment of Mr. Nayankumar Champaklal Shah (DIN: 10824202) as Non-Executive Quantum of NAV as on

The Notice along with the Annual Report 2023-24 is being sent only through Independent Director — Special Resolution Name of IDCW (Gross Record | Face Value | November 19, 2024
electronic mode on Friday, November 22, 2024 to all shareholders of the : . . . ) . PR . i
Company whose email gddresses were registered with the Depository 2.To consider appomtment of Mr. V}pUI Pramodchandra Sanghvi (DIN: 10824210) as a Director (Non- the Plan Distributable Amt-.)* Date (per unit) (per unit) "
Participant(s). The Annual Report containing the Notice is available on the Independent) — Ordinary Resolution % ¥ per unit 7
website of the Company at https://www.msei.in/about-us/financials and on the 3.To consider appointment of Mr. Vipul Pramodchandra Sanghvi (DIN: 10824210) as Whole Time ) :
website  of  National  Services  Depositories  Limited  (*NSDL") Director designated as Executive Director and approval of payment of remuneration — Special Resolution UTl Aggressive Hybrid Fund
https://www.evoting.nsdl.com. . . - - . . . Regular Plan - Payout of

; . - . In compliance with the provisions of the Act and Listing Regulations, read with MCA Circulars, the R

The Company has provided its Members, the facility to cast their vote L , _ Income Distribution cum 43.9435
electronically, during the following period, through the e-voting services Company has completed electronic dispatch of Postal Ballot Notice along with explanatory statement Capital Withdrawal option Tuesday
provided by NSDL. thereto as required under the provisions of Section 102 of the Act on 21st November 2024 by email to all (IDCW) 9 00% 0.9000 Novernber 26 10.00

. . 4 “ ” HE 1 . (0] - ’ .
Commencement of remote e-voting: | Monday, December 16, 2024 from 9:00 AM (IST) its §hareho|§ers holding shares as on Erlday, 15th Novempgr 2024 (“Cut-off date”) apd whose email id is UTI Aqqressive Hybrid Fund 2024
Conclusion of remote e-voting Wednesday, December 18, 2024 at 5:00 PM (i5T) reglstergd with the Company/ Depositories/ Depository Participants to .transact the bu3|nes§es as §gt outin Direct Plan - Payout of

The remote o-voting shall be disabled by NSDL for voting thereafter and the Notice dated 11th November 2024. Members who have not registered /updated their e-mail ids are M e Distrbution am 48,6026
Shareholders will not ge allowed to vote bey)cl)nd said date andgtime. In addition requesltedl to register_ / ppdate the same VY““ _their rgspective l?epository Participant/s or their respective Capital Withdrawal option .
to the above, the facility of e-voting shall also be made available at the AGM for depositories for receiving future communication(s) in electronic form. IDCW)
the Members who have not already cast their vote prior to the AGM by e-voting. The Postal Ballot Notice is available on Company's website at www.chemcrux.com, website of BSE

Shareholders, as on cut-off date, will be able to attend the AGM through VC Limited at www.bseindia.com and on website of National Securities Depository Limited (NSDL), the *Distribution of above IDCW is subject to the availability of distributable surplus as on record date.
using the electronic platform provided by NSDL. The detailed instructions for agency for providing remote e-voting services, at www.evoting.nsdl.com. No physical copy of Notice has Income distribution cum capital withdrawal payment to the investor will be lower to the extent
e-voting and participating through VC are provided in the Notice of the AGM. — . . . . T .

Any person who becomes Member of the Company after sending the Notice been sent to Members and the communication of assent /dissent of Members will take place only through of statutory levy (if applicable). Income distribution will be made, net of tax deducted at source
of the AGM and holding shares as of the cut-off date may download the Notice remote e-voting. Voting rights of the Members has been reckoned as on Friday, 15th November 2024 as applicable.
of the AGM and follow the procedure for remote e-voting/ attending the AGM (cutoff date) and a person who is not a member as on cutoff date shall treat this notice for information ] o )
through VC/e-voting at the AGM as mentioned in the Notice of the AGM. purpose only. Pursuant to payment of IDCW, the NAV of the income distribution cum capital

In case of any query and/or grievance, in respect of voting by electronic i : withdrawal options of the scheme would fall to the extent of payout and statutory le
means, Members may refer to the Help & Frequently Asked Questions (FAQs) Allthe members are mformgd that. . . if li I P pay yiew
and ewoting user manual available at the download section of 1.The businesses set forth in the notice of Postal Ballot shall be transacted only through electronic means. (if applicable).
https://www.evoting.nsdl.com (NSDL Website) or contact NSDL, 301, 3rd Floor, 2.The remote e-voting shall commence on Friday, 22nd November 2024 at 9:00 a.m. (IST). : - e - - .

Naman Chambers, G Block, Plot No- C-32, Bandra Kurla Complex, Bandra East, 3.The remote e-voting shall end on Saturday, 21st December 2024 at 05:00 p.m. (IST). The remote such of the umtholders .under thg income  distribution cum caplltal withdrawal options whose
Mumbai- 400051 or call on the toll-free number(s): 1800-21-09911 and 022 - . . . T names appear in the register of unitholders as at the close of business hours on the record date
(s)
. : e-voting shall be disabled by NSDL thereafter. Once the vote on a resolution is cast, a member shall . . s . . . . :
ﬁ8|8% k7002‘ @Ord |'S?1Ir']d a request at evoting@nsdl.co.in  or not be allowed to change it subsequently fixed for each income distribution cum capital withdrawal shall be entitled to receive the income

elpdesk.evoting@cdslindia.com. : o . ) o : .

Helpdesk for Individual Members for any technical issues related to login 4.The cutoff date is Friday, 15th November 2024 for determining the eligibility to vote by electronic means. distribution cum capital withdrawal so distributed. The reinvestment, if any, shall be treated as
through Depository i.e, NSDL and CDSL: The Company has appointed Mr. Kashyap Shah (Membership No.: F7662, COP No.: 6672), Proprietor constructive payment of IDCW to the unitholders as also constructive receipt of payment of the
Login Type Helpdesk Details of M/s. Kashyap Shah & Co., Practising Company Secretaries, Vadodara to act as Scrutinizer for amount by the unitholders. No load will be charged on units allotted on reinvestment of IDCW.
Securities with | Members facing any technical issue in login can contact NSDL conducting Postal Ballot through remote e-voting in fair and transparent manner. _

NSDL helpdesk by sending a request at evoting@nsdl.co.in or call at The result of Postal Ballot will be announced within two (2) working days of conclusion of remote Mumbai
toll free no.: 022 - 4886 7000 e-voting and will be displayed on the Company's website at www.chemcrux.com, on website BSE Limited November 21, 2024 Toll Free No.: 1800 266 1230 www.utimf.com
ities wi i ical issue in logi at www.bseindia.com and on website of NSDL at www.evoting.nsdl.com. For e-voting instructions, . )
(S;ECSULHUQS v hMeImber;. rocing any technica |ssuhe I|n Iog|kn can contac ?DS-L members may go through the instructions given in Notice and in case of any queries or grievances REGISTERED OFFICE: UTI Tower, ‘Gn’ Block, Bandra Kurla Complex, Bandra (E), Mumbai - 400051,
elpdesk by sending a request at helpdesk.evoting@cdslindia.com . . ’ Phone: 022 — 66786666. UTI Asset Management Company Ltd. (Investment Manager for UTI Mutual Fund)
or contact at 1800-21-09911 members may refer the FAQs for shareholders and e-voting user manual for shareholders, available at the E-mail- invest@uti.co.in, (CIN-L65991 MH2002PLC 137867)
) . downloads section of www.evoting.nsdl.com or members may send request at evoting@nsdl.com or o o o B
For Metropolitan Stock Exchange of India Limited members may contact Ms. Pallavi Mhatre on toll free no.: 022 - 4886 7000. qu more information, please contact the neares_t_UTl Financial Centre or your AMFI/ NI_SI\/I certified Mutual Fund
Sd/- Distributor, for a copy of Statement of Additional Information, Scheme Information Document and Key
Durgesh Kadam For CHEMCRUX ENTERPRISES LIMITED Information Memorandum cum Application Form.
Place: Mumbai Head - Legal and Company Secretary Place : Vadodara Sd/-
Date: November 22, 2024 Membership No. F8496 Date : 21* November, 2024 Dipika Rajpal (Company Secretary) Mutual Fund investments are subject to market risks, read all scheme related documents carefully

financialexp.epaprin

. . . Chandigarh
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@ LTIMindtree

LTIMindtree Limited

(Formerly Larsen & Toubro Infotech Limited) = okl it b M ) HIMPO HTAHT" Schedule-l Form A
CIN: L72500MH1996PLC 104693 P i ph Public Announcement
Registered Office: L&T House, Ballard Estate, Mumbai - 400 001, TENDER NOTICE (E-Tendering Mode Ont . : , — (Under Requlation G of the Insolvency and Bankruptey Board of india
India, Tel No: +31 22 6776 6776; Fax No: +91 22 4313 0997 ey 7 h Whilst care is taken prior to acceptance of advertising {Insalvency Resolution Process for Corporate Persons) Regulations, 2016
S PONCCI Tt (s Ol oo [EShies T Sl o it i o i FOR THE ATTENTION OF THE CREDITORS OF HOTEL HORIZON PRIVATE LIMITED
SMCHTIN Orng:, | e Dl CHRCLETIEST] G M Drdy D CXn B iy i oL Brlire fnaim ng ® - . ' "
E-mail: investor@itimindtree, com Website: itimindtree.com the-wizbsite (wa. tenderwizard com/CCIL). ik ; copy, it Is not FH]SEIHE to UEﬂf}I’ its contents. The Indian RELEVANT PARTICULARS
| Tender Mo.J Bid Reference CONAREA-1TC Lockmen/CMLE 024 T . 1 MName of thie O ate Dictiln Hatal Hadzan Prvale Limiad
NOTICE E-lender -.':un!r Revarze auction for 'Wark of Locking/Uniocking of Wagons during E)cprESE [P} UmeE'd {:Elnnﬂt t.'ﬂ h'ah res-mnsmb fﬂrm ) H:Ir:::r n:-qup-nl::;Er: of En:prrm's: ?f;c:::fn: ‘:gﬁl —
TRANSFER OF EQUITY SHARES OF THE COMPANY TO Hame of Work Lmﬂdﬂ%ﬂ Unlceding of Containers al Railside and iventary Management of Doutde i | : | Diebiar
THE INVESTOR EDUCATION AND PROTECTION FUND (IEPF) e 'EEEF_%%hEHPBﬁh??;ﬁ" G TTor e period o e coriad contents, nor for dny 1055 O damaQE Inc Urr'Ed ds d 3. |Authority urder which corporsta. | RioC — Mumbai

e I . S . ‘ . B ps dublar Ly incorperated | reglslenad
Members are hereby informed that pursuant to the provisions of Eﬂfﬁﬂﬁﬁ- ;EIIEI:EN?T:AE:;MED:;:FHH:HﬁﬁH s result of transactions with companies, associationsor | | .qu;,; ,d,:,m Yo .L,m:,,E: TN eI
e 240 e Compaios ck 2013 e st | (ESSSESS— 110 i s —| | i i ol verising s newspapers o Publcatons, | |||t

ity i Terwder processing lee 173 -.-'ﬂl udu&r—u o “II l:‘m,i ] I.|I.I|-I35I"‘-I.':'II refundable) tugh e-pament T— T T 1_
and Refund) Rules, 2016 (the Rules), the Company is required to | [Dateandtime of Saie (Oniine] | From 22,11 2024 (at 1530 hrs.) ko 07.12.2024 {upio 16:00 hrs | We therefore recommend that readers make| | f:f’;ﬁ:cf,ﬂﬁiii'ﬁ'n“;ﬁfg“ 2% SN M o Wl et
transfer the shares in respect of which dividend has not been claimed Pre-Bld meeting | En 59,14, 2024 a1 15,00 frs. : i . : crvparate dabilne ;
for seven conseculive years or more, to the Investor Education and  Dafs of uploading of Carrigendum, Fany | On or after 04, Yo e necessary iInquines before EEﬂdlﬂQ any monies or 8. |insabvency commencement dabe |12 Novembes 2024
Pratection Fund (IEPF). Deate andtime of Submdsshon of Bid| On 089,12 3024 at 15:00 Hrs. i : ; : in respost of corporate debiar
- - ‘Date & Tine of opening oftender | On 10.12.2024 at 15:30 Hrs. EﬂtErlﬂg into dany EQTEEITIEH[S with advertisers or | |7 TEsmaied dots of dosure & T8 May 2025

In terms of the Rules, the Second Interim Dividend declared on Placo of re-id Moeting, Opening | Office of the Senior General Manager/C & Offread : r ; - inaciveney resclution pragass ¥
January 17, 2018 for the financial year 2017-18 by erstwhile Mindtree of Bics & Communicatian Adedress | ﬂ?ﬂ’fﬁﬁﬁé%’&“ﬁ ;?:Flfuf'éf;ﬂ;ﬁ%’ﬁdﬁﬂpﬁ' Fgl;!étlniﬁml ﬂthEﬂﬂSE aﬂilﬂg on an advEﬂIEEIT‘IEHt in E.ﬂ']l’ manner B. |Mama and regisiraton number of | Name: Rorit Ramesh Mahra
Limited (now merged with LTIMindtree Limited w.e.f. November 14, | g ooion for WSE, CONGOR reserves e ight o ressct ary o 3 e ks wihul 355G any 185075 whatsoever, a:::::rm::;.?jﬂ|ﬁ;m—:;:£$? ?mf':n bl Gl eriiiol il
2022), which remains unclaimed for a period of seven years, and the e, Forcomplete detals logon o www ienderwizard comCEIL. Sr. Genaral Manager'C&0iArea-1 R T T g A e e
5“5‘ res of the ED'.“ F'E.‘"F {.' 2 $hﬂrt-?._5 .U[ LT!MIT‘I{'I!FEE'. LImItE‘.ﬂ a”‘.“.“*"] 3  |resciusion prafessianal, a5 Cily, Garegaon East MumiBai City, Maharashira - 400063
liew of shareholding in Mindtrea Limited) in respact of which dividend regislered wilh e Board Email ID: retibnekeaihotmal com

10 | Address and samal 1 be psed Tor | Bddress: Tower A 3503, Oberal Woeods, Oberol Garden
arrespondence wilh e inlerim | Cily, Goregaon East, Murmbai City, Maharashira - 400063

: _Iresdlution professionsl  [Emall ID: hotefhorzoocipfgmed].com S
The Company has communicated [ndividually lo the concemed 11| Last oate for submission of claims |37 Decamber 20024 { 14 days from receipt of copy of NGLT

members whose shares are liable to be transferrad to IEPF. Thea prder | 19" November 2054}

Company has also uploaded details of the members whose shares JONJUA OVERSEAS LIMITED 12 [Classes of creditors, any, under |NA

has not been claimed for the past seven consecutive years, are due to
be credited in favour of IEPF on February 23, 2025.

! LA . clause (b) of sub-geclion (GA)of
Efﬂhrl:-?.tblﬂ i hﬁ.tra.ngiermd 1o |ERF, under the invesior Sector o the Registered Office: 545, Jubilee Walk Sector 70 Mohali, Chandigarh Sector 71, Rupnagar, S.A.S. Nagar (Mohali), Punjab, India, 160071; =aciion 21, asceraned by fhe
WEIEnS LAMINCITES. COM : Contact Person: Ms. Vaishali Rani, Company Secretary and Compliance Officer; Tel No: +91 9872172032 Ingarim resciution professional
The concerned members are requested to claim the Second Interim E-Mail ID: contactus@jonjua.com; Website: www.jonjua.com; 13 :an'nfg_ﬂ :‘:lﬁ:l'l.l;:“ﬁﬁl e WA,
i I qra-taeln gt jL SRS 1
Dividend. declared for financial _}'EEII' 2017-18 aﬁ.d Qhwf]rdﬁ.' ::m of Corporate Identity Number: L51909PB1993PLC013057 Authorisad Represertativa of
before February 16, 2025, in order to avoid their dividend NOTICE OF RECORD DATE Pl ol Mool S
amount/shares being transferrad to IEPF. tf aach elassl
Members may kindly note that no claim shall lie against the Company Pursuant to Regulation 42 of SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015 and vide resolution dated td. [la) Rebevanl Forms and Weblink: hillps: ki goyinfentamesdowiiaacs
; : - - i ice i i ini (k1 Dalaits al authorioe:] The Ireschiensy and Bankrupley Board af India [BBE()
in respact of the shares and the unclaimed dividend cradited 1o the November 21, 2024, passed by the Board of Directors of the Company, Notice is hereby given that the Record Date for determining _
p names of shareholders of the Company eligible to apply for the Rights Equity Shares in the Rights Issue shall be Friday, November 29, reprecentalives are evalabie at- | 7™ Floor, Meyur Bhawan, Shankar Market, Conrsught

acocount of IEPF. However, members may claim the same by making Cirous, New Delhi -110001

ol Ao 2024.
an application to IEPF as per the procedure outlined in the Rules. For Jonjua Overseas Limited Natice 15 hesey given that the Naional Company Law Tribunal has ordered the commencement of 2
In case members have any query on the above matter, they may On behalf of the Board of Directors :a.:ur:m-s:gm-awencyre_s::rl.rlnr-.':_mn:es;nr_:ﬁe Huorel Horizan Prvate Limited on 1ﬂ1hr-.i.:|-.-em|:e-_fzrr?=.
contact the Company's Registrar & Transfer Agent, Link Intime India sd/- e L LD K ol S e o
Private Limited, Unit: LTIMindtree Limited, C-101, 247 Park, Date: November 21, 2024 Ms. Vaishali Rani j‘rhlrﬂr;ﬁ 3ﬂﬂ gcember 2034 b e inberim rescition peofessional a1 he address mentioned against
LBS. Marg, Vikhroli I:_W:I. Mulﬂhal - 400083, T - 02249186000 Place: Mohali, Punjab Company Secretary and Compliance Officer Thie financa! creditors shall submil thesr claims wih proal by ebacironic means anly, &4 athar graditors may
Email: mt.helpdesk@linkintime.co.in. subeni It clairs voth ol in perscn, by past o by leclranic s,
For LTIMindtree Limited A ﬁra.rfcja] credilor belonging ba & dass a2 I'ra‘:_eﬁ aqainst tha antny H::l._‘.E. ehall indicale its chaice af
Sd/- auhorisad rapresenla®e from among tha threensalvency profassionals shed aganst entry Mo 1 Hoact
Angna Arora E D E LW E I S S a5 aulharesed represenfative al Sie ciass in Form CA,
Company Secratary g:;l:lntn;[smr.-:lf:illse armisleading procts of ciaim shall atract panaties
Place: Mumbai and Compliance Officer Date: 23nd November 2024 Name: Rohit Ramesh Meh
Date: November 22, 2024 ACS-17742 MUTUAL FUND A e
Edelweiss House, OFff C.5.T Road, Kalina, Mumbai — 400098
IN THE MATIONAL COMPANY LAW TRIBUNAL :
’ NOTICE
MUMBAI BENCH FORM G
C.P (CAA)/193/MB/2024 IN CA(CAA)/24/MB-IV/2024 RECORD DATE FOR DISTRIBUTION UNDER INCOME DISTRIBUTION CUM CAPITAL WITHDRAWAL OPTION (IDCW OPTION) IN;-‘EP‘;}DN FGSE’EEEEEE?H%”{TEE.%FSH
|t the matter of the Companies Act, 2013; NOTICE is hereby given that Edelweiss Trusteeship Company Limited, Trustee to Edelweiss Mutual Fund, has approved declaration of OPERATING IN VARIOUS SERVICES UNDER THE REAL ESTATE
AND IDCW Options under the following Schemes of Edelweiss Mutual Fund, as per the details given below: SITE VISIT AND EH&F&EEEF:HE‘:EUHJELEI:E:EFE:F?S: IfAEEIﬂEEPEHATIUﬂ IN INDIA
ey the matter of Sections 230 to 232 and other applicable {Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruplcy Board
provisions of the Companies Act, 2013 and rules framed thereunder; NAV per unit Eace of India {Insolvency Resolution Process for Corporate Persons] Requlations, 2016)
Amou RELEVANT PARTICULARS
in'NrD £ 5ch i bt Name of the Sr.hemefPlanfEIpm mcl::rttnf Hg:::d Hﬂ“:l:\:::f 19, Value 1. |Mams of the corporate debtor along | 4B Metworks Private Limited
Sterlite Technologles Limited ('Demerged Company') and . _ _ |CIN Na - U73100MH2020PTC349457 |
STL Networks Limited ('Resulting Company’) and their respeclive gEdemeigs Balanced Advantage Fund - Direct Plan - Monthly IDCW Option 018 %2722 2. [Address of the registerad office 4" Floor, Gayatree Plaza, Tumer Aoad,
Shareholders and Creditors ('Scheme’) ® ' ! -1 Bandra (W) Mumbai Mumbai City MH
{Edelweiss Balanced Advantage Fund - Regular Plan - Monthly IDCW Option 0.18 %2257 400050 1N
STERLITE TECHNOLOGIES LIMITED, a i 1 | i 3. |UEL of websibe Website aof the Corporate Debtor |s
company incorporated under the Companies | Edelweiss Equity Savings Fund - Direct Plan - Manthly IDCW Option 0.08 T"'ET“'!"J % 15,8653 not available.
at 4th Fioor, Godre] Millennium. Koregaon Road EEl::IEI'.lll.rE:ss Equity Savings Fund - Regular Plan - Monthly IDCW Option | 0.08 _ 2024** | % 141768 | - _I;aﬁeils. Zre Imﬂrd : e
9, STS 12/1, Pune, Maharashtra 411001, India .., First Petitioner Company/ | | |Edelweiss Aggressive Hybrid Fund- Regular Pian - IDCW Option _ 0.17 %2761 ‘ ;:;;ﬂ:s capacily of main products/ Al
CIN: L3T300PN2000PLG202408 Demerged Com ' ' - = o . ==
el 'Edelwema Aggressive Hybrid Fund- Direct Plan - IDCW Option 0.17 %3318 e AL e, [
| 1 | | gervices soil in last financial vear Total Recelpts; Rs, 17.81 crores (from
aTL NETWORKS LIMITED, a company sle of Servicesi’ [As per Iat adited
Incorporated under the Companies Act, 2013 Pursuant to payment of IDCW, th'E NAV of the aforementioned IDCW l‘]pnuns of the Schemes will faﬂ to the extent of payout and financials for FY 2021-22)
having its ngm_-twd_ Office situated at 4th statutory levy, if any. 7. [Fumber of empiayses | workmen No employees ai preseni
2?;“1123ﬁldrglﬂ;"ﬂg::;ﬁ;ﬁﬁ?iﬂ%g?& ;‘ill'ﬂ o *Distribution of the above IDCW is subject to availability of distributable surplus as on the Record Date and as reduced by the amount of 8, |Further datails including fast available Elmaril';equfE51 tl:‘E' sent '“:'“
il 1 i : r { = i : % . : : ] | i 1wl r
... Second Penhﬂn,erﬁumpaw' applicable statutory levy, if any. Considering the volatile nature of the markets, the Trustee reserves the right to restrict the guantum of TR SIaniRanis: (W), ST s  ArRrITmIner *Fgmag:aom
CIN: UT2900PN2021PLC193875 HESU“IHQ EEITI'IFIHI‘-'i!.I' e : ; : of two years, lists of creditors are
IDCW upto the per unit distributable surplus available under the Schemes on the Record Date in case of fall in the market. availabie at URL
o i OF WEARING OF COMPANY SCHEME PEFTON || o the immedistey fotlowing business Da i that day is a Non-Business Day 5 Eighiy for resoion applats Emal st oo
pmpany grme Fetilion under sSections {0 232 and other applicable : S ; ; ; y under section 25(2)(h) of the Code is | cirp.dbnetwor gmail.com
provisions of the Companies Act, 2013 for sanctioning the Scheme of Aalcth.lnl.t h-::urdher!. whns;ahn a':rte azpﬂeatrs w;tii':ehﬂegifsler L‘r: Linit r_mrdtehrs E;Ef afznzrlnenzﬂned IDCW Options of the Schemes as at the close E availadils at LR~
Arrangement between Sterlite Technologies Limited (Demerged Companyjand | | ©F PUS!NE35 NOUTS on Ihe Record Late shall De SUEIE to receive the soaecianed. 10. ;f’;;i?'fﬁ for recelpt of expression of| Saturday, 7 December, 2024
imited i ; ' ' | t sted to take note of the above. -
STL Nttvfurks Limited (‘Resulting Company’) :!_rt_rl thieir FEEFJEG’[.I'.'E! Shareholders nvestars are requested to take note of the above . o R T T TR R TR T T T
and Craditors ("Scheme’) presented by the Petitioner Companies on 20 August For Edelweiss Asset Management Limited prospective resalution applicants
2024 and was admitted vide order dated 11 October 2024 by the Hon'ble [Investment Manager to Edelweiss Mutual Fund) [[12 |Last date for submissicn of chjectons | Tuesday, 17 December, 2024
Mational Company Law Tnbunal, Mumbai Bench ('NCLT'). The said Company Gl - to provisional list
Scheme Petition is fxed for hearing before the Hon'ble NCLT on 5 December Place : Mumbai Radhika Gupta 13 Date of issue of final kst of prospectve| Friday, 27 December, 2024
2024 inthe morning orsoon thereafter, ; ; __|resciution apphicams |
i . ; ; d Date : November 21, 2024 Managing Director & CEO 14[Dale  of issue of information Manday, 30 December, 2024
if any person concemed is desirous of supporting or opposing the said (DIN: 02657595) memarandum, evaluation matrix and
Company Scheme Petition, he/she/it should send to the undersigned Autharized request : faar rfsl::;u‘-mﬂ : nla[as to
Representative above mentioned address, the notice of his/herits intention For more information please contact: - PTBEF'EEE:'“EWU ““;;a" :
1 . B i M 5 P L i I.-I-tllll ml = i 5
signed by him/her/it or his/mer/its advocate, not later than 2 (Two) days before Edelweiss Asset Management Limited (Investment Manager to Edelweiss Mutual Fund) e ;wwa . = :' - EﬂTE:.".L "'r';'m:fm:"’_fﬁ”m:fuzﬁ
the date fixad for the hearing of the Petition. Where any persan concerned seeks CIN: UBS991MH2007PLC173409 Frrias e s
to'oppase the aforesaid petition, the grounds of opposition or a copy of affidavit Registered Office & Corporate Office: Edelweiss House, OFf C.5.T Road, Kalina, Mumbai — 400 098, Date: 22" November, 2024 e e
in that behalf should be furnished with such notice. & copy of the Company i . Fiace: Mumbai el P e
i3 . SR . i Tel No: +91 22 40587 9737, Toll Free No. 1800 425 0090 (MTNL/BSNL), Non Toll Free No. 91 40 23001181, Fax: +91 22 40979878, tha Jain hamant
Schema Petition along with all the exhibits will be furnished by the Petitioner's N i I er?r rcnnn.nll !I‘?EHHEI'IE!.: ﬁrg:?gﬁluﬂﬂﬁ mﬁ Uglréeptlll
Authonzed Heprasentative to any person requinng the same on payment of the ! r : e G ; Eszddﬂ Tfﬁ': ﬂﬁleg Ncg 2’%%1.%5 E:-’glﬁjQ IF‘# é .;E-,-GEP;E E?ar 5%::3?
1 T urdence rags ol the Resolulion Fromessiona ni =hitl edr
prescribed fees forthe same, b A Tt i it MUTUAL FUND INVESTMENTS ARE SUBIJECTTO MARKET RISKS' acFNagar Metro Station, Vieera Desai Road, Andheri West, Mumbai - 400053,
For STL Networks Limited READ ALL SCHEME RELATED DOCUMENTS CAREFULLY.
Amit Deshpande
Date: November 22, 2024 Authorised Signatory

Place: Pune (ACS 17551) CHEMCRUX ENTERPRISES LIMITED MUTUAL-L ['f__f. e
CIN: L01110GJ1996PLC029329 Sahi Hm — i
Regd. Off.: 330, TRIVIA Complex, Natubhai Circle, Racecourse, Vadodara-390007 — *
Email: girishshah@ch . Ph.: 0265-2984803/2988903 _antii
)J-"!E METROPOLITAN STOCK EXCHANGE OF INDIA LIMITED T O ate: waow ohereros oo e :

Registered Office: 205(A), 2nd floor, Piramal Agastya Corporate Park, NOTICE OF POSTAL BALLOT THROUGH REMOTE E-VOTING UTI Mutual Fund

Kamani Junction, L.B.S Road, Kurla (West), Mumbai — 400070

. o - - . Notice is hereby given, in accordance with Section 108 and 110 of the Companies Act, 2013 (the 'Act') ” p P
Tel. 9122 6112 9000, Website: www.msei.in/ Email id: secretarial@msei.in . . R
CIN: U65999MH2008PLC185856 read with Rule 20 and 22 of the Companies (Management and Administration) Rules, 2014 (‘Rules') and ?1 E"k BE"“‘ 'F‘"'r = M‘J’ﬂﬂj ’E"ﬂ'
other applicable provisions, if any, Secretarial Standard on General Meetings (SS-2), Regulation 44 of i
NOTICE OF THE 16TH ANNUAL GENERAL MEETING, the Securities and Exchange Board of India (Listing Obligations and Disclosure Requirements) . .
E-VOTING INFORMATION Regulations, 2015 (“Listing Regulations”) (including any statutory modification or re-enactment thereof Notice For Declaration Of

NOTICE is hereby given that the 16th Annual General Meeting (“AGM”) of for the time being in force), read with the MCA General Circular No. 09/2024 dated 19th September 2024 - - - - -

Shﬁrghorldledr s OfT'\/rl]etr%pOH’[Sn StOCbk Eﬁghazn(?;fftlgdéaol-émwilt?g %‘)‘t{lhe COT}P\?&Y”) and other relevant Circulars issued by the Ministry of Corporate Affairs (MCA') from time to time (MCA Income Distribution Cum Caplta | Withdrawal
wiil be hewd ofl Fhursday, becemoer 19, o rougn video Circulars') and the Securities and Exchange Board of India in this regards and pursuant to other . -

Eﬁgﬁﬁ’g?r}fg'gﬂtgav %g’&l‘;{f#ﬁrﬁ \lerjr?ém eﬁﬂi{ig]’,‘"ﬂfg.)Saéoza%?‘ﬁl);rﬁa”?\,\‘;'g’sﬁ{; applicable laws and regulations the following resolutions are proposed to be passed by the members of UTI /'\ggl' €ssive Hy brid Fund (Erstwhile UTI Hybrid Equity Fund)
Mumbai — 400070, to transact the businesses as set out in the Notice of the Chemcrux Enterprises Limited (the Company) by way of Postal Ballot only through remote e-voting:

meeting without the presence of physical quorum. 1.To consider appointment of Mr. Nayankumar Champaklal Shah (DIN: 10824202) as Non-Executive Quantum of NAV as on
Efr;tlgg?]'; :/nvﬁgseeor:enf gi?ag’d g'fé\éiénsbevrvezrﬁ’ rzezzigetr%daIlvvsi?r?r?ngldggsp g;tghrf, 2.To consider appointment of Mr. Vipul Pramodchandra Sanghvi (DIN: 10824210) as a Director (Non- the Plan Distributable Amt.)* Date (per unit) (per unit)
Participant(s). The Annual Report containing the Notice is available on the Independent) — Ordinary Resolution % ¥ per unit 7

website of the Company at https://www.msei.in/about-us/financials and on the 3.To consider appointment of Mr. Vipul Pramodchandra Sanghvi (DIN: 10824210) as Whole Time UTl Adaressive Hvorid Fund

mfbs?'l/t/(\e/vwwoévotirrl\latr:(s)gﬁlcom Services  Depositories  Limited ~ (*NSDL’) Director designated as Executive Director and approval of payment of remuneration — Special Resolution RegulggPlan ) Pa))//out of

Ps. : g.nsdl.com. - - . In compliance with the provisions of the Act and Listing Regulations, read with MCA Circulars, the L

The Company has provided its Members, the facility to cast their vote L . . Income Distribution cum 43.9435
electronically, during the following period, through the e-voting services Company has completed electronic dispatch of Postal Ballot Notice along with explanatory statement Capital Withdrawal option Tuesday
provided by NSDL. thereto as required under the provisions of Section 102 of the Act on 21st November 2024 by email to all (IDCW) 9. 00% 0.9000 Novernber 26 210.00

. . . “ ” TR . (0} . , .

Commencement of remote e-voting: | Monday, December 16, 2024 from 9:00 AM (IST) its _shareholqers holding shares as on I-Tnday, 15th. Novemt?gr 2024 (*Cut-off date”) apd whose email id S UTI Aggressive Hybrid Fund 2024
Conclusion of remote e-voting Wednesday, December 18, 2024 at 5:00 PM (ST) reglsterf-zd with the Company/ Depositories/ Depository Participants to'transact the busmes;es as §gt outin Direct Plan - Payout of

The remote e-votina shall be disabled by NSDL for votina thereafter and the Notice dated 11th November 2024. Members who have not registered /updated their e-mail ids are theome Distrbution curm 48,6026
Shareholders will not lge allowed to vote beygnd said date andgtime. In addition requegteq to register_ / ypdate the same VY‘”‘ _their rgspective Depository Participantis or their respective Capital Withdrawal option '
to the above, the facility of e-voting shall also be made available at the AGM for depositories for receiving future communication(s) in electronic form. IDCW)
the Members who have not already cast their vote prior to the AGM by e-voting. The Postal Ballot Notice is available on Company's website at www.chemcrux.com, website of BSE

Shareholders, as on cut-off date, will be able to attend the AGM through VC Limited at www.bseindia.com and on website of National Securities Depository Limited (NSDL), the *Distribution of above IDCW is subject to the availability of distributable surplus as on record date.
using the electronic platform provided by NSDL. The detailed instructions for agency for providing remote e-voting services, at www.evoting.nsdl.com. No physical copy of Notice has Income distribution cum capital withdrawal payment to the investor will be lower to the extent
e-voting and participating through VC are provided in the Notice of the AGM. - . . _ . T .

Any person who becomes Member of the Company after sending the Notice been sent to Members and the communication of assent /dissent of Members will take place only through of statutory levy (if applicable). Income distribution will be made, net of tax deducted at source
of the AGM and holding shares as of the cut-off date may download the Notice remote e-voting. Voting rights of the Members has been reckoned as on Friday, 15th November 2024 as applicable.
of the AGM and follow the procedure for remote e-voting/ attending the AGM (cutoff date) and a person who is not a member as on cutoff date shall treat this notice for information . L .
through VC/e-voting at the AGM as mentioned in the Notice of the AGM. purpose only. Pursuant to payment of IDCW, the NAV of the income distribution cum capital

In case of any query and/or grievance, in respect of voting by electronic - : withdrawal options of the scheme would fall to the extent of payout and statutory le
means, Members may refer to the Help & Frequently Asked Questions (FAQs) All the members are mformgd that. , . if : P i yievy
and e-oting user manual available at the download section of 1.The businesses set forth in the notice of Postal Ballot shall be transacted only through electronic means. (if applicable).
https://www.evoting.nsdl.com (NSDL Website) or contact NSDL, 301, 3rd Floor, 2.The remote e-voting shall commence on Friday, 22nd November 2024 at 9:00 a.m. (IST). - - TR - - -

Naman Chambers, G Block, Plot No- C-32, Bandra Kurla Complex, Bandra East, 3.The remote e-voting shall end on Saturday, 21st December 2024 at 05:00 p.m. (IST). The remote such of the umtholders _under thg income distribution cum Capl.tal withdrawal options whose
Mumbai- 400051 or call on the toll-free number(s): 1800-21-0391 and 022 - e-voting shall be disabled by NSDL thereafter. Once the vote on a resolution is cast, a member shall names appear in the register of unitholders as gt the close of business hours on the record date

:]18|8(ZI k700(’)[' Cgrd I'S%Ir']d a request at evoting@nsdl.co.in or rot be gllowe d o change it)s/ubsequently ' ’ fixed for each income distribution cum capital withdrawal shall be entitled to receive the income
elpdesk.evoting@cdslindia.com. : o . : o . _

Helpdesk for Individual Members for any technical issues related to login 4 The cutoff date is Friday, 15th November 2024 for determining the eligibility to vote by electronic means. distribution cum capital withdrawal so distributed. The reinvestment, if any, shall be treated as
through Depository i.e, NSDL and CDSL: The Company has appointed Mr. Kashyap Shah (Membership No.: F7662, COP No.: 6672), Proprietor constructive payment of IDCW to the unitholders as also constructive receipt of payment of the
Login Type Helpdesk Details of M/s. Kashyap Shah & Co., Practising Company Secretaries, Vadodara to act as Scrutinizer for amount by the unitholders. No load will be charged on units allotted on reinvestment of IDCW.
Securities with | Members facing any technical issue in login can contact NSDL conducting Postal Ballot through remote e-voting in fair and transparent manner. _

NSDL helpdesk by sending a request at evoting@nsdl.co.in or call at The result of Postal Ballot will be announced within two (2) working days of conclusion of remote Mumbai
toll free no.: 022 - 4886 7000 e-voting and will be displayed on the Company's website at www.chemcrux.com, on website BSE Limited November 21, 2024 Toll Free No.: 1800 266 1230 www.utimf.com
ities wi i ical issue in loai at www.bseindia.com and on website of NSDL at www.evoting.nsdl.com. For e-voting instructions,
securities witlf|j Members facing a.ny technical issuie in login can.contact(?DS.L b throuah the instructi ; in Noti d .g f ; 9 ; REGISTERED OFFICE: UTI Tower, ‘Gn’ Block, Bandra Kurla Complex, Bandra (E), Mumbai - 400051.
CDSL helpdesk by sending a request at helpdesk.evoting@cdslindia.com MEMBETS may go through e Instructons given n Notice and In case of any quernes or grievances, Phone: 022 — 66786666. UTI Asset Management Company Ltd. (Investment Manager for UTI Mutual Fund)
or contact at 1800-21-09911 members may refer the FAQs for shareholders and e-voting user manual for shareholders, available at the E-mail- invest @uti.co.n (CIN-L65991 MH2002PLC137867) '
- — downloads section of www.evoting.nsdl.com or members may send request at evoting@nsdl.com or o S o 3
For Metropolitan Stock Exchange of India Limited members may contact Ms. Pallavi Mhatre on toll free no.: 022 - 4886 7000. qu more information, please contact the neares_t_UTl Financial Centre or your AMFI/ Nl§l\/l certified Mutual Fund
Sd/- Distributor, for a copy of Statement of Additional Information, Scheme Information Document and Key
Durgesh Kadam For CHEMCRUX ENTERPRISES LIMITED Information Memorandum cum Application Form.
riace: Mumbal Head - Legal and Company Secretary Flage ngodara iDi i chI- t Mutual Fund investments are subject to market risks, read all scheme related documents carefully
Date: November 22, 2024 Membership No. F8496 Date : 21° November, 2024 ﬁﬁﬁﬁem%’éﬂmgmﬁcre ary) . .
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@ LTIMindtree

LTIMindtree Limited

{(Formerly Larsen & Toubro Infotech Limited)

ClN: L72900MH1226PLC 104693
Registered Office: L&T House, Ballard Estate. Mumbai - 400 001,
Inchia, Tel No: +31 22 67706 6776 Fax No; +91 224313 0U9G7
E-mail; invesion@iimindires, com Website: waw [imindires, com

NOTICE

TRANSFER OF EQUITY SHARES OF THE COMPANY TO
THE INVESTOR EDUCATION AND PROTECTION FUND (IEPF)

Members are hereby informed that pursuant to the provisions of
Secfion 124(6) of the Companies Act, 2013 read with the Investor
Education and Protaction Fund Authority (Accounting, Audit, Transfer
and Refund) Rules, 2016 (the Rules), the Company is required fo
transfer the shares in respect of which dividend has not bean claimead
for seven consecutive years or more, to the Investor Education and
Protection Fund (| EPF).

In terms of the Rules, the Second Interim Dividend declared on
January 17, 2018 for the financial year 2017-18 by erstwhile Mindtree
Limited (now merged with LTIMindtree Limited w.e.f. November 14,
2022}, which remains unclaimed for a peniod of seven years, and the
shares of the Company (i.e. shares of LTIMindtree Limited allotted in
lieu of shareholding.in Mindtree Limited ) in respect of which dividend
has not bean claimed far tha past seven consaculive years, ara dua [o
be credited in favour of IEPF on February 23, 2025,

The Company has communicated individually to the concerned
membars whose shares ara liable to be transferred 1o IEPF, Tha
Company has also uploaded details of the members whiose shares
are liable 1o be transfamed to |IEPF, under the Invesior Seclion on tha
website www.limindiree. com

The concerned members are requested to claim the Second Interim
Dividend declared for financial year 2017-18 and onwards, on or
before February 16, 2025, in order fto avoid their dividend
amount/shares being transferred to |IEPF,

Members may kindly note that no claim shall lie against the Company
in respact of the shares and the unclaimed dividend credited 1o the
account of IEPF, However, members may claim the same by making
an applicationto IEPF as per the proceduré culfined in the Bules.,

In case mambers have any query on the above matter, thay may
contact the Company 5. Fegistrar & Transfer Agent, Link Inbime India
Frivate Limited, Unit; LTIMindirea Limited, C-101, 247 Park,
LBS Marg, Vikhroli (W), Mumbai - 400083, T - 022-49186000
Email; rnt.helpdesk@@linkintime . ca.in,

For LTIMindtree Limited
Sd/-

Angna Arora

Company secretary

and Compllance Officar
ACS-17742

Place: Mumbai
Diate; November 22, 2024

IN THE NATIONAL COMPANY LAW TRIBUNAL,
MUMBAI BENCH
C.P (CAA)/193/MB/2024 IN CA{CAA)/24/MB-1V,2024

In the matter of the Companies Act, 2013;
AND
In the matter of Sections 230 to 232 and othar applicabla

provisions of the Companies Act, 2013 and rules framed thereunder:

AND

In the matter of Scheme of Arangement belwesan

oterlite: Technologies Limited ('Demerged Company’) and

STL Metwarks Limited ('Resulting Company') and their respective
aharehodders and Craditors ("Gcheme’)

STERLITE TECHNOLOGIES LIMITED. a
company Incorporated under the Companies
Act, 1956 having its Registered Oftice situated
at 4th Floor, Godrej] Miflennium, Koregaon Road
9, 5T5 1271, Pune, Maharashtra 411001, India
CIN: L31300PN2000PLC 202408

STL NETWORKS LIMITED, a company

incorporated under the Companies Act, 2013

having its Reqistered Office situated at 4th

Floor, Godrep Millennium, Koregaon Road 9,

&T8 1211, Pune; Maharashtra 411001, India. Second Petitioner Company/

CIN: U72900PN2021PLG199875 Rasuiting Company
NOTICE OF HEARING OF COMPANY SCHEME PETITION

A Company Scheme Petition under Sections 230 to 232 and other appiicable
provisions of the Companies Act, 2013 for sanctioning the Scheme of
Arrangement betwieen Sterlite Technologies Limited ('Demerged Company) and
all Networks Limited (‘Besulting Company) and their reéspective Shareholders
and Creditors (Scheme’) presented by the Petitioner Companies on 20 Augus!
2024 and was admitted vide order dated 11 October 2024 by the Hom'ble
National Company Law Tribunal, Mumbai Bench (NCLT'). The said Company
Scheme Patition is fixed for hearing before the Hon'tde NCLT on & December
2024 inthe morning or soon thereaftar,

If any person concemed is desirous of supporting or opposing the sald
Company Scheme Palition, he/she/it should send to the undersigned Authorized
Reprosentative above mentioned address, the notice of his/her/its - intention
sigred by him/Mer/it or his/her/its advocate, not later than 2 (Twa) days bebore
the date fixed for the hearing of the Petition. Where any person concernad seeks
to oppose the aforesaid petition, tha grounds of opposition or a copy of affidawit
in that behalf should be furnished with such notice. A copy of the Company
Scheme Petition along with all the exhibits will be furmished by the Petitioner's
Authonzed Reprasentative to any person reguinng the same on payment of the
prescribed fess tar the same,

.. Hrst Petitioner Company/
Demerged Company

For Sterlite Technologies Limited &

For STL Nelworks Limited

Amit Deshpande

Date: November 22, 2024 Authorised Signatory
Place: Pune (ACS 17551)

Y(Mse METROPOLITAN STOCK EXCHANGE OF INDIA LIMITED

Reglstered Office: 205(A), 2nd floor, Piramal Agastya Corporate Park,
Kamani Junction, L.B.S Road, Kurla (West), Mumbai — 400070
Tel. 9122 6112 9000, Website: www.msei.in/ Email id: secretarial@msei.in
CIN: U65999MH2008PLC185856

NOTICE OF THE 16TH ANNUAL GENERAL MEETING,
E-VOTING INFORMATION

NOTICE is hereby given that the 16th Annual General Meeting (“AGM”) of
shareholders of Metropolitan Stock Exchange of India Limited (“the Company”)
will be held on Thursday, December 19, 2024 at 2:00 P.M (IST) through Video
Conferencing (“VC”)/ Other Audio Visual Means (“OAVM”) at 205(A), 2nd floor,
Piramal Agastya Corporate Park, Kamani Junction, L.B.S Road, Kurla (West),
Mumbai — 400070, to transact the businesses as set out in the Notice of the
meeting without the presence of physical quorum.

The Notice along with the Annual Report 2023-24 is being sent only through
electronic mode on Friday, November 22, 2024 to all shareholders of the
Company whose email addresses were registered with the Depository
Participant(s). The Annual Report containing the Notice is available on the
website of the Company at https://www.msei.in/about-us/financials and on the
website  of  National  Services  Depositories  Limited  (“NSDL”)
https://www.evoting.nsdl.com.

The Company has provided its Members, the facility to cast their vote
electronically, during the following period, through the e-voting services
provided by NSDL.

Commencement of remote e-voting: [ Monday, December 16, 2024 from 9:00 AM (IST)
Conclusion of remote e-voting Wednesday, December 18, 2024 at 5:00 PM (IST)

The remote e-voting shall be disabled by NSDL for voting thereafter and
Shareholders will not be allowed to vote beyond said date and time. In addition
to the above, the facility of e-voting shall also be made available at the AGM for
the Members who have not already cast their vote prior to the AGM by e-voting.

Shareholders, as on cut-off date, will be able to attend the AGM through VC
using the electronic platform provided by NSDL. The detailed instructions for
e-voting and participating through VC are provided in the Notice of the AGM.

Any person who becomes Member of the Company after sending the Notice
of the AGM and holding shares as of the cut-off date may download the Notice
of the AGM and follow the procedure for remote e-voting/ attending the AGM
through VC/e-voting at the AGM as mentioned in the Notice of the AGM.

In case of any query and/or grievance, in respect of voting by electronic
means, Members may refer to the Help & Frequently Asked Questions (FAQs)
and e-voting user manual available at the download section of
https://www.evoting.nsdl.com (NSDL Website) or contact NSDL, 301, 3rd Floor,
Naman Chambers, G Block, Plot No- C-32, Bandra Kurla Complex, Bandra East,
Mumbai- 400051 or call on the toll-free number(s): 1800-21-09911 and 022 -
4886 7000 or send a request at evoting@nsdl.co.in or
helpdesk.evoting@cdslindia.com.

Helpdesk for Individual Members for any technical issues related to login
through Depository i.e, NSDL and CDSL:

min Type Helpdesk Details )
Securities with | Members facing any technical issue in login can contact NSDL
NSDL helpdesk by sending a request at evoting@nsdl.co.in or call at
toll free no.: 022 - 4386 7000
Securities with | Members facing any technical issue in login can contact CDSL
CDSL helpdesk by sending a request at helpdesk.evoting@cdslindia.com
or contact at 1800-21-09911
For Metropolitan Stock Exchange of India Limited
Sd/-
Durgesh Kadam
Place: Mumbai Head - Legal and Company Secretary

Date: November 22, 2024 Membership No. F8496

FRIDAY, NOVEMBER 22, 2024
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"IMPORTANT"

Whilst care is taken pnor 10 acceptance of advertising
Copy, itis not possible to verify its contents. The Indian
Express (P) Limited cannat ba held responsibie for such
contents, nar for any loss or damage incurred as a
result of transactions with companies, assocations or
individua’s advertising inits newspapers or Publicabons,
We therefore recommend lhal readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
othamwise acting on an advertisement in any mannar

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

JONJUA OVERSEAS LIMITED

Registered Office: 545, Jubilee Walk Sector 70 Mohali, Chandigarh Sector 71, Rupnagar, S.A.S. Nagar (Mohali), Punjab, India, 160071;
Contact Person: Ms. Vaishali Rani, Company Secretary and Compliance Officer; Tel No: +91 9872172032
E-Mail ID: contactus@jonjua.com; Website: www.jonjua.com;

Corporate Identity Number: L51909PB1993PLC013057
NOTICE OF RECORD DATE

Pursuant to Regulation 42 of SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015 and vide resolution dated

November 21, 2024, passed by the Board of Directors of the Company, Notice is hereby given that the Record Date for determining

names of shareholders of the Company eligible to apply for the Rights Equity Shares in the Rights Issue shall be Friday, November 29,
2024.

For Jonjua Overseas Limited

On behalf of the Board of Directors

Sd/-

Ms. Vaishali Rani

Company Secretary and Compliance Officer

Date: November 21, 2024
Place: Mohali, Punjab

EDELWEISS

MUTUAL FUND

Edelweiss House, Off C.5.T Road, Kalina, Mumbai -
MNOTICE

400098

RECORD DATE FOR DISTRIBUTION UNDER INCOME DISTRIBUTION CUM CAPITAL WITHDRAWAL OPTION (IDCW OPTION]

NOTICE is heraby given that Edelweiss Trusteeship Company Limited, Trustee to Edelweiss Mutual Fund, has approved declaration of
IDCW Optians under the following Schemes of Edelweiss Mutual Fund, as per the details given below:

statutory lewy, if any.

*®or the immediately following Business Day if that day (s a Mon-Business Day.

of business hours on the Record Date shall be eligible to receive the IDCW so declared.

Investors are requested to take note of the above.

Place : Mumbai
Date - Movember 21, 2024

MNAV per unit Fare
. Amount of Record as on
Name of the Scheme/Plan/Option (DCW* Date N ber 19, F‘::i:;ri A
2024
Ede]weis-a Balanced Advantage Fund - Direct Plan - Monthly IDCW Option .18 E2T.22
Edelwem Baianced ﬂt!hra ntage Fund Ftegular Flan I"--'I::bn'ﬂ'lh,.I IDEW lElpn'l'n:lr'- 0.18 %2257
Edeiwe:ss Equn'...' Edmng:-. Fund - D,mct Plan - Mﬂnth!',r DWW Dpllﬂn 0.08 Tuesday, ¥ 15.8653
| November 26, | % 10.00
Edelweiss Equity Savings Fund - Regular Plan - Monthly IDCW Option 0.08 2024** % 14,1768
Edelweiss Aggressive Hybrid Fund- Regular Plan - IDCW Option 0.17 % 27.61
Edelweiss Aggressive Hybrid Fund- Direct Plan - IDCW Option 0.17 ¥33.18

Pursuant to payment of IDCW, the NAV of the aforemantioned IDCW Options of the Schemes will fall to the extent of payout and

*Distribution of the above IDCW s subject to availability of distributable surplus as.on the Record Date and as reduced by the amount of
applicable statutory levy, if any. Considering the volatile nature of the markets, the Trustee reserves the right to restrict the guantum of
IDCW upto the per unit distributable surplus available under the Schemes on the Record Date in case of fall in the market.

All Unit holders whose name appears in the Register of Unit holders of the aforementionad |DCW Options of the Schemes as at the close

For Edelweiss Asset Management Limited
tinvestment Manager to Edelweiss Mutual Fund)

Managing Director & CEO

Sdf-
Radhika Gupta

(DIN: 02657595)

For more information please contact:

CIN: UB5291MH2007PLC1T3409

Webnsite: www.edelwaissmf.com

Edelweiss Asset Management Limited [Investment Manager to Edelweiss Mutual Fund)

Registered Office & Corporate Office: Edelweiss House, Off C.5.T Road, Kalina, Mumbai
Tel No: +91 22 4097 9737, Toll Free No. 1800 425 0090 (MTNL/BSNL), Non Toll Free No. 91 40 23001181, Fax: +91 22 40979878,

— 400 098.

MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS,
READ ALL SCHEME RELATED DOCUMENTS CAREFULLY.

CHEMCRUX ENTERPRISES LIMITED
CIN: L01110GJ1996PLC029329

Regd. Off.: 330, TRIVIA Complex, Natubhai Circle, Racecourse, Vadodara-390007
Email: girishshah@chemcrux.com Ph.: 0265-2984803/2988903
Website: www.chemcrux.com

NOTICE OF POSTAL BALLOT THROUGH REMOTE E-VOTING

Notice is hereby given, in accordance with Section 108 and 110 of the Companies Act, 2013 (the 'Act)
read with Rule 20 and 22 of the Companies (Management and Administration) Rules, 2014 (‘Rules') and
other applicable provisions, if any, Secretarial Standard on General Meetings (SS-2), Regulation 44 of
the Securities and Exchange Board of India (Listing Obligations and Disclosure Requirements)
Regulations, 2015 (“Listing Regulations”) (including any statutory modification or re-enactment thereof
for the time being in force), read with the MCA General Circular No. 09/2024 dated 19th September 2024
and other relevant Circulars issued by the Ministry of Corporate Affairs (MCA') from time to time ('MCA
Circulars') and the Securities and Exchange Board of India in this regards and pursuant to other
applicable laws and regulations the following resolutions are proposed to be passed by the members of
Chemcrux Enterprises Limited (the Company) by way of Postal Ballot only through remote e-voting:
1.To consider appointment of Mr. Nayankumar Champaklal Shah (DIN: 10824202) as Non-Executive
Independent Director — Special Resolution
2.To consider appointment of Mr. Vipul Pramodchandra Sanghvi (DIN: 10824210) as a Director (Non-
Independent) — Ordinary Resolution
3.To consider appointment of Mr. Vipul Pramodchandra Sanghvi (DIN: 10824210) as Whole Time
Director designated as Executive Director and approval of payment of remuneration — Special Resolution
In compliance with the provisions of the Act and Listing Regulations, read with MCA Circulars, the
Company has completed electronic dispatch of Postal Ballot Notice along with explanatory statement
thereto as required under the provisions of Section 102 of the Act on 21st November 2024 by email to all
its shareholders holding shares as on Friday, 15th November 2024 (“Cut-off date”) and whose email id is
registered with the Company/ Depositories/ Depository Participants to transact the businesses as set out in
the Notice dated 11th November 2024. Members who have not registered /updated their e-mail ids are
requested to register /update the same with their respective Depository Participant/s or their respective
depositories for receiving future communication(s) in electronic form.
The Postal Ballot Notice is available on Company's website at www.chemcrux.com, website of BSE
Limited at www.bseindia.com and on website of National Securities Depository Limited (NSDL), the
agency for providing remote e-voting services, at www.evoting.nsdl.com. No physical copy of Notice has
been sent to Members and the communication of assent /dissent of Members will take place only through
remote e-voting. Voting rights of the Members has been reckoned as on Friday, 15th November 2024
(cutoff date) and a person who is not a member as on cutoff date shall treat this notice for information
purpose only.
All the members are informed that:
1.The businesses set forth in the notice of Postal Ballot shall be transacted only through electronic means.
2.The remote e-voting shall commence on Friday, 22nd November 2024 at 9:00 a.m. (IST).
3.The remote e-voting shall end on Saturday, 21st December 2024 at 05:00 p.m. (IST). The remote
e-voting shall be disabled by NSDL thereafter. Once the vote on a resolution is cast, a member shall
not be allowed to change it subsequently.
4.The cutoff date is Friday, 15th November 2024 for determining the eligibility to vote by electronic means.
The Company has appointed Mr. Kashyap Shah (Membership No.: F7662, COP No.: 6672), Proprietor
of M/s. Kashyap Shah & Co., Practising Company Secretaries, Vadodara to act as Scrutinizer for
conducting Postal Ballot through remote e-voting in fair and transparent manner.
The result of Postal Ballot will be announced within two (2) working days of conclusion of remote
e-voting and will be displayed on the Company's website at www.chemcrux.com, on website BSE Limited
at www.bseindia.com and on website of NSDL at www.evoting.nsdl.com. For e-voting instructions,
members may go through the instructions given in Notice and in case of any queries or grievances,
members may refer the FAQs for shareholders and e-voting user manual for shareholders, available at the
downloads section of www.evoting.nsdl.com or members may send request at evoting@nsdl.com or
members may contact Ms. Pallavi Mhatre on toll free no.: 022 - 4886 7000.

For CHEMCRUX ENTERPRISES LIMITED
Sd/-
Dipika Rajpal (Company Secretary)

O

Place : Vadodara
Date : 21° November, 2024

financialexp.epapr.in

sSchedule-| Form A
Pubiic Announcement
(Linder Begulation 6 of the Insalvency and Bankrupicy Board of India
(Ingnlvancy Resclubon Process for Corporate Persons) Bequlations, 2076
FOR THE ATTENTION OF THE CREDITORS OF HOTEL HORIZOM PRIVATE LIMITED
RELEVANT PARTICULARS I
1.__ {hame of the Corporate Debiar | Hioksd Honzon Private Lumited |
. Caa:of Inconporaton of Corporale | 79 December 1368
Ditotor
Aulhorily under which camporale
debbar is rcorporaied | pegishand
4 |Coepocate loenlsy Ma, f Limited
Liatdily Idena fcation Ho of
_ | carparate dabing
Adorass of the ragistered ofice

ra

RoC = Mumbhal

ST 0T MAE1BEEF TE04 137

:ni

Reqistared Odfece; 37, Aw Beach. Mumbal, Maharashira,

and principad ofice (i ) of Indig, 400048
camponaie dabing
i Insohwency commencemand dale | 150 Mowamber 2004

in rnespoct of sorporatn debiar

T Estenaled data ol closure of
inshency reaslubion process

H Mam|e g I'EQIS-!.’F:IIH' reamber of
U‘Elr‘il}hﬂ"’l., |'.1'G|E'EE:I:I-"|5| =]

1B May 2025

Name: Roit Ramesh Misorg

Reglatratan M. IBEINFES-0011F-PRITIAR01 -
NI -

Address; Tower A 3403, Otaro Winoos, Oberpl Gamien
Ciby. Goragaon East. Mumbes City, Mahamsshora - 400061
Emall I0: rhimenradiholmal. com
futdiress: Toawar & 3403, Cherni Waods, Dheral Garden
parespandersas with iheinlerm | Cily, Goregaon East, Mumbes City, Maharashina ~ 400063
ressoludinn peolessional Email 18: halelhers pocimi@gmas] cam

11 Lt dafe oy subenEan ol elams |39 Decamber 2004 |14 -'Ja:.li-i'-l.'ll' Fecaint of Copy of RCLT
prdar i 198 Nowerbar 30245

Cleseas of creditors,  amy, unidar |k,

clzuza |B) of sub-sachon A ol
Earion 2, HEE-EIEH ] oy ||'IE

Au-:ms; g |- mEII |:|‘| Ihe inlerm
resciufion professional, as
redisterad vt fhva Board

T | Adcress vl e-mail ko he esed for

e

[

e

i harnus af Irssh-“'lsr ey
Profnssionals danlifed o acl a5
Alithoriced Reprasaniativa.of
crpeditors in a dass (Thres names
for pach class)

14, |ia) Reevar] Forms and

B} Cutaly of sathonzed
résfieterialiies are dvaible &l

Webling: hilps:ihbi goy infeshamedouniaads

The Insohency and Bankuptcy Beard of rdsa (BB
15 Flaar, Mayur Bhawan, Shanker Makal, Cannaughi
Circues, Mew Doty -H10001

Matice ta harety given that the Malicnal Company Law Tnbunal has cdered the commencament of &
corporaleireoiyendy resolution procass of the Hobel Horioon Private Umiied on 558 Mavambar 2024,

Tihe cediars ol Hobe! Honzan Private Limited, ane hereby called upen [o submil thar efaims with procf on
o belpee-Srd Depamber 2124 fa fhe inerm resglution prolessiona at fhe address mensoned aosral
enry Ma.- 10,

The financial credrors shall submil $heir dems with proaf by eleciranic means oy, Ak alher craditors may
submi the dairs wilh proal in person, by poaslor by electionic medns

A s Cridfor telerging to-a class, o8 e againsl the eniry Mo LE shall indicaba -G o
suthonsed represantaine ram among $he thres insplvency prodassionats ksbed eoainst entry Mo 13 40 ot
assrulhirised reprosantaliva of the dagsin Form CA
Submissionialtake or miskeading prooks of claim shall atiract panafties
Place: Mumbal

Orabe: Z2nd Movember 2024

Mame: Rohil Ramesh Mehra

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
4B NETWORKS PRIVATE LIMITED
OPERATIMNG [N VARIOUS SERVICES UNDER THE REAL ESTATE
SEGMENT LIKE LOAM SERVICE,

SITE VISIT AND BROKER SUBSCRIPTION HAVING OPERATION IN INDIA
[Under sub-requlation (1) of reguiation 364 of the nsolvency and Bankrupicy Board
of India {fnsohency Resolution Process for Corporate Persons) Regulations, 2016)
| RELEVANT PARTICULARS
{1, | Name of the comporale debtor glong |48 Metworks Private Limited
| | with PANY CIN/ LLP Mo PAN Mo. AABCZE27IC
CIN Mo — UT3100MH2020PTCI49457
4" Floor, Gayatrea Plaza, Turmer Road,
Bandra (W) Mumbal Mumbai ity MH
400050 1M
Website ol the Corporale Deblor is
not available,

ldumbal

(2. [Address of the registered office

3. [UAL of website

|4, (Detads of place where majonty of fixed

| &asets are located

55 . ||'|3|ﬂ||r°'1;:| Pa[_mr“ll,' -:-::-.I main products
| |sanvices )

i Iluanl'lg.r and vakse of main products/
sanices sold in iast fimancial year

Nol Applicatie

'i]uan!il:g.r Nlll‘ll'ﬂp,':ﬁi:::EIEh

Tofal Receipts: Rs. 17.81 crores (from
sale of serdoes) (A= per last sudited
| financials far FY 2031-23)

? [ Numbser of amployaas | workmen Mo amployeas al present

8. |Further detalls including last available| Emad request be sent 1o

| |firancial stataments (with senediules) | cirpdbnetwarks@gmail.com

of tewo. years, lists of creditors are
|  |evaitable at URL:

0. [Eliginility  for rescdution - applicants| Emall request be sent to:
ufder Bection 25(20R1 o thie Code is| elrp.Abnetworks@omail.com
availabls at LERL:
{10.|Last date for receipt of expression of| Sateday, ¥ December, 2084
| |interest
!1‘-.I'.'IF|’.F: ol Issue ol provisonad st of| Thussday, 12 December, 2024
| |prospachive resaluticn applicants
[12:|Last date for submission. of objections| Tuesday, 17 Decamber, 2024
to provisionat list

{13.|Date of is=ue of final sl of prospeciive| Friday, 27 Decembar, 2024
| [resoluticn applicants
14| kg [ | SR of information) Maonday, 30 Decermnber, 2024
miorand o, evaluabion malnxs and
ragues]  for  resolulion  plang 1o
| [prospechvd mesalulicn apphoanls

15,/ Last date for submission of resolition plans | Wednesday, 2% January, 2025
[16.|Process email id o submit Expression | cirp.dbnetworks@gmail.com

| |of brferest
Dale: 22™ Movember, 2024 : - Bdf-
Place: Mumbai For 4B Metworks Private Limited

Maha Jain Nemani

For KDAA Insolvency Professionals Private Limited

Resalulion Prodesseanal - 48 MNatwarks Privata Limited (Undes CIRP)

- Mo IBEIIPE-DOS8PA- 1302223150037

nelancs Address of 1he Resolubon Professiona) Unit & 207, shil), Mear
Magar Metro Staton, Veera Desal Read, Andhed West, Mumbai - 200053,

COfres

=M

UTI Mutual Fund

#ﬂq, ek behtar zindagi ka

Notice For Declaration Of

Income Distribution Cum Capital Withdrawal

UTI Aggressive Hybrid Fund (Erstwhile UTI Hybrid Equity Fund)

Quantum of NAYV as on |
Name of IDCW (Gross Record | Face Value | November 19, 2024
the Plan Distributable Amt.)* Date (per unit) (per unit)
% ¥ per unit T
UTI Aggressive Hybrid Fund
Regular Plan - Payout of
Income Distribution cum 43.9435
Capital Withdrawal option Tuesday
bW 9.00% |  0.9000  |November26,|  %10.00
UTI Aggressive Hybrid Fund 2024
Direct Plan - Payout of
Income Distribution cum 48.6026
Capital Withdrawal option
(IDCW)

as applicable.

(if applicable).

Mumbai
November 21, 2024

*Distribution of above IDCW is subject to the availability of distributable surplus as on record date.
Income distribution cum capital withdrawal payment to the investor will be lower to the extent
of statutory levy (if applicable). Income distribution will be made, net of tax deducted at source

Pursuant to payment of IDC\W, the NAV of the income distribution cum capital
withdrawal options of the scheme would fall to the extent of payout and statutory levy

Such of the unitholders under the income distribution cum capital withdrawal options whose
names appear in the register of unitholders as at the close of business hours on the record date
fixed for each income distribution cum capital withdrawal shall be entitled to receive the income
distribution cum capital withdrawal so distributed. The reinvestment, if any, shall be treated as
constructive payment of IDCW to the unitholders as also constructive receipt of payment of the
amount by the unitholders. No load will be charged on units allotted on reinvestment of IDCW.

REGISTERED OFFICE: UTI Tower,
Phone: 022 — 66786666. UTI Asset Management Company Ltd. (Investment Manager for UTI Mutual Fund)
E-mail: invest@uti.co.in, (CIN-L65991MH2002PLC137867).

For more information, please contact the nearest UTI Financial Centre or your AMFI/ NISM certified Mutual Fund
Distributor, for a copy of Statement of Additional Information, Scheme Information Document and Key
Information Memorandum cum Application Form.

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.

Toll Free No.: 1800 266 1230 www.utimf.com

‘Gn’ Block, Bandra Kurla Complex, Bandra (E), Mumbai - 400051.

New Delhi
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@ LTIMindtree

LTIMindtree Limited

(Formerly Larsen & Toubro Infotech Limited) = okt bt b M o ) HIMPO HTAHT" Schedule-l Form A
CIN: L72500MH1996PLC 104693 P i ph Public Announcement
Registered Office: L&T House, Ballard Estate, Mumbai - 400 001, TENDER NOTICE (E-Tendering Mode Ont - y , — (Under Requlation G of the Insolvency and Bankruptey Board of india
India, Tel No: +31 22 6776 6776; Fax No: +91 22 4313 0997 ey 7 h Whilst care is taken prior to acceptance of advertising {Insalvency Resolution Process for Corporate Persons) Regulations, 2016
S PONCCI Tt (s Ol oo [EShies T Sl o it i o i FOR THE ATTENTION OF THE CREDITORS OF HOTEL HORIZON PRIVATE LIMITED
SMCHTIN Orng:, | e Dl CHRCLETIEST] G M Drdy D CXn B iy i oL Brlire fnaim ng i " ' '
E-mail: investor@itimindtree, com Website: itimindtree.com the-wizbsite (wa. tenderwizard com/CCIL). ik ; copy, it Is not pusslhle fo UEﬂf}I’ its contents. The Indian RELEVANT PARTICULARS
| Tender Mo.J Bid Reference CONAREA-1TC Lockmen/CMLE 024 T v 1 MName of thie O ate Dictiln Hatal Hadzan Prvale Limiad
NOTICE E-lender -.':un!r Revarze auction for 'Wark of Locking/Uniocking of Wagons during EIDFEEE [P} lJm]TEd cannot h‘E |"Ei:| rBS[DFBShFe fﬂrﬂJm ] ﬂ:r:::r n:-qup-nl::;Er: of En:prrm's: ?f;c:::fn: ‘:gﬁl —
TRANSFER OF EQUITY SHARES OF THE COMPANY TO Hame of Work Lmﬂdﬂ%ﬂ Unlceding of Containers al Railside and iventary Management of Doutde ' | : | Diebiar
THE INVESTOR EDUCATION AND PROTECTION FUND (IEPF) e 'EEEF_%%hEHPBﬁh??;ﬁ" G TTor e period o e coriad contents, nor for dny 1055 O damage Inc Urr'Ed ds d 3. |Authority urder which corporsta. | RioC — Mumbai
T ) S . : . B4 dabla |5 incorporated | ragislansd

Members are hereby informed that pursuant to the provisions of ::’;f:f‘l‘::imﬁ_ ;!:;"Er*m:f“:c;m u:lrf;"‘ﬂa’:ﬁqm s T i result of transactions with companies, associationsor | |z qular; m;nim No -L.m:.m.:-e 55101 MHTGEERTCOTA1ET

= - - ] LI .
Secton 1240 o s Ack 201 et e vectr | [ SSSBE—|(120 mned smmmrmmsis— |1ii xhetisinginis newspepers or Publcatons, | |||

ity i Terwder processing lee 173 -.-'ﬂl udu&r—u -'.i‘ “II l:‘m,i ] I.|I.I|-I35I"‘-I.':'II refundable) tugh e-pament T— T T 1_
and Refund) Rules, 2016 (the Rules). the Company is reguired to Diste and time of Sale [Onlin] | From 22,11 2024 (3t 1530 hrs.) to 07,1 2.2024 {upio 1600 hrs We therefore recommend that readers make 5. g::r;::cﬂﬁ-ﬂmnwaﬁﬂm mﬂ:m,ﬁm“ 37, Juhu Baach, Mumbe, Maharashira
transfer the shares in respect of which dividend has not been claimed Pre-Bld meeting | En 59,14, 2024 a1 15,00 frs. : i3 . : crvparate dabilne
for seven conseculive years or more, to the Investor Education and  Dafs of uploading of Carrigendum, Fany | On or after 04, Yo e necessary inquines before EEﬂdlﬂQ dany monies or 8. |insabvency commencement dabe |12 Novembes 2024
Pratection Fund (IEPF). Deate andtime of Submdsshon of Bid| On 089,12 3024 at 15:00 Hrs. : . : : in respost of corporate debiar
- - ‘Date & Tine of opening oftender | On 10.12.2024 at 15:30 Hrs. ETT[E”I"IQ Into dny EQTEEITIEH[E with advertisers or | |7 Tesmaied dots of dosure & T8 May 2025

In terms of the Rules, the Second Interim Dividend declared on Placo of re-id Moeting, Opening | Office of the Senior General Manager/C & Offread : ¥ ; : inaciveney resclution pragass ¥
January 17, 2018 for the financial year 2017-18 by erstwhile Mindtree of Bl & Comenunication Address | ﬂ?ﬂ’fﬁﬁﬁé%’&“ﬁ ;?:Flfuf'éf;ﬂ;ﬁ%’ﬁdﬁﬂpﬁ' Fgl;!étlniﬁml otherwise Elﬂilﬂg on an advertisement in any manner B |Mame and regisiraton number cf | Name: Roret Remesn Menra
Limited (now merged with LTIMindtree Limited w.e.f. November 14, | g ooion for WSE, CONGOR reserves e ight o ressct ary o 3 e ks wihul 355G any 185075 whatsoever. a:::::rm::;.?jﬂ|ﬁ;m—:;:£$? ?mf':n bl Gl eriiiol il
2022), which remains unclaimed for a period of seven years, and the e, Forcomplete detals logon o www ienderwizard comCEIL. Sr. Genaral Manager'C&0iArea-1 R T T g A e e
5“5‘ res of the ED'.“ F'E.‘"F {.' 2 $hﬂrt-?._5 .U[ LT!MIT‘I{'I!FEE'. LImItE‘.ﬂ a”‘.“.“*"] 3  |resciusion prafessianal, a5 Cily, Garegaon East MumiBai City, Maharashira - 400063
liew of shareholding in Mindtrea Limited) in respact of which dividend regislered wilh e Board Email ID: retibnekeaihotmal com

10 | Address and samal 1 be psed Tor | Bddress: Tower A 3503, Oberal Woeods, Oberol Garden
arrespondence wilh e inlerim | Cily, Goregaon East, Murmbai City, Maharashira - 400063

: _Iresdlution professionsl  [Emall ID: hotefhorzoocipfgmed].com S
The Company has communicated [ndividually lo the concemed 11| Last oate for submission of claims |37 Decamber 20024 { 14 days from receipt of copy of NGLT

members whose shares are liable to be transferrad to IEPF. Thea prder | 19" November 2054}

Company has also uploaded details of the members whose shares JONJUA OVERSEAS LIMITED 12 [Classes of creditors, any, under |NA

has not been claimed for the past seven consecutive years, are due to
be credited in favour of IEPF on February 23, 2025.

! LA . clause (b) of sub-geclion (GA)of
Efﬂhrl:-?.tblﬂ i hﬁ.tra.ngiermd 1o |ERF, under the invesior Sector o the Registered Office: 545, Jubilee Walk Sector 70 Mohali, Chandigarh Sector 71, Rupnagar, S.A.S. Nagar (Mohali), Punjab, India, 160071; =aciion 21, asceraned by fhe
WEIEnS LAMINCITES. COM : Contact Person: Ms. Vaishali Rani, Company Secretary and Compliance Officer; Tel No: +91 9872172032 Ingarim resciution professional
The concerned members are requested to claim the Second Interim E-Mail ID: contactus@jonjua.com; Website: www.jonjua.com; 13 :an'nfg_ﬂ :‘:lﬁ:l'l.l;:“ﬁﬁl e WA,
i I qra-taeln gt jL SRS 1
Dividend. declared for financial _}'EEII' 2017-18 aﬁ.d Qhwf]rdﬁ.' ::m of Corporate Identity Number: L51909PB1993PLC013057 Authorisad Represertativa of
before February 16, 2025, in order to avoid their dividend NOTICE OF RECORD DATE Pl ol Mool S
amount/shares being transferrad to IEPF. tf aach elassl
Members may kindly note that no claim shall lie against the Company Pursuant to Regulation 42 of SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015 and vide resolution dated td. [la) Rebevanl Forms and Weblink: hillps: ki goyinfentamesdowiiaacs
; : - - i ice i i ini (k1 Dalaits al authorioe:] The Ireschiensy and Bankrupley Board af India [BBE()
in respact of the shares and the unclaimed dividend cradited 1o the November 21, 2024, passed by the Board of Directors of the Company, Notice is hereby given that the Record Date for determining _
p names of shareholders of the Company eligible to apply for the Rights Equity Shares in the Rights Issue shall be Friday, November 29, reprecentalives are evalabie at- | 7™ Floor, Meyur Bhawan, Shankar Market, Conrsught

acocount of IEPF. However, members may claim the same by making Cirous, New Delhi -110001

ol Ao 2024.
an application to IEPF as per the procedure outlined in the Rules. For Jonjua Overseas Limited Natice 15 hesey given that the Naional Company Law Tribunal has ordered the commencement of 2
In case members have any query on the above matter, they may On behalf of the Board of Directors :a.:ur:m-s:gm-awencyre_s::rl.rlnr-.':_mn:es;nr_:ﬁe Huorel Horizan Prvate Limited on 1ﬂ1hr-.i.:|-.-em|:e-_fzrr?=.
contact the Company's Registrar & Transfer Agent, Link Intime India sd/- e L LD K ol S e o
Private Limited, Unit: LTIMindtree Limited, C-101, 247 Park, Date: November 21, 2024 Ms. Vaishali Rani j‘rhlrﬂr;ﬁ 3ﬂﬂ gcember 2034 b e inberim rescition peofessional a1 he address mentioned against
LBS. Marg, Vikhroli I:_W:I. Mulﬂhal - 400083, T - 02249186000 Place: Mohali, Punjab Company Secretary and Compliance Officer Thie financa! creditors shall submil thesr claims wih proal by ebacironic means anly, &4 athar graditors may
Email: mt.helpdesk@linkintime.co.in. subeni It clairs voth ol in perscn, by past o by leclranic s,
For LTIMindtree Limited A ﬁra.rfcja] credilor belonging ba & dass a2 I'ra‘:_eﬁ aqainst tha antny H::l._‘.E. ehall indicale its chaice af
Sd/- auhorisad rapresenla®e from among tha threensalvency profassionals shed aganst entry Mo 1 Hoact
Angna Arora E D E LW E I S S a5 aulharesed represenfative al Sie ciass in Form CA,
Company Secratary g:;l:lntn;[smr.-:lf:illse armisleading procts of ciaim shall atract panaties
Place: Mumbai and Compliance Officer Date: 23nd November 2024 Name: Rohit Ramesh Meh
Date: November 22, 2024 ACS-17742 MUTUAL FUND A e
Edelweiss House, OFff C.5.T Road, Kalina, Mumbai — 400098
IN THE MATIONAL COMPANY LAW TRIBUNAL :
’ NOTICE
MUMBAI BENCH FORM G
C.P (CAA)/193/MB/2024 IN CA(CAA)/24/MB-IV/2024 RECORD DATE FOR DISTRIBUTION UNDER INCOME DISTRIBUTION CUM CAPITAL WITHDRAWAL OPTION (IDCW OPTION) IN;-‘EP‘;}DN FGSE’EEEEEE?H%”{TEE.%FSH
|t the matter of the Companies Act, 2013; NOTICE is hereby given that Edelweiss Trusteeship Company Limited, Trustee to Edelweiss Mutual Fund, has approved declaration of OPERATING IN VARIOUS SERVICES UNDER THE REAL ESTATE
AND IDCW Options under the following Schemes of Edelweiss Mutual Fund, as per the details given below: SITE VISIT AND EH&F&EEEF:HE‘:EUHJELEI:E:EFE:F?S: IfAEEIﬂEEPEHATIUﬂ IN INDIA
ey the matter of Sections 230 to 232 and other applicable {Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruplcy Board
provisions of the Companies Act, 2013 and rules framed thereunder; NAV per unit Eace of India {Insolvency Resolution Process for Corporate Persons] Requlations, 2016)
Amou RELEVANT PARTICULARS
in'NrD £ 5ch i bt Name of the Sr.hemefPlanfEIpm mcl::rttnf Hg:::d Hﬂ“:l:\:::f 19, Value 1. |Mams of the corporate debtor along | 4B Metworks Private Limited
Sterlite Technologles Limited ('Demerged Company') and . _ _ |CIN Na - U73100MH2020PTC349457 |
STL Networks Limited ('Resulting Company’) and their respeclive gEdemeigs Balanced Advantage Fund - Direct Plan - Monthly IDCW Option 018 %2722 2. [Address of the registerad office 4" Floor, Gayatree Plaza, Tumer Aoad,
Shareholders and Creditors ('Scheme’) ® ' ! -1 Bandra (W) Mumbai Mumbai City MH
{Edelweiss Balanced Advantage Fund - Regular Plan - Monthly IDCW Option 0.18 %2257 400050 1N
STERLITE TECHNOLOGIES LIMITED, a i 1 | i 3. |UEL of websibe Website aof the Corporate Debtor |s
company incorporated under the Companies | Edelweiss Equity Savings Fund - Direct Plan - Manthly IDCW Option 0.08 T"'ET“'!"J % 15,8653 not available.
at 4th Fioor, Godre] Millennium. Koregaon Road EEl::IEI'.lll.rE:ss Equity Savings Fund - Regular Plan - Monthly IDCW Option | 0.08 _ 2024** | % 141768 | - _I;aﬁeils. Zre Imﬂrd : e
9, STS 12/1, Pune, Maharashtra 411001, India .., First Petitioner Company/ | | |Edelweiss Aggressive Hybrid Fund- Regular Pian - IDCW Option _ 0.17 %2761 ‘ ;:;;ﬂ:s capacily of main products/ Al
CIN: L3T300PN2000PLG202408 Demerged Com ' ' - = o . ==
el 'Edelwema Aggressive Hybrid Fund- Direct Plan - IDCW Option 0.17 %3318 e AL e, [
| 1 | | gervices soil in last financial vear Total Recelpts; Rs, 17.81 crores (from
aTL NETWORKS LIMITED, a company sle of Servicesi’ [As per Iat adited
Incorporated under the Companies Act, 2013 Pursuant to payment of IDCW, th'E NAV of the aforementioned IDCW l‘]pnuns of the Schemes will faﬂ to the extent of payout and financials for FY 2021-22)
having its ngm_-twd_ Office situated at 4th statutory levy, if any. 7. [Fumber of empiayses | workmen No employees ai preseni
2?;“1123ﬁldrglﬂ;"ﬂg::;ﬁ;ﬁﬁ?iﬂ%g?& ;‘ill'ﬂ o *Distribution of the above IDCW is subject to availability of distributable surplus as on the Record Date and as reduced by the amount of 8, |Further datails including fast available Elmaril';equfE51 tl:‘E' sent '“:'“
il 1 i : r { = i : % . : : ] | i 1wl r
... Second Penhﬂn,erﬁumpaw' applicable statutory levy, if any. Considering the volatile nature of the markets, the Trustee reserves the right to restrict the guantum of TR SIaniRanis: (W), ST s  ArRrITmIner *Fgmag:aom
CIN: UT2900PN2021PLC193875 HESU“IHQ EEITI'IFIHI‘-'i!.I' e : ; : of two years, lists of creditors are
IDCW upto the per unit distributable surplus available under the Schemes on the Record Date in case of fall in the market. availabie at URL
o i OF WEARING OF COMPANY SCHEME PEFTON || o the immedistey fotlowing business Da i that day is a Non-Business Day 5 Eighiy for resoion applats Emal st oo
pmpany grme Fetilion under sSections {0 232 and other applicable : S ; ; ; y under section 25(2)(h) of the Code is | cirp.dbnetwor gmail.com
provisions of the Companies Act, 2013 for sanctioning the Scheme of Aalcth.lnl.t h-::urdher!. whns;ahn a':rte azpﬂeatrs w;tii':ehﬂegifsler L‘r: Linit r_mrdtehrs E;Ef afznzrlnenzﬂned IDCW Options of the Schemes as at the close E availadils at LR~
Arrangement between Sterlite Technologies Limited (Demerged Companyjand | | ©F PUS!NE35 NOUTS on Ihe Record Late shall De SUEIE to receive the soaecianed. 10. ;f’;;i?'fﬁ for recelpt of expression of| Saturday, 7 December, 2024
imited i ; ' ' | t sted to take note of the above. -
STL Nttvfurks Limited (‘Resulting Company’) :!_rt_rl thieir FEEFJEG’[.I'.'E! Shareholders nvestars are requested to take note of the above . o R T T TR R TR T T T
and Craditors ("Scheme’) presented by the Petitioner Companies on 20 August For Edelweiss Asset Management Limited prospective resalution applicants
2024 and was admitted vide order dated 11 October 2024 by the Hon'ble [Investment Manager to Edelweiss Mutual Fund) [[12 |Last date for submissicn of chjectons | Tuesday, 17 December, 2024
Mational Company Law Tnbunal, Mumbai Bench ('NCLT'). The said Company Gl - to provisional list
Scheme Petition is fxed for hearing before the Hon'ble NCLT on 5 December Place : Mumbai Radhika Gupta 13 Date of issue of final kst of prospectve| Friday, 27 December, 2024
2024 inthe morning orsoon thereafter, ; ; __|resciution apphicams |
i . ; ; d Date : November 21, 2024 Managing Director & CEO 14[Dale  of issue of information Manday, 30 December, 2024
if any person concemed is desirous of supporting or opposing the said (DIN: 02657595) memarandum, evaluation matrix and
Company Scheme Petition, he/she/it should send to the undersigned Autharized request : faar rfsl::;u‘-mﬂ : nla[as to
Representative above mentioned address, the notice of his/herits intention For more information please contact: - PTBEF'EEE:'“EWU ““;;a" :
1 . B i M 5 P L i I.-I-tllll ml = i 5
signed by him/her/it or his/mer/its advocate, not later than 2 (Two) days before Edelweiss Asset Management Limited (Investment Manager to Edelweiss Mutual Fund) e ;wwa . = :' - EﬂTE:.".L "'r';'m:fm:"’_fﬁ”m:fuzﬁ
the date fixad for the hearing of the Petition. Where any persan concerned seeks CIN: UBS991MH2007PLC173409 Frrias e s
to'oppase the aforesaid petition, the grounds of opposition or a copy of affidavit Registered Office & Corporate Office: Edelweiss House, OFf C.5.T Road, Kalina, Mumbai — 400 098, Date: 22" November, 2024 e e
in that behalf should be furnished with such notice. & copy of the Company i . Fiace: Mumbai el P e
i3 . SR . i Tel No: +91 22 40587 9737, Toll Free No. 1800 425 0090 (MTNL/BSNL), Non Toll Free No. 91 40 23001181, Fax: +91 22 40979878, tha Jain hamant
Schema Petition along with all the exhibits will be furnished by the Petitioner's N i I er?r rcnnn.nll !I‘?EHHEI'IE!.: ﬁrg:?gﬁluﬂﬂﬁ mﬁ Uglréeptlll
Authonzed Heprasentative to any person requinng the same on payment of the ! r : e G ; Eszddﬂ Tfﬁ': ﬂﬁleg Ncg 2’%%1.%5 E:-’glﬁjQ IF‘# é .;E-,-GEP;E E?ar 5%::3?
1 T urdence rags ol the Resolulion Fromessiona ni =hitl edr
prescribed fees forthe same, b A Tt i it MUTUAL FUND INVESTMENTS ARE SUBIJECTTO MARKET RISKS' acFNagar Metro Station, Vieera Desai Road, Andheri West, Mumbai - 400053,
For STL Networks Limited READ ALL SCHEME RELATED DOCUMENTS CAREFULLY.
Amit Deshpande
Date: November 22, 2024 Authorised Signatory

Place: Pune (ACS 17551) CHEMCRUX ENTERPRISES LIMITED MUTUAL-L ['f__f. e
CIN: L01110GJ1996PLC029329 Sahi Hm — i
Regd. Off.: 330, TRIVIA Complex, Natubhai Circle, Racecourse, Vadodara-390007 — *
Email: girishshah@ch . Ph.: 0265-2984803/2988903 _antii
)J-"!E METROPOLITAN STOCK EXCHANGE OF INDIA LIMITED T O ate: waow ohereros oo e :

Registered Office: 205(A), 2nd floor, Piramal Agastya Corporate Park, NOTICE OF POSTAL BALLOT THROUGH REMOTE E-VOTING UTI Mutual Fund

Kamani Junction, L.B.S Road, Kurla (West), Mumbai — 400070

. o - - . Notice is hereby given, in accordance with Section 108 and 110 of the Companies Act, 2013 (the 'Act') ” p P
Tel. 9122 6112 9000, Website: www.msei.in/ Email id: secretarial@msei.in . . R
CIN: U65999MH2008PLC185856 read with Rule 20 and 22 of the Companies (Management and Administration) Rules, 2014 (‘Rules') and ?1 E"k BE"“‘ 'F‘"'r = M‘J’ﬂﬂj ’E"ﬂ'
other applicable provisions, if any, Secretarial Standard on General Meetings (SS-2), Regulation 44 of i
NOTICE OF THE 16TH ANNUAL GENERAL MEETING, the Securities and Exchange Board of India (Listing Obligations and Disclosure Requirements) . .
E-VOTING INFORMATION Regulations, 2015 (“Listing Regulations”) (including any statutory modification or re-enactment thereof Notice For Declaration Of

NOTICE is hereby given that the 16th Annual General Meeting (“AGM”) of for the time being in force), read with the MCA General Circular No. 09/2024 dated 19th September 2024 - - - - -

Shﬁrghorldledr s OfT'\/rl]etr%pOH’[Sn StOCbk Eﬁghazn(?;fftlgdéaol-émwilt?g %‘)‘t{lhe COT}P\?&Y”) and other relevant Circulars issued by the Ministry of Corporate Affairs (MCA') from time to time (MCA Income Distribution Cum Caplta | Withdrawal
wiil be hewd ofl Fhursday, becemoer 19, o rougn video Circulars') and the Securities and Exchange Board of India in this regards and pursuant to other . -

Eﬁgﬁﬁ’g?r}fg'gﬂtgav %g’&l‘;{f#ﬁrﬁ \lerjr?ém eﬁﬂi{ig]’,‘"ﬂfg.)Saéoza%?‘ﬁl);rﬁa”?\,\‘;'g’sﬁ{; applicable laws and regulations the following resolutions are proposed to be passed by the members of UTI /'\ggl' €ssive Hy brid Fund (Erstwhile UTI Hybrid Equity Fund)
Mumbai — 400070, to transact the businesses as set out in the Notice of the Chemcrux Enterprises Limited (the Company) by way of Postal Ballot only through remote e-voting:

meeting without the presence of physical quorum. 1.To consider appointment of Mr. Nayankumar Champaklal Shah (DIN: 10824202) as Non-Executive Quantum of NAV as on
Efr;tlgg?]'; :/nvﬁgseeor:enf gi?ag’d g'fé\éiénsbevrvezrﬁ’ rzezzigetr%daIlvvsi?r?r?ngldggsp g;tghrf, 2.To consider appointment of Mr. Vipul Pramodchandra Sanghvi (DIN: 10824210) as a Director (Non- the Plan Distributable Amt.)* Date (per unit) (per unit)
Participant(s). The Annual Report containing the Notice is available on the Independent) — Ordinary Resolution % ¥ per unit 7

website of the Company at https://www.msei.in/about-us/financials and on the 3.To consider appointment of Mr. Vipul Pramodchandra Sanghvi (DIN: 10824210) as Whole Time UTl Adaressive Hvorid Fund

mfbs?'l/t/(\e/vwwoévotirrl\latr:(s)gﬁlcom Services  Depositories  Limited ~ (*NSDL’) Director designated as Executive Director and approval of payment of remuneration — Special Resolution RegulggPlan ) Pa))//out of

Ps. : g.nsdl.com. - - . In compliance with the provisions of the Act and Listing Regulations, read with MCA Circulars, the L

The Company has provided its Members, the facility to cast their vote L . . Income Distribution cum 43.9435
electronically, during the following period, through the e-voting services Company has completed electronic dispatch of Postal Ballot Notice along with explanatory statement Capital Withdrawal option Tuesday
provided by NSDL. thereto as required under the provisions of Section 102 of the Act on 21st November 2024 by email to all (IDCW) 9. 00% 0.9000 Novernber 26 210.00

. . . “ ” TR . (0} . , .

Commencement of remote e-voting: | Monday, December 16, 2024 from 9:00 AM (IST) its _shareholqers holding shares as on I-Tnday, 15th. Novemt?gr 2024 (*Cut-off date”) apd whose email id S UTI Aggressive Hybrid Fund 2024
Conclusion of remote e-voting Wednesday, December 18, 2024 at 5:00 PM (ST) reglsterf-zd with the Company/ Depositories/ Depository Participants to'transact the busmes;es as §gt outin Direct Plan - Payout of

The remote e-votina shall be disabled by NSDL for votina thereafter and the Notice dated 11th November 2024. Members who have not registered /updated their e-mail ids are theome Distrbution curm 48,6026
Shareholders will not lge allowed to vote beygnd said date andgtime. In addition requegteq to register_ / ypdate the same VY‘”‘ _their rgspective Depository Participantis or their respective Capital Withdrawal option '
to the above, the facility of e-voting shall also be made available at the AGM for depositories for receiving future communication(s) in electronic form. IDCW)
the Members who have not already cast their vote prior to the AGM by e-voting. The Postal Ballot Notice is available on Company's website at www.chemcrux.com, website of BSE

Shareholders, as on cut-off date, will be able to attend the AGM through VC Limited at www.bseindia.com and on website of National Securities Depository Limited (NSDL), the *Distribution of above IDCW is subject to the availability of distributable surplus as on record date.
using the electronic platform provided by NSDL. The detailed instructions for agency for providing remote e-voting services, at www.evoting.nsdl.com. No physical copy of Notice has Income distribution cum capital withdrawal payment to the investor will be lower to the extent
e-voting and participating through VC are provided in the Notice of the AGM. - . . _ . T .

Any person who becomes Member of the Company after sending the Notice been sent to Members and the communication of assent /dissent of Members will take place only through of statutory levy (if applicable). Income distribution will be made, net of tax deducted at source
of the AGM and holding shares as of the cut-off date may download the Notice remote e-voting. Voting rights of the Members has been reckoned as on Friday, 15th November 2024 as applicable.
of the AGM and follow the procedure for remote e-voting/ attending the AGM (cutoff date) and a person who is not a member as on cutoff date shall treat this notice for information . L .
through VC/e-voting at the AGM as mentioned in the Notice of the AGM. purpose only. Pursuant to payment of IDCW, the NAV of the income distribution cum capital

In case of any query and/or grievance, in respect of voting by electronic - : withdrawal options of the scheme would fall to the extent of payout and statutory le
means, Members may refer to the Help & Frequently Asked Questions (FAQs) All the members are mformgd that. , . if : P i yievy
and e-oting user manual available at the download section of 1.The businesses set forth in the notice of Postal Ballot shall be transacted only through electronic means. (if applicable).
https://www.evoting.nsdl.com (NSDL Website) or contact NSDL, 301, 3rd Floor, 2.The remote e-voting shall commence on Friday, 22nd November 2024 at 9:00 a.m. (IST). - - TR - - -

Naman Chambers, G Block, Plot No- C-32, Bandra Kurla Complex, Bandra East, 3.The remote e-voting shall end on Saturday, 21st December 2024 at 05:00 p.m. (IST). The remote such of the umtholders _under thg income distribution cum Capl.tal withdrawal options whose
Mumbai- 400051 or call on the toll-free number(s): 1800-21-0391 and 022 - e-voting shall be disabled by NSDL thereafter. Once the vote on a resolution is cast, a member shall names appear in the register of unitholders as gt the close of business hours on the record date

:]18|8(ZI k700(’)[' Cgrd I'S%Ir']d a request at evoting@nsdl.co.in or rot be gllowe d o change it)s/ubsequently ' ’ fixed for each income distribution cum capital withdrawal shall be entitled to receive the income
elpdesk.evoting@cdslindia.com. : o . : o . _

Helpdesk for Individual Members for any technical issues related to login 4 The cutoff date is Friday, 15th November 2024 for determining the eligibility to vote by electronic means. distribution cum capital withdrawal so distributed. The reinvestment, if any, shall be treated as
through Depository i.e, NSDL and CDSL: The Company has appointed Mr. Kashyap Shah (Membership No.: F7662, COP No.: 6672), Proprietor constructive payment of IDCW to the unitholders as also constructive receipt of payment of the
Login Type Helpdesk Details of M/s. Kashyap Shah & Co., Practising Company Secretaries, Vadodara to act as Scrutinizer for amount by the unitholders. No load will be charged on units allotted on reinvestment of IDCW.
Securities with | Members facing any technical issue in login can contact NSDL conducting Postal Ballot through remote e-voting in fair and transparent manner. _

NSDL helpdesk by sending a request at evoting@nsdl.co.in or call at The result of Postal Ballot will be announced within two (2) working days of conclusion of remote Mumbai
toll free no.: 022 - 4886 7000 e-voting and will be displayed on the Company's website at www.chemcrux.com, on website BSE Limited November 21, 2024 Toll Free No.: 1800 266 1230 www.utimf.com
ities wi i ical issue in loai at www.bseindia.com and on website of NSDL at www.evoting.nsdl.com. For e-voting instructions,
securities witlf|j Members facing a.ny technical issuie in login can.contact(?DS.L b throuah the instructi ; in Noti d .g f ; 9 ; REGISTERED OFFICE: UTI Tower, ‘Gn’ Block, Bandra Kurla Complex, Bandra (E), Mumbai - 400051.
CDSL helpdesk by sending a request at helpdesk.evoting@cdslindia.com MEMBETS may go through e Instructons given n Notice and In case of any quernes or grievances, Phone: 022 — 66786666. UTI Asset Management Company Ltd. (Investment Manager for UTI Mutual Fund)
or contact at 1800-21-09911 members may refer the FAQs for shareholders and e-voting user manual for shareholders, available at the E-mail- invest @uti.co.n (CIN-L65991 MH2002PLC137867) '
- — downloads section of www.evoting.nsdl.com or members may send request at evoting@nsdl.com or o S o 3
For Metropolitan Stock Exchange of India Limited members may contact Ms. Pallavi Mhatre on toll free no.: 022 - 4886 7000. qu more information, please contact the neares_t_UTl Financial Centre or your AMFI/ Nl§l\/l certified Mutual Fund
Sd/- Distributor, for a copy of Statement of Additional Information, Scheme Information Document and Key
Durgesh Kadam For CHEMCRUX ENTERPRISES LIMITED Information Memorandum cum Application Form.
riace: Mumbal Head - Legal and Company Secretary Flage ngodara iDi i chI- t Mutual Fund investments are subject to market risks, read all scheme related documents carefully
Date: November 22, 2024 Membership No. F8496 Date : 21° November, 2024 ﬁﬁﬁﬁem%’éﬂmgmﬁcre ary) . .
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@ LTIMindtree

LTIMindtree Limited

(Formerly Larsen & Toubro Infotech Limited) = okl it b M ) HIMPO HTAHT" Schedule-l Form A
CIN: L72500MH1996PLC 104693 P i ph Public Announcement
Registered Office: L&T House, Ballard Estate, Mumbai - 400 001, TENDER NOTICE (E-Tendering Mode Ont . : , — (Under Requlation G of the Insolvency and Bankruptey Board of india
India, Tel No: +31 22 6776 6776; Fax No: +91 22 4313 0997 ey 7 h Whilst care is taken prior to acceptance of advertising {Insalvency Resolution Process for Corporate Persons) Regulations, 2016
S PONCCI Tt (s Ol oo [EShies T Sl o it i o i FOR THE ATTENTION OF THE CREDITORS OF HOTEL HORIZON PRIVATE LIMITED
SMCHTIN Orng:, | e Dl CHRCLETIEST] G M Drdy D CXn B iy i oL Brlire fnaim ng ® - . ' "
E-mail: investor@itimindtree, com Website: itimindtree.com the-wizbsite (wa. tenderwizard com/CCIL). ik ; copy, it Is not FH]SEIHE to UEﬂf}I’ its contents. The Indian RELEVANT PARTICULARS
| Tender Mo.J Bid Reference CONAREA-1TC Lockmen/CMLE 024 T . 1 MName of thie O ate Dictiln Hatal Hadzan Prvale Limiad
NOTICE E-lender -.':un!r Revarze auction for 'Wark of Locking/Uniocking of Wagons during E)cprESE [P} UmeE'd {:Elnnﬂt t.'ﬂ h'ah res-mnsmb fﬂrm ) H:Ir:::r n:-qup-nl::;Er: of En:prrm's: ?f;c:::fn: ‘:gﬁl —
TRANSFER OF EQUITY SHARES OF THE COMPANY TO Hame of Work Lmﬂdﬂ%ﬂ Unlceding of Containers al Railside and iventary Management of Doutde i | : | Diebiar
THE INVESTOR EDUCATION AND PROTECTION FUND (IEPF) e 'EEEF_%%hEHPBﬁh??;ﬁ" G TTor e period o e coriad contents, nor for dny 1055 O damaQE Inc Urr'Ed ds d 3. |Authority urder which corporsta. | RioC — Mumbai

e I . S . ‘ . B ps dublar Ly incorperated | reglslenad
Members are hereby informed that pursuant to the provisions of Eﬂfﬁﬂﬁﬁ- ;EIIEI:EN?T:AE:;MED:;:FHH:HﬁﬁH s result of transactions with companies, associationsor | | .qu;,; ,d,:,m Yo .L,m:,,E: TN eI
e 240 e Compaios ck 2013 e st | (ESSSESS— 110 i s —| | i i ol verising s newspapers o Publcatons, | |||t

ity i Terwder processing lee 173 -.-'ﬂl udu&r—u o “II l:‘m,i ] I.|I.I|-I35I"‘-I.':'II refundable) tugh e-pament T— T T 1_
and Refund) Rules, 2016 (the Rules), the Company is required to | [Dateandtime of Saie (Oniine] | From 22,11 2024 (at 1530 hrs.) ko 07.12.2024 {upio 16:00 hrs | We therefore recommend that readers make| | f:f’;ﬁ:cf,ﬂﬁiii'ﬁ'n“;ﬁfg“ 2% SN M o Wl et
transfer the shares in respect of which dividend has not been claimed Pre-Bld meeting | En 59,14, 2024 a1 15,00 frs. : i . : crvparate dabilne ;
for seven conseculive years or more, to the Investor Education and  Dafs of uploading of Carrigendum, Fany | On or after 04, Yo e necessary iInquines before EEﬂdlﬂQ any monies or 8. |insabvency commencement dabe |12 Novembes 2024
Pratection Fund (IEPF). Deate andtime of Submdsshon of Bid| On 089,12 3024 at 15:00 Hrs. i : ; : in respost of corporate debiar
- - ‘Date & Tine of opening oftender | On 10.12.2024 at 15:30 Hrs. EﬂtErlﬂg into dany EQTEEITIEH[S with advertisers or | |7 TEsmaied dots of dosure & T8 May 2025

In terms of the Rules, the Second Interim Dividend declared on Placo of re-id Moeting, Opening | Office of the Senior General Manager/C & Offread : r ; - inaciveney resclution pragass ¥
January 17, 2018 for the financial year 2017-18 by erstwhile Mindtree of Bics & Communicatian Adedress | ﬂ?ﬂ’fﬁﬁﬁé%’&“ﬁ ;?:Flfuf'éf;ﬂ;ﬁ%’ﬁdﬁﬂpﬁ' Fgl;!étlniﬁml ﬂthEﬂﬂSE aﬂilﬂg on an advEﬂIEEIT‘IEHt in E.ﬂ']l’ manner B. |Mama and regisiraton number of | Name: Rorit Ramesh Mahra
Limited (now merged with LTIMindtree Limited w.e.f. November 14, | g ooion for WSE, CONGOR reserves e ight o ressct ary o 3 e ks wihul 355G any 185075 whatsoever, a:::::rm::;.?jﬂ|ﬁ;m—:;:£$? ?mf':n bl Gl eriiiol il
2022), which remains unclaimed for a period of seven years, and the e, Forcomplete detals logon o www ienderwizard comCEIL. Sr. Genaral Manager'C&0iArea-1 R T T g A e e
5“5‘ res of the ED'.“ F'E.‘"F {.' 2 $hﬂrt-?._5 .U[ LT!MIT‘I{'I!FEE'. LImItE‘.ﬂ a”‘.“.“*"] 3  |resciusion prafessianal, a5 Cily, Garegaon East MumiBai City, Maharashira - 400063
liew of shareholding in Mindtrea Limited) in respact of which dividend regislered wilh e Board Email ID: retibnekeaihotmal com

10 | Address and samal 1 be psed Tor | Bddress: Tower A 3503, Oberal Woeods, Oberol Garden
arrespondence wilh e inlerim | Cily, Goregaon East, Murmbai City, Maharashira - 400063

: _Iresdlution professionsl  [Emall ID: hotefhorzoocipfgmed].com S
The Company has communicated [ndividually lo the concemed 11| Last oate for submission of claims |37 Decamber 20024 { 14 days from receipt of copy of NGLT

members whose shares are liable to be transferrad to IEPF. Thea prder | 19" November 2054}

Company has also uploaded details of the members whose shares JONJUA OVERSEAS LIMITED 12 [Classes of creditors, any, under |NA

has not been claimed for the past seven consecutive years, are due to
be credited in favour of IEPF on February 23, 2025.

! LA . clause (b) of sub-geclion (GA)of
Efﬂhrl:-?.tblﬂ i hﬁ.tra.ngiermd 1o |ERF, under the invesior Sector o the Registered Office: 545, Jubilee Walk Sector 70 Mohali, Chandigarh Sector 71, Rupnagar, S.A.S. Nagar (Mohali), Punjab, India, 160071; =aciion 21, asceraned by fhe
WEIEnS LAMINCITES. COM : Contact Person: Ms. Vaishali Rani, Company Secretary and Compliance Officer; Tel No: +91 9872172032 Ingarim resciution professional
The concerned members are requested to claim the Second Interim E-Mail ID: contactus@jonjua.com; Website: www.jonjua.com; 13 :an'nfg_ﬂ :‘:lﬁ:l'l.l;:“ﬁﬁl e WA,
i I qra-taeln gt jL SRS 1
Dividend. declared for financial _}'EEII' 2017-18 aﬁ.d Qhwf]rdﬁ.' ::m of Corporate Identity Number: L51909PB1993PLC013057 Authorisad Represertativa of
before February 16, 2025, in order to avoid their dividend NOTICE OF RECORD DATE Pl ol Mool S
amount/shares being transferrad to IEPF. tf aach elassl
Members may kindly note that no claim shall lie against the Company Pursuant to Regulation 42 of SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015 and vide resolution dated td. [la) Rebevanl Forms and Weblink: hillps: ki goyinfentamesdowiiaacs
; : - - i ice i i ini (k1 Dalaits al authorioe:] The Ireschiensy and Bankrupley Board af India [BBE()
in respact of the shares and the unclaimed dividend cradited 1o the November 21, 2024, passed by the Board of Directors of the Company, Notice is hereby given that the Record Date for determining _
p names of shareholders of the Company eligible to apply for the Rights Equity Shares in the Rights Issue shall be Friday, November 29, reprecentalives are evalabie at- | 7™ Floor, Meyur Bhawan, Shankar Market, Conrsught

acocount of IEPF. However, members may claim the same by making Cirous, New Delhi -110001

ol Ao 2024.
an application to IEPF as per the procedure outlined in the Rules. For Jonjua Overseas Limited Natice 15 hesey given that the Naional Company Law Tribunal has ordered the commencement of 2
In case members have any query on the above matter, they may On behalf of the Board of Directors :a.:ur:m-s:gm-awencyre_s::rl.rlnr-.':_mn:es;nr_:ﬁe Huorel Horizan Prvate Limited on 1ﬂ1hr-.i.:|-.-em|:e-_fzrr?=.
contact the Company's Registrar & Transfer Agent, Link Intime India sd/- e L LD K ol S e o
Private Limited, Unit: LTIMindtree Limited, C-101, 247 Park, Date: November 21, 2024 Ms. Vaishali Rani j‘rhlrﬂr;ﬁ 3ﬂﬂ gcember 2034 b e inberim rescition peofessional a1 he address mentioned against
LBS. Marg, Vikhroli I:_W:I. Mulﬂhal - 400083, T - 02249186000 Place: Mohali, Punjab Company Secretary and Compliance Officer Thie financa! creditors shall submil thesr claims wih proal by ebacironic means anly, &4 athar graditors may
Email: mt.helpdesk@linkintime.co.in. subeni It clairs voth ol in perscn, by past o by leclranic s,
For LTIMindtree Limited A ﬁra.rfcja] credilor belonging ba & dass a2 I'ra‘:_eﬁ aqainst tha antny H::l._‘.E. ehall indicale its chaice af
Sd/- auhorisad rapresenla®e from among tha threensalvency profassionals shed aganst entry Mo 1 Hoact
Angna Arora E D E LW E I S S a5 aulharesed represenfative al Sie ciass in Form CA,
Company Secratary g:;l:lntn;[smr.-:lf:illse armisleading procts of ciaim shall atract panaties
Place: Mumbai and Compliance Officer Date: 23nd November 2024 Name: Rohit Ramesh Meh
Date: November 22, 2024 ACS-17742 MUTUAL FUND A e
Edelweiss House, OFff C.5.T Road, Kalina, Mumbai — 400098
IN THE MATIONAL COMPANY LAW TRIBUNAL :
’ NOTICE
MUMBAI BENCH FORM G
C.P (CAA)/193/MB/2024 IN CA(CAA)/24/MB-IV/2024 RECORD DATE FOR DISTRIBUTION UNDER INCOME DISTRIBUTION CUM CAPITAL WITHDRAWAL OPTION (IDCW OPTION) IN;-‘EP‘;}DN FGSE’EEEEEE?H%”{TEE.%FSH
|t the matter of the Companies Act, 2013; NOTICE is hereby given that Edelweiss Trusteeship Company Limited, Trustee to Edelweiss Mutual Fund, has approved declaration of OPERATING IN VARIOUS SERVICES UNDER THE REAL ESTATE
AND IDCW Options under the following Schemes of Edelweiss Mutual Fund, as per the details given below: SITE VISIT AND EH&F&EEEF:HE‘:EUHJELEI:E:EFE:F?S: IfAEEIﬂEEPEHATIUﬂ IN INDIA
ey the matter of Sections 230 to 232 and other applicable {Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruplcy Board
provisions of the Companies Act, 2013 and rules framed thereunder; NAV per unit Eace of India {Insolvency Resolution Process for Corporate Persons] Requlations, 2016)
Amou RELEVANT PARTICULARS
in'NrD £ 5ch i bt Name of the Sr.hemefPlanfEIpm mcl::rttnf Hg:::d Hﬂ“:l:\:::f 19, Value 1. |Mams of the corporate debtor along | 4B Metworks Private Limited
Sterlite Technologles Limited ('Demerged Company') and . _ _ |CIN Na - U73100MH2020PTC349457 |
STL Networks Limited ('Resulting Company’) and their respeclive gEdemeigs Balanced Advantage Fund - Direct Plan - Monthly IDCW Option 018 %2722 2. [Address of the registerad office 4" Floor, Gayatree Plaza, Tumer Aoad,
Shareholders and Creditors ('Scheme’) ® ' ! -1 Bandra (W) Mumbai Mumbai City MH
{Edelweiss Balanced Advantage Fund - Regular Plan - Monthly IDCW Option 0.18 %2257 400050 1N
STERLITE TECHNOLOGIES LIMITED, a i 1 | i 3. |UEL of websibe Website aof the Corporate Debtor |s
company incorporated under the Companies | Edelweiss Equity Savings Fund - Direct Plan - Manthly IDCW Option 0.08 T"'ET“'!"J % 15,8653 not available.
at 4th Fioor, Godre] Millennium. Koregaon Road EEl::IEI'.lll.rE:ss Equity Savings Fund - Regular Plan - Monthly IDCW Option | 0.08 _ 2024** | % 141768 | - _I;aﬁeils. Zre Imﬂrd : e
9, STS 12/1, Pune, Maharashtra 411001, India .., First Petitioner Company/ | | |Edelweiss Aggressive Hybrid Fund- Regular Pian - IDCW Option _ 0.17 %2761 ‘ ;:;;ﬂ:s capacily of main products/ Al
CIN: L3T300PN2000PLG202408 Demerged Com ' ' - = o . ==
el 'Edelwema Aggressive Hybrid Fund- Direct Plan - IDCW Option 0.17 %3318 e AL e, [
| 1 | | gervices soil in last financial vear Total Recelpts; Rs, 17.81 crores (from
aTL NETWORKS LIMITED, a company sle of Servicesi’ [As per Iat adited
Incorporated under the Companies Act, 2013 Pursuant to payment of IDCW, th'E NAV of the aforementioned IDCW l‘]pnuns of the Schemes will faﬂ to the extent of payout and financials for FY 2021-22)
having its ngm_-twd_ Office situated at 4th statutory levy, if any. 7. [Fumber of empiayses | workmen No employees ai preseni
2?;“1123ﬁldrglﬂ;"ﬂg::;ﬁ;ﬁﬁ?iﬂ%g?& ;‘ill'ﬂ o *Distribution of the above IDCW is subject to availability of distributable surplus as on the Record Date and as reduced by the amount of 8, |Further datails including fast available Elmaril';equfE51 tl:‘E' sent '“:'“
il 1 i : r { = i : % . : : ] | i 1wl r
... Second Penhﬂn,erﬁumpaw' applicable statutory levy, if any. Considering the volatile nature of the markets, the Trustee reserves the right to restrict the guantum of TR SIaniRanis: (W), ST s  ArRrITmIner *Fgmag:aom
CIN: UT2900PN2021PLC193875 HESU“IHQ EEITI'IFIHI‘-'i!.I' e : ; : of two years, lists of creditors are
IDCW upto the per unit distributable surplus available under the Schemes on the Record Date in case of fall in the market. availabie at URL
o i OF WEARING OF COMPANY SCHEME PEFTON || o the immedistey fotlowing business Da i that day is a Non-Business Day 5 Eighiy for resoion applats Emal st oo
pmpany grme Fetilion under sSections {0 232 and other applicable : S ; ; ; y under section 25(2)(h) of the Code is | cirp.dbnetwor gmail.com
provisions of the Companies Act, 2013 for sanctioning the Scheme of Aalcth.lnl.t h-::urdher!. whns;ahn a':rte azpﬂeatrs w;tii':ehﬂegifsler L‘r: Linit r_mrdtehrs E;Ef afznzrlnenzﬂned IDCW Options of the Schemes as at the close E availadils at LR~
Arrangement between Sterlite Technologies Limited (Demerged Companyjand | | ©F PUS!NE35 NOUTS on Ihe Record Late shall De SUEIE to receive the soaecianed. 10. ;f’;;i?'fﬁ for recelpt of expression of| Saturday, 7 December, 2024
imited i ; ' ' | t sted to take note of the above. -
STL Nttvfurks Limited (‘Resulting Company’) :!_rt_rl thieir FEEFJEG’[.I'.'E! Shareholders nvestars are requested to take note of the above . o R T T TR R TR T T T
and Craditors ("Scheme’) presented by the Petitioner Companies on 20 August For Edelweiss Asset Management Limited prospective resalution applicants
2024 and was admitted vide order dated 11 October 2024 by the Hon'ble [Investment Manager to Edelweiss Mutual Fund) [[12 |Last date for submissicn of chjectons | Tuesday, 17 December, 2024
Mational Company Law Tnbunal, Mumbai Bench ('NCLT'). The said Company Gl - to provisional list
Scheme Petition is fxed for hearing before the Hon'ble NCLT on 5 December Place : Mumbai Radhika Gupta 13 Date of issue of final kst of prospectve| Friday, 27 December, 2024
2024 inthe morning orsoon thereafter, ; ; __|resciution apphicams |
i . ; ; d Date : November 21, 2024 Managing Director & CEO 14[Dale  of issue of information Manday, 30 December, 2024
if any person concemed is desirous of supporting or opposing the said (DIN: 02657595) memarandum, evaluation matrix and
Company Scheme Petition, he/she/it should send to the undersigned Autharized request : faar rfsl::;u‘-mﬂ : nla[as to
Representative above mentioned address, the notice of his/herits intention For more information please contact: - PTBEF'EEE:'“EWU ““;;a" :
1 . B i M 5 P L i I.-I-tllll ml = i 5
signed by him/her/it or his/mer/its advocate, not later than 2 (Two) days before Edelweiss Asset Management Limited (Investment Manager to Edelweiss Mutual Fund) e ;wwa . = :' - EﬂTE:.".L "'r';'m:fm:"’_fﬁ”m:fuzﬁ
the date fixad for the hearing of the Petition. Where any persan concerned seeks CIN: UBS991MH2007PLC173409 Frrias e s
to'oppase the aforesaid petition, the grounds of opposition or a copy of affidavit Registered Office & Corporate Office: Edelweiss House, OFf C.5.T Road, Kalina, Mumbai — 400 098, Date: 22" November, 2024 e e
in that behalf should be furnished with such notice. & copy of the Company i . Fiace: Mumbai el P e
i3 . SR . i Tel No: +91 22 40587 9737, Toll Free No. 1800 425 0090 (MTNL/BSNL), Non Toll Free No. 91 40 23001181, Fax: +91 22 40979878, tha Jain hamant
Schema Petition along with all the exhibits will be furnished by the Petitioner's N i I er?r rcnnn.nll !I‘?EHHEI'IE!.: ﬁrg:?gﬁluﬂﬂﬁ mﬁ Uglréeptlll
Authonzed Heprasentative to any person requinng the same on payment of the ! r : e G ; Eszddﬂ Tfﬁ': ﬂﬁleg Ncg 2’%%1.%5 E:-’glﬁjQ IF‘# é .;E-,-GEP;E E?ar 5%::3?
1 T urdence rags ol the Resolulion Fromessiona ni =hitl edr
prescribed fees forthe same, b A Tt i it MUTUAL FUND INVESTMENTS ARE SUBIJECTTO MARKET RISKS' acFNagar Metro Station, Vieera Desai Road, Andheri West, Mumbai - 400053,
For STL Networks Limited READ ALL SCHEME RELATED DOCUMENTS CAREFULLY.
Amit Deshpande
Date: November 22, 2024 Authorised Signatory

Place: Pune (ACS 17551) CHEMCRUX ENTERPRISES LIMITED MUTUAL-L ['f__f. e
CIN: L01110GJ1996PLC029329 Sahi Hm — i
Regd. Off.: 330, TRIVIA Complex, Natubhai Circle, Racecourse, Vadodara-390007 — *
Email: girishshah@ch . Ph.: 0265-2984803/2988903 _antii
)J-"!E METROPOLITAN STOCK EXCHANGE OF INDIA LIMITED T O ate: waow ohereros oo e :

Registered Office: 205(A), 2nd floor, Piramal Agastya Corporate Park, NOTICE OF POSTAL BALLOT THROUGH REMOTE E-VOTING UTI Mutual Fund

Kamani Junction, L.B.S Road, Kurla (West), Mumbai — 400070

. o - - . Notice is hereby given, in accordance with Section 108 and 110 of the Companies Act, 2013 (the 'Act') ” p P
Tel. 9122 6112 9000, Website: www.msei.in/ Email id: secretarial@msei.in . . R
CIN: U65999MH2008PLC185856 read with Rule 20 and 22 of the Companies (Management and Administration) Rules, 2014 (‘Rules') and ?1 E"k BE"“‘ 'F‘"'r = M‘J’ﬂﬂj ’E"ﬂ'
other applicable provisions, if any, Secretarial Standard on General Meetings (SS-2), Regulation 44 of i
NOTICE OF THE 16TH ANNUAL GENERAL MEETING, the Securities and Exchange Board of India (Listing Obligations and Disclosure Requirements) . .
E-VOTING INFORMATION Regulations, 2015 (“Listing Regulations”) (including any statutory modification or re-enactment thereof Notice For Declaration Of

NOTICE is hereby given that the 16th Annual General Meeting (“AGM”) of for the time being in force), read with the MCA General Circular No. 09/2024 dated 19th September 2024 - - - - -

Shﬁrghorldledr s OfT'\/rl]etr%pOH’[Sn StOCbk Eﬁghazn(?;fftlgdéaol-émwilt?g %‘)‘t{lhe COT}P\?&Y”) and other relevant Circulars issued by the Ministry of Corporate Affairs (MCA') from time to time (MCA Income Distribution Cum Caplta | Withdrawal
wiil be hewd ofl Fhursday, becemoer 19, o rougn video Circulars') and the Securities and Exchange Board of India in this regards and pursuant to other . -

Eﬁgﬁﬁ’g?r}fg'gﬂtgav %g’&l‘;{f#ﬁrﬁ \lerjr?ém eﬁﬂi{ig]’,‘"ﬂfg.)Saéoza%?‘ﬁl);rﬁa”?\,\‘;'g’sﬁ{; applicable laws and regulations the following resolutions are proposed to be passed by the members of UTI /'\ggl' €ssive Hy brid Fund (Erstwhile UTI Hybrid Equity Fund)
Mumbai — 400070, to transact the businesses as set out in the Notice of the Chemcrux Enterprises Limited (the Company) by way of Postal Ballot only through remote e-voting:

meeting without the presence of physical quorum. 1.To consider appointment of Mr. Nayankumar Champaklal Shah (DIN: 10824202) as Non-Executive Quantum of NAV as on
Efr;tlgg?]'; :/nvﬁgseeor:enf gi?ag’d g'fé\éiénsbevrvezrﬁ’ rzezzigetr%daIlvvsi?r?r?ngldggsp g;tghrf, 2.To consider appointment of Mr. Vipul Pramodchandra Sanghvi (DIN: 10824210) as a Director (Non- the Plan Distributable Amt.)* Date (per unit) (per unit)
Participant(s). The Annual Report containing the Notice is available on the Independent) — Ordinary Resolution % ¥ per unit 7

website of the Company at https://www.msei.in/about-us/financials and on the 3.To consider appointment of Mr. Vipul Pramodchandra Sanghvi (DIN: 10824210) as Whole Time UTl Adaressive Hvorid Fund

mfbs?'l/t/(\e/vwwoévotirrl\latr:(s)gﬁlcom Services  Depositories  Limited ~ (*NSDL’) Director designated as Executive Director and approval of payment of remuneration — Special Resolution RegulggPlan ) Pa))//out of

Ps. : g.nsdl.com. - - . In compliance with the provisions of the Act and Listing Regulations, read with MCA Circulars, the L

The Company has provided its Members, the facility to cast their vote L . . Income Distribution cum 43.9435
electronically, during the following period, through the e-voting services Company has completed electronic dispatch of Postal Ballot Notice along with explanatory statement Capital Withdrawal option Tuesday
provided by NSDL. thereto as required under the provisions of Section 102 of the Act on 21st November 2024 by email to all (IDCW) 9. 00% 0.9000 Novernber 26 210.00

. . . “ ” TR . (0} . , .

Commencement of remote e-voting: | Monday, December 16, 2024 from 9:00 AM (IST) its _shareholqers holding shares as on I-Tnday, 15th. Novemt?gr 2024 (*Cut-off date”) apd whose email id S UTI Aggressive Hybrid Fund 2024
Conclusion of remote e-voting Wednesday, December 18, 2024 at 5:00 PM (ST) reglsterf-zd with the Company/ Depositories/ Depository Participants to'transact the busmes;es as §gt outin Direct Plan - Payout of

The remote e-votina shall be disabled by NSDL for votina thereafter and the Notice dated 11th November 2024. Members who have not registered /updated their e-mail ids are theome Distrbution curm 48,6026
Shareholders will not lge allowed to vote beygnd said date andgtime. In addition requegteq to register_ / ypdate the same VY‘”‘ _their rgspective Depository Participantis or their respective Capital Withdrawal option '
to the above, the facility of e-voting shall also be made available at the AGM for depositories for receiving future communication(s) in electronic form. IDCW)
the Members who have not already cast their vote prior to the AGM by e-voting. The Postal Ballot Notice is available on Company's website at www.chemcrux.com, website of BSE

Shareholders, as on cut-off date, will be able to attend the AGM through VC Limited at www.bseindia.com and on website of National Securities Depository Limited (NSDL), the *Distribution of above IDCW is subject to the availability of distributable surplus as on record date.
using the electronic platform provided by NSDL. The detailed instructions for agency for providing remote e-voting services, at www.evoting.nsdl.com. No physical copy of Notice has Income distribution cum capital withdrawal payment to the investor will be lower to the extent
e-voting and participating through VC are provided in the Notice of the AGM. - . . _ . T .

Any person who becomes Member of the Company after sending the Notice been sent to Members and the communication of assent /dissent of Members will take place only through of statutory levy (if applicable). Income distribution will be made, net of tax deducted at source
of the AGM and holding shares as of the cut-off date may download the Notice remote e-voting. Voting rights of the Members has been reckoned as on Friday, 15th November 2024 as applicable.
of the AGM and follow the procedure for remote e-voting/ attending the AGM (cutoff date) and a person who is not a member as on cutoff date shall treat this notice for information . L .
through VC/e-voting at the AGM as mentioned in the Notice of the AGM. purpose only. Pursuant to payment of IDCW, the NAV of the income distribution cum capital

In case of any query and/or grievance, in respect of voting by electronic - : withdrawal options of the scheme would fall to the extent of payout and statutory le
means, Members may refer to the Help & Frequently Asked Questions (FAQs) All the members are mformgd that. , . if : P i yievy
and e-oting user manual available at the download section of 1.The businesses set forth in the notice of Postal Ballot shall be transacted only through electronic means. (if applicable).
https://www.evoting.nsdl.com (NSDL Website) or contact NSDL, 301, 3rd Floor, 2.The remote e-voting shall commence on Friday, 22nd November 2024 at 9:00 a.m. (IST). - - TR - - -

Naman Chambers, G Block, Plot No- C-32, Bandra Kurla Complex, Bandra East, 3.The remote e-voting shall end on Saturday, 21st December 2024 at 05:00 p.m. (IST). The remote such of the umtholders _under thg income distribution cum Capl.tal withdrawal options whose
Mumbai- 400051 or call on the toll-free number(s): 1800-21-0391 and 022 - e-voting shall be disabled by NSDL thereafter. Once the vote on a resolution is cast, a member shall names appear in the register of unitholders as gt the close of business hours on the record date

:]18|8(ZI k700(’)[' Cgrd I'S%Ir']d a request at evoting@nsdl.co.in or rot be gllowe d o change it)s/ubsequently ' ’ fixed for each income distribution cum capital withdrawal shall be entitled to receive the income
elpdesk.evoting@cdslindia.com. : o . : o . _

Helpdesk for Individual Members for any technical issues related to login 4 The cutoff date is Friday, 15th November 2024 for determining the eligibility to vote by electronic means. distribution cum capital withdrawal so distributed. The reinvestment, if any, shall be treated as
through Depository i.e, NSDL and CDSL: The Company has appointed Mr. Kashyap Shah (Membership No.: F7662, COP No.: 6672), Proprietor constructive payment of IDCW to the unitholders as also constructive receipt of payment of the
Login Type Helpdesk Details of M/s. Kashyap Shah & Co., Practising Company Secretaries, Vadodara to act as Scrutinizer for amount by the unitholders. No load will be charged on units allotted on reinvestment of IDCW.
Securities with | Members facing any technical issue in login can contact NSDL conducting Postal Ballot through remote e-voting in fair and transparent manner. _

NSDL helpdesk by sending a request at evoting@nsdl.co.in or call at The result of Postal Ballot will be announced within two (2) working days of conclusion of remote Mumbai
toll free no.: 022 - 4886 7000 e-voting and will be displayed on the Company's website at www.chemcrux.com, on website BSE Limited November 21, 2024 Toll Free No.: 1800 266 1230 www.utimf.com
ities wi i ical issue in loai at www.bseindia.com and on website of NSDL at www.evoting.nsdl.com. For e-voting instructions,
securities witlf|j Members facing a.ny technical issuie in login can.contact(?DS.L b throuah the instructi ; in Noti d .g f ; 9 ; REGISTERED OFFICE: UTI Tower, ‘Gn’ Block, Bandra Kurla Complex, Bandra (E), Mumbai - 400051.
CDSL helpdesk by sending a request at helpdesk.evoting@cdslindia.com MEMBETS may go through e Instructons given n Notice and In case of any quernes or grievances, Phone: 022 — 66786666. UTI Asset Management Company Ltd. (Investment Manager for UTI Mutual Fund)
or contact at 1800-21-09911 members may refer the FAQs for shareholders and e-voting user manual for shareholders, available at the E-mail- invest @uti.co.n (CIN-L65991 MH2002PLC137867) '
- — downloads section of www.evoting.nsdl.com or members may send request at evoting@nsdl.com or o S o 3
For Metropolitan Stock Exchange of India Limited members may contact Ms. Pallavi Mhatre on toll free no.: 022 - 4886 7000. qu more information, please contact the neares_t_UTl Financial Centre or your AMFI/ Nl§l\/l certified Mutual Fund
Sd/- Distributor, for a copy of Statement of Additional Information, Scheme Information Document and Key
Durgesh Kadam For CHEMCRUX ENTERPRISES LIMITED Information Memorandum cum Application Form.
riace: Mumbal Head - Legal and Company Secretary Flage ngodara iDi i chI- t Mutual Fund investments are subject to market risks, read all scheme related documents carefully
Date: November 22, 2024 Membership No. F8496 Date : 21° November, 2024 ﬁﬁﬁﬁem%’éﬂmgmﬁcre ary) . .

. g ey e . ol . ol . =y



FRIDAY, NOVEMBER 22, 2024 WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

&p) LTIMindtree

LTIMindtree Limited

Formerl rsen & Toubro Infotech Limited sraradiiey aidr=rs S (i
‘ erly Larse Tou L J [é r.':unﬂrmnr_n l.'-l:lHFl:lH.n'l’ll.‘l:l.ll: iNDA LTD. o “'MPO HTANT" Schedule-l Form A
CIN: L72800MH1996PLC 104693 == s Public Announcement
Registerad Office; L&T House, Ballard Estate, Mumbai - 400 001 TENDER NOTICE {E-Tenderin (Under Regulation 6 of the Insolvency and Bankruptcy Board of India
! ; ; i i X g Mods Ondy) - - - - o oot 8 : i )
India, Tel No: +91 22 6776 6776; Fax No: +91 22 4313 0097 CONCOR Inviles OnfineOnen E-tendar it skngle bid system for below mentionsd work, anly through WhﬂSI Care i1s tak‘en F'nﬂr o acc'eptance ':'f ad"u"EﬂEing (Insalvency Resolulion Process for Corporale Persans) Reguistions, 2018)
E il L [E!”' et Web “ﬂ‘ Itirmiedt aderdering mode. Tha bid document canoniy I"qlg dawnl I:a:led allerm ..'irgf T o0 oe-* ||'r._4_|.;|I' n:llngm‘-tn:.ﬂn' FOR THE ATTENTION QF THE EHEEHTURE OF HOTEL HORIZON PRIVATE LIMITED
smail: Inveslor imindtree . com Website: www limindlres com -ig Ing 10 ALY I iz ey L= DUy S mom by b i A -
- inewabsite (www. tenderwizard.comiCCIL). ) copy, it is not possible to venty its contents. The Indian | || RELEVANT PARTIGULARS
Tenter Mo Bid Referance | CONIAREA-1TCLockmen/CMLI2024 P B 5 {1, |Mame of e Corporale Detiar Hiotsl Hardzon rivale Linied
H—{}UC—'E " E-Teevder cum Ravarse suction for Wark of LockingUniocking of Wagans during EIﬂI’E‘ES [P} Lll'ﬂl'[Ed GEII'II'IDI EE hE'd TEEpOrTSIhTE fﬂr EJJC!'I 2. |Dateof ncanporation of Corporaa | 70 December 1968
TRAMSFER OF EQUITY SHARES OF THE COMPANY TO MName of Work | Loeding & Unloading of Comainers at Raitside and invarsory Mansgement of Double i Dbor
THE INVESTOR EDUCATION AND PROTECTION FUND (IEPF) | e o oo ey e rrsssramemmm———| | COnents, nor for any loss or damage incurred as a | |5 Thuboy waer wheh e [RoE e
iloLol, b LT el R e T L T panna L7 1N LINTIERL . i i B sk : __-j_al&:l-qi,'i_qn:_:rgg_a_lﬂ.ﬂ isiarad
Members are hereby informed that pursuant io the provisions of Eﬁngfgfﬁ“ﬁ:b | ;”I“’D;ﬁ?’:f(ﬂ;e'::ff;f?a’iﬁand T result of transactions with companies, associalions or 3 |Cornorals Ideniry Ho | Li%,?,; BRI TNR OeRTEITaTET
Section 124{6) of the Companies Act, 2013 read with the Investor e T 2 AREE Sk S R B e 2 g B a2 S Liabiity Identification Mo. of
: : i : Eamest Money Deposit* [ % 1,05, 5HN-ithrough e-payment only} ﬁelllrllrspam ; i
Education and Protection Fund Authority (Accounting, Audit Transfer | [FemeBel 118 B b emneton] o] | INAMAUAIS advertising inits SOrPuccations. | || oo T T o B T o
and Refund) Rules, 2016 (the Rules), the Company is required to | | Diateandtime of Sale [Oniine] | From 22.11 2028 (al 15:50 fvs | 1o 07.12.204 {uplo 1600 s | We therefore recommend that readers make | ||" |awmiciosichice ifamict |lnom 40008
transfar the shares in respect of which dividend has nol been claimed PraBidmeeting [ On 30972024 51 1500 hirs. : e . : coqporata dedlor
for seven consecutive years or more, to the Investor Education and ?j"l;:*‘!;%'“.*?gﬁ'“?.’ﬂ?ﬁ??%%% “1‘;;];2“[[1: ;?f:'“"‘ necessary inguires before SEﬂdlﬂg any MONMIES OF | | [ [eshvency commencement das | 16" Novamber 2024
Protection Fund {IEPFY. | |2 an fima of Submission L : : . : I regped of corperaba delikor
{ :I - : .Q@ETEPT.DE&HE!WE“_"E".’.'.l:.l..t't-?ﬂ"i‘t.ﬂ!_l%-ﬁi".tl.@:____.-.____ T Eﬂterl ng IﬂtC} aﬂ}l’ Egreements wrth aduenlsers Df T Easmuled dabe of closure of 160 May 2035
In terms of the Rules, the Second Interim Dividend declared on Place of Pre-Bid Meeting, Opening | 1@ of the Senior Ganoral ManagerC & OiArea : * : . i Eam e DO
January 17,2018 for the financial year 2017-18 by erstwhile Mindtree | | ofpies & Gommnicaton ddress | 217566 NSIC Busiess frk e MORE Subing, okt st otherwise acting on an advertisement in any MaNNET | | [T THame s ragisraion nenber 3 Rame: 5o Fammsh Wi
T i iyl L PRl e e UM TR IV R o LR  FOEST A TR | 5 rofess : JPE-OO TR PO A T-
Limited (now merged with LTIMindtree Limited w.e.f. November 14, | - tugsemsionfor NSE, CONCOR senes it o reectany ceal e s wieitssirnganyses | | whatSover. 2t i ecion passona |J0THISTE
2022}, which remains unclaimed for a period of seven years, and tha hereo, For compieis detais lngon bowww tenderwizard. comiCCIL. 51, General Manager/C&O(Area-1 P
x : ey i i Agddress and aanal of e inlésim (Rddress: Tower & 3303, Dhernl Woods, Dbecd Gacden
shares of the Company (i.e. shares of LTIMindiree Limited allotted:in FasShuon DodtesSianal. ak City, Goregaon East. Mumbai City, Maharastir - 400063
lieu of shareholding in Mindtree Limited) in respect of which dividend _.,EEEE[EQ wilt: fna Board Emall I0: rchimetes@hoimalcom .
has not been claimed for the past seven consecutive years, are due o : il |Address and a-mail i-be used for |Address: Tower A 3403, Oberal Woods, Oberol Garden
be credited in favour of IEPF on February 23, 2025, i Ea*—i coeraspoodence with e intedm | City, Goregaon Esst. Mumtal Gy, Meharashira - 400083
. e msefufion prafessional Email 10: holefbanz crci midamal, com
Tha E-I'.'II"I'.‘I'.'IEIH}I' has comm LJ['IIFELE'IE{ individ IJE":." to the concerned . Cia 11, |Lasl dale o submigsion al clims | 39 December 2024 (14 dayes Tram recep! al copy al RCLT
members whose shares are liable to be transferred to IEPF. The L order L. 167 Novambar 2024}
Company has also uploaded details of the members whose shares .IO Nj UA OVE RS EAS Ll M ITE D 12| Classs of cradioes, i any. urder (A
liahle to be t ferred to |IEPF der the In tor Sect nth Cepasa) {3} o SISO [UAY 14
EITE-bIﬁ[ i ﬁ FE_lI'I;i i ! i Gt e st L et o Registered Office: 545, Jubilee Walk Sector 70 Mohali, Chandigarh Sector 71, Rupnagar, S.A.S. Nagar (Mohali), Punjab, India, 160071; sesfion 31, asvedained by the
welbslie waw. LImInairee.com Contact Person: Ms. Vaishali Rani, Company Secretary and Compliance Officer; Tel No: +91 9872172032 infarim mesoiudon professisng
The concerned members are requasted o claim the Second Interim E-Mail ID: contactus@jonjua.com; Website: www.jonjua.com; 12 |Names of satvancy WA
i i Y ' ' Y Profassionals antified % Bctas
Ei‘;'dE”ﬂF d;m:lared f_l‘:g ﬂ;?];;'al year rjm ?:['18 a”?j “E_;‘"_E"'jg: ?jn r:g Corporate Identity Number: L51909PB1993PLC013057 Dulhiised Represartative of
: far aach class}
Members may kindly note that no claim shall lie against the Company Pursuant to Regulation 42 of SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015 and vide resolution dated {4, .Tg:j.ﬁ;.gn:';ﬁl_i‘c{rrs ard Webdink: fitps:ibo gowinienameidownkads
in respect of tha shares and the unclaimed dividend credited 1o the November 21, 2024, passed by the Board of Directors of the Company, Notice is hereby given that the Record Date for determining 1B Deelattz of authorized The drsobiensy and Bankniptsy Board of Indas [281)

%4 - 3 igi i i i i i represenialives are aealabie al 77 Flogr, Masur Bhawan, Shankar Markoal, Canraught
EEEDLLI‘I.i of .|EF"F. However, members may Eiﬂim the same by mal‘{lng 23?46_5 of shareholders of the Company eligible to apply for the Rights Equity Shares in the Rights Issue shall be Friday, November 29, BRVESETTIRIVES arn Seadiiug 4 . _QI_{;;_&TI‘E;E;_IH_;1_I1'"EI:IE§'] ANKAr areal, Lanraug .
an application to IEFF as perthe procedure outlined in the Rules. For Jonjua Overseas Limited Notica &= hesety grean that the Mationsl Company Law Tribunal hes criered the commancemsnt of &
In case members have any query on the above matter, they may On behalf of the Board of Directors farmocale inépteaicy el u.r'jEEﬁ.ng P FIoei2GfLE s LITH L 1 SVt TRV P A:
contact the Company's Registrar & Transfer Agent, Link Intime India sd/- Ihe credioes af Hotel HIZIEE'I:!'IJ-I-'H'.'E«.H':.I"I':IIIE\'L are '1E'!'E|:I5"IH:IE|:I:JF|:|-'.I 1_: F:ub*'n||1l1e-.rn:1aa|f|5_-.-llf:|:-frs:-1_’nr!
Private Limited, Unit: LTIMindtrae Limited, C-101, 247 Park, | | pate: November 21, 2024 M. Vaishali Rani e e e b e L
LBSI Marg, Vikhroli [W] !_'u'tuml:la_l - 400083, T - D22-49186000 Place: Mohali, Punjab Company Secretary and Compliance Officer T ik Grices SHal Sl il i Walh v Ty eI e Il Glher cradiios may
Email: mt.helpdeski@linkintime.co.in. sbmil the i sims wih proaf in parson, by past or by esecinnic means.

For LTIMindtree Limited A Nisancial crsdilor belonging bo-a ol &% s agairst tha antny Moo 12, shall indaale s choice of

E-Iﬂu"- nl.:fll:frf._“.ei[:'r-e:|:r&ﬁ|}"|lm'.r‘;l'r.f:ﬂ'| A G | i J"IE.ﬁl'.'l:l'rf.‘r'[:-l'l‘.“fi‘.S'ﬁill'I&.* ashed .E'Iﬁﬁr'l.‘iln_':l'llll.'r'.l::- 1 ¥ lmacl
a5 ethanaed represantative of e diass in Foom Gy
Angna Arora E D E LW E I S S Submissianal alse armiskading proofs of daim shall altat] panEiies.
M Company EE::‘_;ET'E'W Place: Mumbal
Flace: Mumbai and Compliance Officer Diate: 23nd November 2024 Narme: Rodiit Bimesh Meh
Date: November 22, 2024 ACS-17742 MUTUAL FUND 2TE T ramesn T
Edelweiss House, Off C.5.T Road, Kalina, Mumbai — 400098
IN THE NATIONAL COMPANY LAW TRIBUNAL, NOTICE T
MUMBAI BENCH _ _
P 4 24/ MB- 4 RECORD DATE FOR DISTRIBUTION UNDER INCOME DISTRIBUTION CUM CAPITAL WITHDRAWAL OPTION {IDCW OPTION) INVITATION FOR EXPRESSION OF INTEREST FOR
C.P (CAA)/ Eﬂ:-"l'ilﬂ."EﬂE IH. CA(CAA)/24/MB-IV/202 . . . . | 4B NETWORKS PRIVATE LIMITED
I the matter of the Companies Act, 2013, NOTICE is hereby given that Edelweiss Trusteeship Company Limited, Trustee o Edelweiss Mutual Fund, has approved declaration of OPERATING IN VARIOUS SERVICES UNDER THE REAL ESTATE
; - o SEGMENT LIKE LOAN SERVICE,
AND _ _ IDCW Options under the following Schemes of Edelweiss Mutual Fund, as per the details given below: SITE VISIT AND BROKER SLBSCRIPTION HAVING OPERATION IN INDIA
|I"|= H‘.E maﬂﬂf 'I:Ir EEE“DHE 23':' T':' 232 aﬂlj |:|1J'1Er EI:II'}“CEt'lEl IUﬂ{]E[ il rggulahnn ] ol ||3!';|'|Ia1|¢:.|'| a8 af the Insolvancy and Eﬁ-"lkl'l._lpt'-':'p' Board
provisions of the Companies Act, 2013 and rules framed thereunder; NAV per unit Face of India (Insolvency Resolulion Process for Corporate Parscns) Regulations, 2016) |
y Amount of Record as on AELEVANT PARTICULARS |
A i ‘ Name of the Scheme/Plan/Option IDCW* Date November 19, | Value T [Mame of the corparats deblor along | 4B Networks Private Limited
In the matter o thema of Arrangement DFMEEI'I : 2094 per unit with PAN/ CIN/ LLP No. PAN No. AABCZE271C
aterlita Technologias Limited ('Demerged Gompany') and ; L | CIN No — UT3100MH2020PTC349457 |
oL Metworks Limited {Resulting Gompany') and their respactive |Edelweiss Balanced Advantage Fund - Direct Plan - Monthly IDEW Option 0.18 %27.22 (|2 |Addrass of the registared office JE! ' Floar, Eﬂa‘ﬁtrﬂe F“ahz‘a. Turn% Hnﬂd.!
Shareholders and Credifors ('Scheme’) - = S - 1 andra | umbal Mumbal Gty kMH |
| Edelweiss Balanced Advantage Fund - Regular Plan - Monthly IDCW Option 0.18 _ %2257 e _ (40os0 N _______________!_
STERLITE TECHNOLOGIES LIMITED, a | == —a - 3. [LRL of website Website of the Corporate Debtor is |
company incorporated under the Companies | Edelweiss Equity Savings Fund - Direct Plan - Monthly IDCW Option 0.08 Tuesday, % 15,8653 | not available.
Act, 1956 having its Registered Office situated ' . : : ' November 26, | | %10.00 4. |Details of place where majarity of fixed | Mumbal
e . {Edel - lar Plan - hl Q. % 14.17 i
a1 44 Floor, Godre) Millennium. Koregaon Road :__:113 weiss Eguity Savings Fund - Regular Plan - Monthly IDCW Option 08 _ 2G5 14,1768 I 5 |EI5-ErE||5 Zre inataEd e i—
' i i il e I ¥ Malm pr I ! [ |
9, 5T5 1271, Pune, Maharashtra 411001, India | First Petitioner Company/ |Edelweiss Aggressive Hybrid Fund- Regular Plan - IDCW Option 0.17 T27.61 ;W?GEE CORAIL 2 M Rrodys: SLOPRiRanS
GIN: L31300PN2000PLC202408 Demerged Comparn = . - . ; _
g PAW L | |Edelweiss Aggrassive Hybrid Fund- Direct Plan - IDCW Option 0.17 %3318 v Sisaetity aivd wolsie slomlepmiiviat. | (Quanhy Not soploitie. —
STL NETWORKS LIMITED, a company - | . | | services scid in last financial year 3;‘5 3 izilﬁm:s] 5.;!-,5 A T;z:efnﬁrrlr:er:;
incorporated under the Companies Act, 2013 Pursuant to payment of IDCW, the NAV of the aforementioned IDCW Options of the Schemes will fall to the extent of payout and Vbt fie ,'_—.,,2,:!,21_;21 mee
:"'Ilalllllrlg 5 Hg‘gi%}ﬂrﬂﬂl e ML vENMary bt 1At E 7. |Numbsr ol amplayess | workimen 'l:‘;l':I_E_I'I'IFﬂt:-'!«"'E'BS at F"B;:'p-l;l.'l': r
E%FHETFEL;ILIlﬂ:ﬁ”&ﬁﬁggﬂ%gfﬁ;‘ﬂ _ *Distribution of the above IDCW s subject to availability of distributable surplus a5 on the Record Date and as reduced by the amount of B. |Further details including kst ﬂ'-“ﬁim“'&ifl'“i’i':;“q'-:ﬂm b %‘f’“r ‘DH '
- i L : : . ; | i £ - 1 ¥
: i ' : s -+ Second P'n!:1rh-:3n_ﬂr Company; applicable statutory levy, if any. Considering the volatile nature of the markets, the Trestee reserves the right to restrict the quantum of f_n'mml qutemgﬁg et EE.hED'JIEE] o okt
CIN: U72900PN2021PLC199875 Resulting Company : - : . of two wears, liste of creditors are
% IDCW upto the per unit distributable surplus available under the Schemes on the Record Date in case of Tall in the market, avallable at UAL
MOTICE OF HEARING OF COMPANY SCHEME PETITION **ar the immediately following Business Day if that day is a Non-Business Day. 9. [Eligibility for resolution - applicants] Emall request be sent to:
A Gompany Scheme Petition under Sections 230 to 232 and other applicable _ ’ : . i . under secton 25(2)(h) of the Gode is| cirp.4bnetworks@gmail.com
Y : =y f | ;
orovisions of the Comparies Act, 2013 for sanctioning the Scheme of Ailhu m.t huldhers whase name azpears in theh Ftegiﬁt;lr of Unit hold E:s of the afzrer:'wennc:rred IDCW Options of the Schemes as at the close avallaole a URL |
A”Eng_amem hetween Sterlite Technologies Limited (Demerged Company') and of business hours on the Record Date shall oe eligiole to receive the IDOCW so declared. 10| Last d.m.a for receipt of expression of| Saturday. 7 Decamber. 2024
STL Networks Limited (‘Resulting Company’) and thelr respective Shareholders Investors are requested to take note of the above. g;iﬂif ST e e S e T b
and Creditors ("Scheme’) presented by the Petitioner Companies on 20 August For Edelweiss Asset Management Limited - p,uﬁ'pmigﬂ s ﬂr,"aup"m__lm ca s
2024 and was admitted vide order dated 11 October 2024 by the Hon'ble (Investment Manager to Edelweiss Mutual Fund) 12| Last date for submission of objectons| Tuesday, 17 December, 2024
Mational Company Law Tribunal, Mumbai Bench ('NCLT'). The sad Company Sd/- to provisional list
Scheme Petition is fixed for hearing before the Hon'bla NCLT on 5 December Place + Mumbai Radhika Gupta 13.|Date of issue of final list of prospective | Friday, 27 December, 2024
2024 in the morning or soon thereafter, _ ; _ resclulion appbcants
. . a : _ L _ Date : November 21, 2024 Managing Director & CEO 14Date  of lssue of iformation|Manday, 30 December, 2024
i any person concemed i5 desirous of supporfing or opposing the said (DIM: D2657595) mamarandum, evaluation matrix and
Company Scheme Petition, hafshe/it should send to the undersigned Authaorized rerﬂuem t for nlz-srnh:jl_nn - EEEE to
Representative above mentioned address, the notice of his/her/its intention For more information please contact: - ;T:C{'am '_*;m""ﬂ ';“F" fm_l . — |
signed by him/her/it or his/her/its advocate, not later than 2 (Two) days before Edelweiss Asset Management Limited {Investment Manager to Edelweiss Mutual Fund) = pmes: E::" E?Tm.m& m;:z.c: :Ehn;:mm‘:”fntn s '
the date fixed for the hearing of the Petition. Where any person concerned seeks CIN: UBS891MH2007PLE1 73408 e RSN i el |
to oppose the aforesaid petition, the grounds of opposition or a copy of affidavit Registered Office & Corporate Office; Edelweiss House, Off C.5.T Road, Kalina, Mumbai — 400 098 Date: 22™ November, 2024 Sd|-
in that behalf should be furnished with such notice. A copy of the Company Place: Mumbai For 4B Networks Private Limited
; ’ L ! Lo ' : Tel No: +91 22 4097 9737, Toll Free No. 1800 425 0090 (MTNL/BSNL), Non Toll Free No. 91 40 23001181, Fax: 491 22 40979878, Meha Jain Nemani
Scheme Petition along with all the exhibits will be furnished by the Petitioner's R e e F?r K_nn.ﬂl. |-;%uldv:1nny erglpa?[nﬂai?ted Fn;ﬂng me'llij':l:islljcll
Authorized Representative to any person requinng the same on payment of the : - : 2 TR ESEI:MH-EQ ran: ?'E:Eg.-fﬁetﬁi?nﬂﬁ.-Eézé'-ﬂjaumr’
| & _.-I'.‘p-!'I'F'!,,":|'!-c'|r'I-!'|E'I'II.'_‘.'IE,'.L aoidress of the Hesalution Frofmessional) Lint @ 207, !-'..I'III;I| Mear
prescribed fees for the same, R——— MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS, Azad Magar Metro Station, Vieera Desal Road, Andherl West, Mumbal - 400053,
For STL Networks Limited READ ALL SCHEME RELATED DOCUMENTS CAREFULLY.
Amit Deshpande
Date: November 22, 2024 Authorised Signatory - -
Place: Pune (ACS 17551) CHEMCRUX ENTERPRISES LIMITED MUTUALFLIMNDES
CIN: L01110GJ1996PLC029329 Sahi Hai 1]
Regd. Off.: 330, TRIVIA Complex, Natubhai Circle, Racecourse, Vadodara-390007 i — %
Y{mse METROPOLITAN STOCK EXCHANGE OF INDIA LIMITED B e 20 2084203120869 -~ -
Registered Office: 205(A), 2nd floor, Piramal Agastya Corporate Park, NOTICE OF POSTAL BALLOT THROUGH REMOTE E-VOTING - UTI Mutual Fund
Kamani Junction, L.B.S Road, Kurla (West), Mumbai — 400070 . . . . . . -
Tel. 9122 6112 9000, Website: www.msei.in/ Email id: secretarial@msei.in Notice is hereby given, in accordance WI’Fh Section 108 and 110 of _the Co_mpanles Act, 2013 (the 'Act)) ” i # E' &l -Hﬂ.r' ik L :‘:a
CIN: U65999MH2008PLC185856 read with Rule 20 and 22 of the Companies (Management and Administration) Rules, 2014 ('Rules') and ‘.fr _ﬂ ,
. o . . ) . _._-_—”“
other applicable provisions, if any, Secretarial Standard on General Meetings (SS-2), Regulation 44 of

NOTICE OF THE 16TH ANNUAL GENERAL MEETING,

the Securities and Exchange Board of India (Listing Obligations and Disclosure Requirements)

E-VOTING INFORMATION Regulations, 2015 (“Listing Regulations’) (including any statutory modification or re-enactment thereof Notice For Declaration Of

NOTICE is hereby given that the 16th Annual General Meeting (“AGM”) of for the time being in force), read with the MCA General Circular No. 09/2024 dated 19th September 2024 - - - - -
Shﬁrghor:dﬁjf s ofTNrI]etr%poIitSn StOCbk Eﬁ%haznog2e40ftlnzdg)aOLliDmNilte(I% %t{]he Comhp\?.gf’) and other relevant Circulars issued by the Ministry of Corporate Affairs (MCA') from time to time (MCA Income Distribution Cum Ca P ital Withdrawal
Wil be held on fhursaay, becember 19, at 2.uu r rougn video Circulars') and the Securiies and Exchange Board of India in this regards and pursuant to other . -
gﬁgﬁgfr}fég%tglz}/ ch/rp%rhaet;Alygrllg, Kamani %?Jr;lsc{icgt“%.)Salgoégé(ﬁl)jrén?v\%ﬁ)r: applicable laws and regulations the following resolutions are proposed to be passed by the members of UTI Aggressive Hybrid Fund (Erstwhile UTI Hybrid Equity Fund)
Mumbai — 400070, to transact the businesses as set out in the Notice of the Chemcrux Enterprises Limited (the Company) by way of Postal Ballot only through remote e-voting: -
meeting without the presence of physical quorum. 1.To consider appointment of Mr. Nayankumar Champaklal Shah (DIN: 10824202) as Non-Executive Quantum of NAV as on

The Notice along with the Annual Report 2023-24 is being sent only through Independent Director — Special Resolution Name of IDC\W (Gross Record Face Value | November 19, 2024
glgr%gﬂ'; TvﬂggeOgrﬁgli?agayr%\gglbevrvezé’ Ee%Zi;et%dalIvvsi?r?reiﬂgldsgspg;‘itghrs 2.To consider appointment of Mr. Vjpul Pramodchandra Sanghvi (DIN: 10824210) as a Director (Non- the Plan Distributable Amt.)* Date (per unit) (per unit) "
Participant(s). The Annual Report containing the Notice is available on the Independent) - Ordinary Resolution % ¥ per unit 4
website of the Company at https://www.msei.in/about-us/financials and on the 3.To consider appointment of Mr. Vipul Pramodchandra Sanghvi (DIN: 10824210) as Whole Time UT| Aqaressive Hivbrid Fund
website  of  National ~ Services  Depositories  Limited  ("NSDL") Director designated as Executive Director and approval of payment of remuneration — Special Resolution 99 Y
https://www.evoting.nsdl.com. . . - - . . . Regular Plan - Payout of

The Company has provided its Members, the facility to cast their vote In compliance with the provisions of the Act and Listing Regulations, read with MCA Circulars, the Income Distribution cum 439435
electronicaln Suting the folowing period. throush fhe e-voting services Company has completed electronic dispatch of Postal Ballot Notice along with explanatory statement Capital Withdrawal option Tuesday
provided by NSDL. thereto as required under the provisions of Section 102 of the Act on 21st November 2024 by email to all (IDCW) 9. 00% 0.9000 N ber 26 210.00

Commencement of remote e-voting: | Monday, December 16, 2024 from 9:00 AM (1ST) its shareholders holding shares as on Friday, 15th November 2024 (“Cut-off date”) and whose email id is 'UT,A e VYA ' ovezrgz &1 26, '

Conclusion of remote e-voting Wednes’day Decembe’r 18, 2024 at 5:00 PM (IST) registered with the Company/ Depositories/ Depository Participants to transact the businesses as set out in Dir tggr?fl\,;e Y t” ¢ un 4

T — shall be disabled b ,N SDL — : ' . q the Notice dated 11th November 2024. Members who have not registered /updated their e-mail ids are m'CZine gistri;a/t ?(;Jn ?um
Sharihrglgg:se V\ﬁ”VI‘(I)gF gesalfoweil tolsvaotee bey)clmd said c(i)art(\a/%trllr:jgti:ng.r Ier? z;[gcrji’?ign requesltedl fo register_ / ypdate the same V\.’ith _their rgspective Depository Participant/s or their respective Capital Withdrawal option 106026
to the above, the facility of e-voting shall also be made available at the AGM for depositories for receiving future communication(s) in electronic form. (IDCW)
the Members who have not already cast their vote prior to the AGM by e-voting. The Postal Ballot Notice is available on Company's website at www.chemcrux.com, website of BSE

Shareholders, as on cut-off date, will be able to attend the AGM through VC Limited at www.bseindia.com and on website of National Securities Depository Limited (NSDL), the *Distribution of above IDCW is subject to the availability of distributable surplus as on record date.
g-s\llr;%i;geailg(g;?gigﬁzi?itrﬁ%rmr%rl?g\jnhd\e}?: g¥eN|aSrl2>\L/iJ§o?igihaélﬁitlillzt:)ufcttl:%n.;(g&r. agency for providing remote e-voting services, at www.evoting.nsdl.com. No physical copy of Notice has Income distribution cum capital withdrawal payment to the investor will be lower to the extent

Any person who becomes Member of the Company after sending the Notice been sent to Members and the communication of assent /dissent of Members will take place only through of statutory levy (if applicable). Income distribution will be made, net of tax deducted at source
of the AGM and holding shares as of the cut-off date may download the Notice remote e-voting. Voting rights of the Members has been reckoned as on Friday, 15th November 2024 as applicable.
of the AGM and follow the procedure for remote e-voting/ attending the AGM (cutoff date) and a person who is not a member as on cutoff date shall treat this notice for information ] o ) ]
through VC/e-voting at the AGM as mentioned in the Notice of the AGM. purpose only. Pursuant to payment of IDCW, the NAV of the income distribution cum capital

In case of any query and/or grievance, in respect of voting by electronic ; . withdrawal options of the scheme would fall to the extent of payout and statutory le
means, Members may refer to the Help & Frequently Asked Questions (FAQs) Allthe members are mformgd that. . . if licabl P pay yiew
and ewoting user manual available at the download section of 1.The businesses set forth in the notice of Postal Ballot shall be transacted only through electronic means. (if applicable).
https://www.evoting.nsdl.com (NSDL Website) or contact NSDL, 301, 3rd Floor, 2.The remote e-voting shall commence on Friday, 22nd November 2024 at 9:00 a.m. (IST). Such of the unitholders under the income distribution cum capital withdrawal options whose
Naman Chambers, G Block, Plot No- C-32, Bandra Kurla Complex, Bandra East, 3.The remote e-voting shall end on Saturday, 21st December 2024 at 05:00 p.m. (IST). The remote P P

names appear in the register of unitholders as at the close of business hours on the record date
fixed for each income distribution cum capital withdrawal shall be entitled to receive the income

Mumbai- 400051 or call on the toll-free number(s): 1800-21-09911 and 022 -

4886 7000 or send a request at  evoting@nsdl.coin o e-voting shall be disabled by NSDL thereafter. Once the vote on a resolution is cast, a member shall

helpdesk.evoting@cdslindia.com. not be allowed to change it subsequently. T ) . o ) .

Helpdesk for Individual Members for any technical issues related to login 4 The cutoff date is Friday, 15th November 2024 for determining the eligibility to vote by electronic means. dlstrlbutlgn cum capital withdrawal so d'.St”bUtEd- The reinvestment, if any., shall be treated as
through Depository i.e, NSDL and CDSL: The Company has appointed Mr. Kashyap Shah (Membership No.: F7662, COP No.: 6672), Proprietor constructive payment of IDCW to the unitholders as also constructive receipt of payment of the
Login Type Helpdesk Details of M/s. Kashyap Shah & Co., Practising Company Secretaries, Vadodara to act as Scrutinizer for amount by the unitholders. No load will be charged on units allotted on reinvestment of IDCW.
Securities with | Members facing any technical issue in login can contact NSDL conducting Postal Ballot through remote e-voting in fair and transparent manner.

NSDL helpdesk by sending a request at evoting@nsdl.co.in or call at The result of Postal Ballot will be announced within two (2) working days of conclusion of remote Mumbai
toll free no.: 022 - 4886 7000 e-voting and will be displayed on the Company's website at www.chemcrux.com, on website BSE Limited November 21, 2024 Toll Free No.: 1800 266 1230 www.utimf.com
Securities with | Members facing any technical issue in login can contact CDSL ?ntemgébsmegd'aﬁmoﬁnﬁ tf]r; mzﬁzﬁoﬁi ngnl'ir?tNVgﬁWCV;'e:r?gni?]'ncsfslgooT'a: o fe\r/igtsmgr 'nfig\ljgzggz’ REGISTERED OFFICE: UTI Tower, ‘Gn’ Block, Bandra Kurla Complex, Bandra (EJ, Mumbai - 400051
CDSL helpdesk by sending a request at helpdesk.evoting@cdslindia.com b y gf h FgA for sharehold g d : | for sh th d ? bl h, Phone: 022 — 66786666. UTI Asset Management Company Ltd. (Investment Manager for UTI Mutual Fund)
or contact at 1800-21-09911 members may re er the FAQs or shareholders an e-voting user manual for shareho ers, availa e atthe E-mail: invest@uti.co.in, (CIN-L65991MH2002PLC137867).
- — downloads section of www.evoting.nsdl.com or members may send request at evoting@nsdl.com or _ _ _ ' 3
For Metropolitan Stock Exchange of India Limited members may contact Ms. Pallavi Mhatre on toll free no.: 022 - 4886 7000. FQr more information, please contact the neares_t_UTl Financial Centre or your AMFI/ NlS!\/I certified Mutual Fund
Sd/- Distributor, for a copy of Statement of Additional Information, Scheme Information Document and Key
Durgesh Kadam For CHEMCRUX ENTERPRISES LIMITED Information Memorandum cum Application Form.
Place: Mumbai Head - Legal and Company Secretary Place : Vadodara . . Sdi- = : - : :
Date: November 22, 2024 Membership No. F8496 Date : 21* November, 2024 Dipika Rajpal (Company Secretary) Mutual Fund investments are subject to market risks, read all scheme related documents carefully.
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&p) LTIMindtree

LTIMindtree Limited

(FepmeLaisan & Youhro infslesh Ligiithe: a CONTAINER COREORATION OF INDIA L0 e "IMPORTANT" Schedule-| Form A
EIH: L?EQDUMH-I HQE PLC‘IMHEH e :IJ Ired Fleer, H ..El. sizans Path H ﬁH "n- Jr: I.-| il! I|I L Fll-l'! I 311 s F“hliﬂ An“’u"ncemen*
Registerad Office; L&T House, Ballard Estate, Mumbai - 400 001 TENDER NOTICE {E Tan,jmn (Under Requlation 6 of the Insclvency and Bankruptcy Board of India
. - . ] : - g Mode Only) - - . _—
india, Tel No: +31 22 6776 6776; Fax No: +91 22 4313 0097 CONCOR s Cnine e Etenor 1. g b syl o e masoned wor, ol ouah Whilst care is taken prior to acceptance of advertising - TII-II?:#E% Resolion Procees for G Egﬁ;aﬁﬂﬁuéinasﬂ oo A6 _
ail= | =larEDi diras 1 Wehsite: Mtirmleedtr 4 a-iendering mide. The bid dociment can only i dawnlo aded after paying ¥ 1000~ through onine from by . o 4
E-mail: investor@@itimindtree com Webshte: www llimindtree com hewel:ale[m tenderwizard comiGOIL]. copy, itis not m55|h|e o qenfy its contents. The Indian | RELEVAMT PARTICULARS
NOTICE [ Tendar Mo/ Bid| Eﬂmm:l;r | CONAREAATCLockmen/CMLIZ02d B 5 {1, |Mame of e Corporale Detriar Hiotsl Hardzon Erivale Linbed
o e g " E-Temder cum Revarse suction for Work of LockingUniocking of Wagors during E:': ress P LIIT]I'[Ed GEII'II'IDI bﬂ h‘E'd TEEF“:H FSitﬂE' fE'r EUch 2. |Data of nsarporaton of Cofporasa | 77 Decermber 1568
TRANSFER OF EQUITY SHARES OF THE COMPANY TO NameofWork | Loading & Unicading of Containers at Raikside and invertory Management of Double P [ ::I : ettt "
THE INVESTOR EDUCATION AND PROTECTION FUND (IEPF) I wﬁﬂﬁ”ﬁ%ﬂ;‘fﬂwﬁﬁ T e R contents, nor for any loss or damage incurred as a 3. | Aulherily under which corporate | ReC — Mumba
- e . ! ' gt dabtor is incorporaled J ragistarad
Members are hereby informed that pursuant io the provisions of E‘ED:?;’E:E;:;:;L ;':'I-"D;f":fc"':'l_: E'::‘Ifr;frEaa'iﬁand T result of transactions with companies, associalions or | |5 1amerst idenie fio | 'E%.E.; SR IO TN BEBRTETA 16T
AR cead with the lnvestae | (SostofDocument® | % 1000 inchush wie of 3k taxes and dut = s e - il Idanlific e
Sectn:nn_ 124{6) of thelﬂumpames Hﬂ?. 2013 read with IlhlE Investor | Eamestioney Degosit’ [ 1,05, G0~ {ihvough e-payment cnly) individuals Bd".l"EI'tISII"'IQ inits ne‘.n.rspaperSGrF’ublmatﬂm. ;TLEE:E.I;-:EMF Me.o
Education and Protection Fund Authority (Accounting, Audit, Transfer [ Terder processing fee | 3 540  inclushea o al ez and duties onselundable) trough e-payment : lew;g = rlu-.;-!-uH'r-H-'l e e e R D T NG
and Refund) Rules, 2016 (the Rules), the Company is required to | Date anc time of Sale [Onling] | From 22912024 (al 1530 hes | to 07.92.2024 {uple 1600 hrs | We therefore recommend that readers make gl = pari i b Ir-ug:a'.ttll{m-jﬂﬁ s Sog -, e
transfar the shares in respact of which dividend has not been claimed Pre-Bid maeting | On 30.71-2024 a1 15:00 hrs. . - . . corponata delior
for seven consecutive years or more, to the Investor Education and Date of uploading of Carrigendum, Hany [ On or afler 02 12,7024 necessdry Inguiries before SEﬂdlng dily MONIES OF | | & [Fsdvency commencement date | 169 November 2024
Protection Fund (IEPF ). .%.!H.ﬂ"]!ﬂ.ﬁuhﬂ_fﬁjﬂﬂ.ﬂ.ﬂﬂ!_E'I_'I'_fl_‘i'_.?!:'_l:’c_ai 15:00 Hrs. i ; . . I reapeset of coeparate detior
] . , Date & Time af opening of tender | O 10.12,203% al 1530 Hrs, entering into any agreements with aavertiSers or | |7 Tesmrd due o e ot [T Wy 305
In terms of the Rules, the Second Interim Dividend declared on Place of Fre-8id Meeting, Opesiing | | Office of the Seniar Genoral Manager'C & Oifrea f * : 3 by Easlulion Gocens
January 17, 2018 for the financial year 2017-18 by erstwhile Mindiree ofBids & Communication Address | Eg?a:eh%pmghlr&fc'aféﬂﬂ;ﬂﬂ;ﬁﬁﬁ"gﬂf f’ﬂﬂ?&mm'al otherwise actlng on an advertisement in any manner 5 |Mame and reqisiralion number o | Tomse: Figr Farmeh Ve
i ; : i i | £olabe, (Upp, Mol Ligia etroealaton), New Dethe- 110K Being fies . : - BB AP P OO T B4 T-
e (ow erged it LTMeviree Linied o November 14, | | G biE o0t S st cmgnyr| | WhatSORVe, e e iy Rt 120
=ha FE}E- of the Com Eﬁu [E a. shares of ET”I'H”FI{HFEE' Liﬂ'l!;ltE‘.'d EI”I:IﬁEd in frered. Fo rmjﬁd’am:b; n towaw tenderwizard comdCCIL__ Sr. EEMHI Hanag“'l fArea-1 .:l Address and eamal of e inléim | Rddress: Tower & 3303, Oherol Woods, Dbesl Garden
3 ; p. y AR ; ’ i = resoiulicn prafessionat, as Cily, Gareqaon East. Murhai Cily, Mabarsshim - 400083
lieu of shareholding in Mindtree Limited) in respect of which dividend regatered with e Boand Emall I0: ronsmebre@ihotmail com
has not been claimed for the past seven consecutive years, are due o : 10 | Addrass anda-mail io be Lsed for |Address: Tower A 3603, Obera) Woods, Obersl Garden
be credited in favour of |IEPF on February 23, 2025. coerespendence with e interdm | Cily, Goregaon East. Munbal Gy, Meharashira - J00083
: e o msefufion prafessional Email 10; holetbaaz orcipimagmal, com
The Com FIEI"I}I' has comrm LJIZ'IIF:ELE'IE{ individ LJE":." tor the. concerned G 11 Lasl e forsubmission af claims |39 Detember 2024 (14 s ram recedpd al copy of RCLT
members whose shares are liable to be transferred to IEPF. The LI order L. 167 Novambar 2024}
i 1 Gz f i if B, ;
Company has also uploaded details of the members whose shares .IO Nj UA OVE RS EAS Ll M ITE D 2 u:m:j:::;lf S;ﬂfl’;#ﬂif}*rﬂ?r 7
are liable to be transferred to IEPF, under the Investor Section on the i - . . . . . . , . I . OO L iry
bsit It I:.ll } Registered Office: 545, Jubilee Walk Sector 70 Mohali, Chandigarh Sector 71, Rupnagar, S.A.S. Nagar (Mohali), Punjab, India, 160071; sesfion 71, asoedained by the
websile . LIMInGirec.com _ Contact Person: Ms. Vaishali Rani, Company Secretary and Compliance Officer; Tel No: +91 9872172032 - infarnim msoiufon professiong
The concernad membears are requasted o claim the Second Interim E-Mail ID: contactus@jonjua.com; Website: www.jonjua.com; 12 ﬁ::lrjuas of h|5:lr.;.|=m|l':ﬁl o A
i i aiEzionals dantified 10 Bctas
bDWr_IdE"nﬂF dsn:lared f'lﬂﬁr ﬂgg;;lal _?Earrd201 ?:['1 8 En?j C:I[FI'I-IWFIFIZI;, ?jn D; Corporate Identity Number: L51909PB1993PLC013057 m":,xi:;e” R,._P“._H;,.ﬂmm, of
efone eoruary . , M oraer o avod eir I HIET R ;
cradiloes in w class (Thne namas
amount/shares being transferred to IEPF. NOTICE OF RECORD DATE dar aach class}
Members may kmmy. note that no claim shall lie against the Gnmpany Pursuant to Regulation 42 of SEBI (Listing Ob'ligations and Disclosure Reql.Jire.ments) Regulations, 2015 and vide resolution d.at.ed 14, |ig) Ralevant Forms ?-,5 Webdink: oiips:ibo gowindanhomeddownioads
in respect of the shares and the unclaimed dividend credited 1o the November 21, 2024, passed by the Board. of Directors of the Company, N<.3t|ce is hereby glvgn that the Record Déte for determining EIH L:'elalfs.;:_-l aln..nﬂr:a'-.ze.-d]. . ?r:EF:nr'uﬂ'-m*-. i Eankm*lwk!ib?‘&alllnﬂa| ﬁﬂl-:;-.-
account of IEPF. However, members may ciaim the same by mal‘{ing 23214es of shareholders of the Company eligible to apply for the Rights Equity Shares in the Rights Issue shall be Friday, November 29, Fepreseriplives arn adalatoe al Elr:ﬁ'?fh::&lsrk"lﬁ&l?ﬂ" i iare], Lannaugns
an application to IEFF as perthe procedure outlined in the Rules. . For Jonjua Overseas Limited Motica & hesety grean thal the Mationsl "'l:urrl:-ar:,' Larw Tribunal has ordered the commencement af &
In case members have any query on the above matter, they may On behalf of the Board of Directors u-:lr:ll:'I'E-'SElllr":-l:l‘-l'EﬂE!.'rEEl:I'I.IIEIr IJIFZIIIEEE-':H'“‘IE Holel Horlzan Prevade L I11IIE1:|I:I'I1:|I|'IT'|':!'.-EFII:E"..uE'-
contact the Company's Registrar & Transfer Agent, Link Intime India sd/- Ihe credioes af Hotel I-'-:-nzu:i'udﬂn-.-ﬁ:er:_!'r:ul_ed.am TII'T!'EtIﬁ":F-|:|E':|:JFI:ITI 1':' ﬁub-'nll‘.ne-rmams_-.-llf';r.'frﬂfnr
Private Limited, Unit: LTIMindtree  Limited, C-101, 247 Park, | | pate: November 21, 2024 Ms. Vaishali Rani ';L.b_iﬁf o PR N O e I e R S et
LBEI Marg, Vikhroli [W] !_'u'!uml:la_l - 400083, T - D22-49186000 Place: Mohali, Punjab Company Secretary and Compliance Officer Thv fimaesal craditoes skiall subimit these claims wih proaf by eseciranic means anly. A ather creditors may
Email: mi.helpdeski@linkintime.co.in. submii the claims wih proaf in person, by past or by esecimnic means
For LTIMindtree Limited A fisancial cradilor balenging to-aclass, & listod against the antny Moo 12, shall indacate its chaice of

=dl- ALERGriSEE repragenlaing froem amang e hies nsoveny |‘.4’:‘.~fl:1$3.-'|nﬂ.‘= ashed .{lﬁﬁﬂﬁlr;:‘llll.'r'.l::- 13 lact
a5 anthanaed represantative of fe diass in Foom Gy
Angna Arora E D E LW E I s S Submissianol lalse armiskading proots of dakm shall altrad poniaities.
Company Secratary Alans: urmbad
Flace: Mumbai and Compliance Officer Diate: 23nd November 2024 Natme: Rt Bisnesh Meh
Date: November 22, 2024 ACS-17742 MUTUAL FUND ame, SR TamEEn e
Edelweiss House, Off C.5.T Road, Kalina, Mumbai — 400098
IN THE NATIONAL COMPANY LAW TRIBUMNAL, NOTICE T
MUMBAI BENCH
; INVITATION FOR EXPRESSION OF INTEREST FOR
C.P. (CAA)/193/MB/2024 IN CA(CAA)/24/MB-IV/2024 RECORD DATE FOR DISTRIBUTION UNDER INCOME DISTRIBUTION CUM CAPITAL WITHDRAWAL OPTION {IDCW OPTION) MUlpY e BRI AT LR
I the matter of the Companies Act, 2013, MNOTICE is hereby given that Edelweiss Trusteeship Company Limited, Trustee to Edelweiss Mutual Fund, has approved declaration of OPERATING IN VARIOUS SEAVICES UNDER THE REAL ESTATE
AND IDCW Options under the following Schemes of Edelweiss Mutual Fund, as per the details given below: SITE VISIT AND annslfgnﬂsﬂgaléﬁfpnf?gg EESME%PEHM.GM (N INDIA
provisions of the Companies Act, 2013 and rules framed thereunder, NAV perunit | . A (hsciwalicy Rasoiiiion: r facess iy L orpocale Farshes ) Reguations: 2015 |
; Amount of Record as on RELEVANT PARTICULARS |
A i . Name of the Scheme/Plan/Option IDCW* Date November 19, | Value T [Mame of the corparals deblor along | 4B Networks Private Limited
In the matter of Scheme of Arrangement between 2094 per unit with PAN/ CIN/ LLP No. jFAM No. AABCZE271C
aterlite Technologias Limited ('Demerged Gompany') and ; ; ) - |CIN No — U73100MH2020PTC340457 |
olL Networks Limited {Resulting Gompany') and their respactive |Edelweiss Balanced Advantage Fund - Direct Plan - Manthly IDEW Option 0.18 %27.22 . <. [Address of the registared office |4” Floor, Gayatree Plaza, Tumer Road, |
Sharehokders and Credifors ('Scheme’) . = = - 1 Bandra (W) Mumbal Murnbai City ”Hi
STERLITE TECHNOLOGIES LIMITED | Edelweiss Balanced Advantage Fund - Regular Plan - Monthly IDCW Option 0.18 % 22.57 h—— (400050 14W -
y I = T | 3, |URL of website Website of the Corporate Debtor |E."
company incorporated under the Companies | Edelweiss Equity Savings Fund - Direct Plan - Menthly IDCW Option 0.08 Tuesday, % 15.8653 |not available.
Act, 1956 having its Registered Office situated ' . . ' November 26, | | %10.00 . |Details of piace where majority of fied | Murmbal
. . {Edel - - ar Plan - hl ; % 14.17 i
a1 41 Floor, Godre) Millennium. Koregaon Road ____:11: weiss Equity Savings Fund - Regular Plan - Monthly IDCW Optian 0.08 _ 0245+ . 14.1768 | ! IE.SErEHE ZFE notlad e —
v i | il e d I ! mMalm gpr I | a
9, §TS 1211, Pune, Maharashtra 411001, India | First Petitioner Company/ |Edelweiss Aggressive Hybrid Fund- Regular Plan - IDCW Option 0.17 %.27.61 ;W?GEE CERRRNY. O M ROdIE REORRIRRER
GIN: L31300PN2000PLE202408 Demerged Compan EE ' ' -1 _ - :
! P T | |edetwsiss Apgrassivia Hybrid Fund- Direct Plan - IDCW. Optioh 0.17 %33.18 §. | Cuantity and velue of main productsi "%“fl':l‘gl? et thplenie. —
STL NETWORKS LIMITED, a company ; ! ! ! ! servicas soid in last financial year 3;5 i E:;Tlrfcea] 5.-!-,5 ] T;::E‘ilﬂrr;‘:;;:
incorporated under the Companies Act, 2013 Pursuant to payment of IDCW, the NAV of the aforementioned IDCW Options of the Schemes will fall to the extent of payout and | financiais for ,_—.,,2[!,21 EF'E] r
having its Registered Office situated at 4th statutory levy, if any. o T oy p——— P !
21{'"5“1?ﬂdr:{;ﬂgl"ﬂ:#nr;sﬁg iﬂ%g?ﬂdﬂ;‘a _ *Distribution of the above IDCW s subject to availability of distributable surplus a5 on the Record Date and as reduced by the amount of B. |Further details including kst 3"ﬂi|ah|&itl“"~""“ffq'-l-“5‘ b %ﬂ'" ‘f-‘l-l
| ; ! T { 1 : : : 3 i i i it - 1 :
: i ' : -+~ Second Pn!:1rh-:3n_ﬂr Company, applicable statutory levy, if any. Considering the volatile nature of the markets, the Trustee reserves the right to restrict the guantum of f_nanml qutem?fqg il EE.hEMIEEJ oo ekt
CIN: UP2900PN2021PLET199875 Resulting Company e - . . of two wyears, lists of creditors are
% IDCW upto the per unit distributable surplus available under the Schemes on the Record Date in case of Tall in the market, avallable at UAL
MOTICE OF HEARING OF COMPANY SCHEME PETITION **ar the immediately following Business Day if that day is a Non-Business Day. 9. |Eligibility for resalution - applicants] Emall request be sent to:
A Company scheme Petiion under Sections 230 to 232 and other applicable _ s : . . ; under section 25(2)(h) of the Code is| cirp.4bnetworks@gmail.com
orovisions of the Comparies Act, 2013 for sanctioning the Scheme of A;Ihl..lnl.t hﬂldh rs whaose namie azpears in 'thebﬁ:egjﬁtzlr of Unit hﬂtd E'hF'S of the afzrer:'wennc:ned IDCW Options of the Schemes as at the close avallable al URL: |
Ar:ang&men’r hetween Sterlite Technologies Limited (Demerged C ﬂmpan:."] and of business hours on the Record Date shall be sligiole to receive the IDOW so declared. i, Lﬁﬂfe for receipt of expression of| Saturday. 7 Decamber. 2024
imited - - ' r Invest ad t f the above. i i
STL Metv.l—nrks Limited {"Resulting Company’) a_nfd their respect_we shareholders nvestars are requested to take note of the above TG O en T e T e ek b o
and Creditors ("Scheme’) presented by the Petitioner Companies on 20 August For Edelweiss Asset Management Limited ciospactive resoluion applicats
Mateonal Company Law Tribunal, Mumbai Bench (NCLT'). The sad Company Sd/- to provisional list
Scheme Petition is fixed for hearing before the Hon'bla NCLT on & December Place : Mumbai Radhika Gupta 13| Dats of issue of final list of prospective| Friday, 27 December, 2024
2024 in the morning or soon thereatter, _ : : resolution appbcants
g . . L Date : November 21, 2024 Managing Director & CEOQ 19]Date  of  lssus  of  information| Monday, 30 Decemier, 2024
i any person concerned is desirous of supporting or Opposing the said (DIN: D2657595) memorandum, evaluation matrix and
Company Scheme Petition, he/she/it should send to the undersigned Authorized rerquas1 t for r-lasrnlusl_-:m ] EJ:FE to
Representative above mentioned address, the notice of his/her/its intention For more information please contact: = ET:C:" '_'*;m""ﬂ“;g:mi . — |
signed by him/herit or his/her/its advocate, not later than 2 (Two) days before Edelweiss Asset Management Limited (Investment Manager to Edelweiss Mutual Fund) = wrmes: a::u E‘E;Tm = L_mm:g:z.c: :;::ﬂm‘:”:n::h 2 '
the date fixed for the hearing of the Petition. Where any person concerned seeks CIN: UB5991MH2007PLE173409 T8 intadest T i Pmas .
to oppose the aforesaid petition, the grounds of opposition or a copy of affidavit Registered Office & Corporate Office: Edelweiss House, Off C.5.T Road, Kalina, Mumbai — 400 098 Date: 22 November, 2024 . oo LS
in that behalf should be furnished with such notice. & copy of the Company I : : Place: Mumbai or 48 Networks Private Limited
- : = : ; : el No: +91 22 4097 9737, Toll Free No. 1800 425 0090 (MTNL/BSML), Non Toll Free No. 91 40 23001181, Fax: +91 22 40979878, Meha Jain Nemani
Schema Petition along with all the exhibits will be furnished by the Petitioner's Wb ita: ol o F?r K_nn.ﬂl. Il;saulz.lran:y L:’rglm[uijaiﬁed Fr[-ﬁlg meqlijtfpd
Authorized Representative to any person requiring the same on payment of the i dadodmadctn s okl B e e N ISBI/IPE-0058/1PA-1 [2022-23/50057
{ 5 Correspondence Sddress of the Resolullon Professional; Linit # 207, Kshiti]), Mear
prescribed fees for the same. —— MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS, Azad Nagar Metro Station, Veera Desal Fioad, Andherl West, Mumbal - 400053,
For STL Networks Limited READ ALL SCHEME RELATED DOCUMENTS CAREFULLY.
Amit Deshpande
Date: November 22, 2024 Authorised Signatory - -
Place: Pune (ACS 17551) CHEMCRUX ENTERPRISES LIMITED MUTUALFLIMNDS
CIN: L01110GJ1996PLC029329 Sahi Hai B
Regd. Off.: 330, TRIVIA Complex, Natubhai Circle, Racecourse, Vadodara-390007 aai — ﬂi&
YmsE METROPOLITAN STOCK EXCHANGE OF INDIA LIMITED Emall: g e o - h20o-2054803/2986903 =
Registered Office: 205(A), 2nd floor, Piramal Agastya Corporate Park, NOTICE OF POSTAL BALLOT THROUGH REMOTE E-VOTING UTI Mutual Fund
Kamani Junction, L.B.S Road, Kurla (West), Mumbai — 400070 o . . . . . -
Tel. 9122 6112 9000, Website: www.msei.in/ Email id: secretarial@msei.in Notice is hereby given, in accordance WIFh Section 108 and 110 of 'thle Cqmpanles Act, 2013 (the 'Act)) “ i # E' &l -Hﬂ.r' sindaai :‘:a
CIN: U65999MH2008PLC185856 read with Rule 20 and 22 of the Companies (Management and Administration) Rules, 2014 ('Rules') and ‘.fr g ;
other applicable provisions, if any, Secretarial Standard on General Meetings (SS-2), Regulation 44 of =
NOTICE OF THE 16 TH ANNUAL GENERAL MEETING, e ! g8 (85:2), Reg

the Securities and Exchange Board of India (Listing Obligations and Disclosure Requirements)

- E-VOTING INFORMATION Regulations, 2015 (“Listing Regulations’) (including any statutory modification or re-enactment thereof Notice For Declaration Of

NOTICE is hereby given that the 16th Annual General Meeting (“AGM”) of for the time being in force), read with the MCA General Circular No. 09/2024 dated 19th September 2024 - - - - -
Shﬁrte)hor:dﬁjf S ofTNrI]etr%poIitSn StOCbk Eﬁ%haznogzefftlnzd(i)aOLIiDmNilt?I% %t{]he Comhp\?.SY") and other relevant Circulars issued by the Ministry of Corporate Affairs (MCA') from time to time (MCA Income Distribution Cum Ca Pltal Withdrawal
will be heid on fhursaay, becember 19, at 2.uu r rougn video Circulars') and the Securiies and Exchange Board of India in this regards and pursuant to other . -
gﬁgﬁgfr}fég%tglz}/ ch/rp%rhaet;Ang:rllg Kamani %?Jr;lsc{icgt“%.)Salgoégé(ﬁl)jrén?v\%ﬁ)r: applicable laws and regulations the following resolutions are proposed to be passed by the members of UTI Aggressive Hybrid Fund (Erstwhile UTI Hybrid Equity Fund)
Mumbai — 400070, to transact the businesses as set out in the Notice of the Chemcrux Enterprises Limited (the Company) by way of Postal Ballot only through remote e-voting: -
meeting without the presence of physical quorum. 1.To consider appointment of Mr. Nayankumar Champaklal Shah (DIN: 10824202) as Non-Executive Quantum of NAV as on

ITh’f Notice a(ljong wil'gh_éhe Ar\flmua| %ep0£t22%2032'£4ti5 bﬁm% Sef;]t ?(;"Y thrf?lf[ﬁh Independent Director — Special Resolution Name of IDCW (Gross Record | Face Value | November 19, 2024
electronic mode on Friday, November 22, o all shareholders of the : : , , _ . s ctri A i
Company whose email gddresses were registered with the Depository 2.To consider appomtment of Mr. V}pUI Pramodchandra Sanghvi (DIN: 10824210) as a Director (Non- the Plan Distributable Amtz.)* Date (per unit) (per unit) "
Participant(s). The Annual Report containing the Notice is available on the Independent) — Ordinary Resolution % ¥ per unit 3
website of the Company at https://www.msei.in/about-us/financials and on the 3.To consider appointment of Mr. Vipul Pramodchandra Sanghvi (DIN: 10824210) as Whole Time UTl Aqaressive Hvbrid Fund
‘r’]‘f(‘t?bs_'}/e of t.Nat'ngl Services  Depositories  Limited  ("NSDL’) Director designated as Executive Director and approval of payment of remuneration — Special Resolution Regulgfquan ) Paj//out of

PS://WWW.eVOTIng.nsct.com. - - . In compliance with the provisions of the Act and Listing Regulations, read with MCA Circulars, the triby

The Company has provided its Members, the facility to cast their vote L , _ Income Distribution cum 43.9435
electronically, during the following period, through the e-voting services Company has pompleted eIectronllcl dispatch o_f Postal Ballot Notice along with explanatory sta’Fement Capital Withdrawal option Tuesday
provided by NSDL. thereto as required under the provisions of Section 102 of the Act on 21st November 2024 by email to all (IDCW) 9. 00% 0.9000 Novernber 26 210.00

Commencement of remote e-voting: | Monday, December 16, 2024 from 9:00 AM (IST) its g,hareholqers hogi ing shares as on Erlday, 15th. Novempgr 2024 (*Cut-off date’) ar)d whose email id S UTI Aggressive Hybrid Fund | | 2024 , |

Conclusion of remote e-voting Wednesday, December 18, 2024 at 5:00 PM (IST) reglstergd with the Company/ Depositories/ Depository Participants to .transact the bu3|nes§es as §gt outin Direct Plan - Payout of

The remote evoting shall be disabled by NSDL for voting thereafter and the Notice dated 11th November 2024. Members who have not registered /updated their e-mail ids are M e Distrbution am 48,6026
Shareholders will not be allowed to vote beyond said date and time. In addition éequegteq to freglster_ / ppd?te the same V\."th _thelr rgsplectlve Degosﬂory Participant/s or their respective Capital Withdrawal option '
to the above, the facility of e-voting shall also be made available at the AGM for epositories for receiving future communication(s) in electronic form. IDCW)
the Members who have not already cast their vote prior to the AGM by e-voting. The Postal Ballot Notice is available on Company's website at www.chemcrux.com, website of BSE

Shareholders, as on cut-off date, will be able to attend the AGM through VC Limited at www.bseindia.com and on website of National Securities Depository Limited (NSDL), the *Distribution of above IDCW is subject to the availability of distributable surplus as on record date.
using the electronic platform provided by NSDL. The detailed instructions for agency for providing remote e-voting services, at www.evoting.nsdl.com. No physical copy of Notice has Income distribution cum capital withdrawal payment to the investor will be lower to the extent
e-voting and participating through VC are provided in the Notice of the AGM. _— . . . : T .

Any person who becomes Member of the Company after sending the Notice been sent to Members and the communication of assent /dissent of Members will take place only through of statutory levy (if applicable). Income distribution will be made, net of tax deducted at source
of the AGM and holding shares as of the cut-off date may download the Notice remote e-voting. Voting rights of the Members has been reckoned as on Friday, 15th November 2024 as applicable.
of the AGM and follow the procedure for remote e-voting/ attending the AGM (cutoff date) and a person who is not a member as on cutoff date shall treat this notice for information ] o ) ]
through VC/e-voting at the AGM as mentioned in the Notice of the AGM. purpose only. Pursuant to payment of IDCW, the NAV of the income distribution cum capital

In case of any query and/or grievance, in respect of voting by electronic ; . withdrawal options of the scheme would fall to the extent of payout and statutory le
means, Members may refer to the Help & Frequently Asked Questions (FAQs) Allthe members are mformgd that. , . (if a licable)p pay yiew
Fhos: o cvoting nsclcom (NSDL Webete o contac: NSDL 301, 316 Floor 2 The e -soing shll commence on Ficay. 22nd Noember 2006 900 am (8T) S

pS./Iwww.Evoting.nsal.com cbsite) or contac , U1, ord Floof, : - ’ Jvam. isl). Such of the unitholders under the income distribution cum capital withdrawal options whose

Naman Chambers, G Block, Plot No- C-32, Bandra Kurla Complex, Bandra East, 3.The remote e-voting shall end on Saturday, 21st December 2024 at 05:00 p.m. (IST). The remote P P

names appear in the register of unitholders as at the close of business hours on the record date
fixed for each income distribution cum capital withdrawal shall be entitled to receive the income

Mumbai- 400051 or call on the toll-free number(s): 1800-21-09911 and 022 -

4886 7000 or send a request at  evoting@nsdl.coin o e-voting shall be disabled by NSDL thereafter. Once the vote on a resolution is cast, a member shall

helpdesk.evoting@cdslindia.com. not be allowed to change it subsequently. T ) . o ) .

Helpdesk for Individual Members for any technical issues related to login 4.The cutoff date is Friday, 15th November 2024 for determining the eligibility to vote by electronic means. distribution cum capital withdrawal so distributed. The reinvestment, if any, shall be treated as
through Depository i.e, NSDL and CDSL: The Company has appointed Mr. Kashyap Shah (Membership No.: F7662, COP No.: 6672), Proprietor constructive payment of IDCW to the unitholders as also constructive receipt of payment of the
Login Type Helpdesk Details of M/s. Kashyap Shah & Co., Practising Company Secretaries, Vadodara to act as Scrutinizer for amount by the unitholders. No load will be charged on units allotted on reinvestment of IDCW.
Securities with | Members facing any technical issue in login can contact NSDL conducting Postal Ballot through remote e-voting in fair and transparent manner.

NSDL helpdesk by sending a request at evoting@nsdl.co.in or call at The result of Postal Ballot will be announced within two (2) working days of conclusion of remote Mumbai
toll free no.: 022 - 4886 7000 e-voting and will be displayed on the Company's website at www.chemcrux.com, on website BSE Limited November 21, 2024 Toll Free No.: 1800 266 1230 www.utimf.com
Securities with | Members facing any technical issue in login can contact CDSL ?ntemgébsmegd'aﬁmoﬁnﬁ t(;]re]: ;’::ﬁi';ﬁosi ngnl'ir? tNVg;’iVCV:e;/r?é'niﬂ'ncfslécoor?'a: o je\r/igtsmgr m;tg\t/xggzgz, REGISTERED OFFICE: UTI Tower, ‘Gn’ Block, Bandra Kurla Complex, Bandra (E), Mumbai - 400051,
CDSL helpdesk by sending a request at helpdesk.evoting@cdslindia.com y g g g . Y 4 g ’ Phone: 022 — 66786666. UTI Asset Management Company Ltd. (Investment Manager for UTI Mutual Fund)
or contact at 1800-21-09911 members may rgfer the FAQs forlshareholders and e-voting user manual for shareholder§, available at the E-mail- invest@uti.co.in, (CIN-L65991 MH2002PLC137867).
- . downloads section of www.evoting.nsdl.com or members may send request at evoting@nsdl.com or _ _ _ _ 3
For Metropolitan Stock Exchange of India Limited members may contact Ms. Pallavi Mhatre on toll free no.: 022 - 4886 7000. qu more information, please contact the neares_t_UTl Financial Centre or your AMFI/ NISM certified Mutual Fund
Sd/- Distributor, for a copy of Statement of Additional Information, Scheme Information Document and Key
Durgesh Kadam For CHEMCRUX ENTERPRISES LIMITED Information Memorandum cum Application Form.
Place: Mumbai Head - Lega] and Company Secretary Place : Vadodara o ) Sd/- -
Date: November 22, 2024 Membership No. F8496 Date : 21* November, 2024 Dipika Rajpal (Company Secretary) Mutual Fund investments are subject to market risks, read all scheme related documents carefully

financialexp.epaprin
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LTIMindtree Limited

N LTOMHIOOERLO10A08 "IMPORTANT" i
: s Public Announcement
Registered Office: L&T House, Ballard Estate, Mumbai - 400 D01, I'HJTIEE E-Tendering Mode Ont - , , — (Under Ragquiation & of the Insolvency and Bankruptey Board of India
India, Tel No: +91 22 6776 6776; Fax No: +91 22 4313 0997 CONCOR il Orfine Onen E-bandar it m,:ie B & fE..:fﬂﬁ'; . ,‘E.nm,; wak, anly hrough Whilst care is taken prior to acceptance of aduems:ng —_— II:'IIEEJE'II'JT?E;}%] Faﬁmngg% PErEﬁEE Eﬂf_ﬂﬂr:I ”ﬁ%@?&&ﬁﬂ%’ﬁﬁﬁuﬂﬁr E;LE EJIHFTED
il i L2 . i ; e-jendering mode. The bid dociienlean ondy be downleaded after paying T 10060 th “‘1_|-'_'|| oekne fram o = . : . .
E-mall: investoratiminciree.com Wekiste: wiw imindiree. com _119_.-fr'2||e|m bandam_galru.lcnmftl-tiL] gl : g Eﬂp‘}’, F[ 15 nﬂt pDSSIHE l'.{] '-.fE'l‘If].I’ |'t5- ﬂﬂF‘ItEﬂtS ThE !Fﬂiaﬂ RELEVANT PARTICULARS
Tendar Mo Bid Reference | EDHfAFtEA-HTGulnnIrmnfCHLH'IDH . 1. [MNamaof the Comorabe Debilar Higlal Harizan Privale Lmiad
m E-Tender cum Reversa auction for Wark of Locking'Uniocking of Wagons during ess (F} Umﬂﬁd EElFIl‘IDt tﬂ hgt" FESH]FE fﬂrErUd'l 2 Dt of npamaralian of Corporats |75 Decembor 1958
o pa
TRANSFER OF EQUITY SHARES OF THE COMPANY TO Name of Wark | Leading & Unicading of Conlainers at Railside and lnvensary Management of Doublis f i : | Debiar i
THE INVESTOR EDUCATION AND PROTECTION FUND (IEPF) T T :'E'*S..ét?ﬂzl H%%}‘,—ai- ST s oo of s ot contents, nor for any 10ss or damage INCUrred as & | |3 [Authariy srderwhich coporais Aot —Wumba
ke o e e i o v ¥ . . B gd deblar 19 incarpirated ) regigiensd
Members are hereby informed that pursuant to the provisions of E:’J:’;m::_ ; :':1%f%ﬁ"f'jff%??ﬁﬁﬁ@im T result of transactions with companies, associalions Or | |7 [Copoe ey No | Lmied |55 0TMATGEFTERTAET
: H 3 I af af W R S
Sactu:nn_ 124¢6) of the _Cnmpamas A::!. 2013 rﬂar__l with th_ﬁ Investor _Eimriw_qn;p&m?_ iTn'.fs_E_jLT'-LFﬁ'.ETE-E.%} s it i : I‘Hﬂi‘lnl'idl..l EJS EldUE‘r[ISH'IQ i ITS rﬂ”ﬁp&pﬂﬁﬁ' PUHICETEI'!S Jllrll_:m dﬁ:’:‘: ;lm. M. al
Education and Protection Fund Authority (Accounting, Audit, Transfer | Tondor processing fee |2 3580 mdlusion of al Lases and dubes (Men-refundable) Bough e-payment : Mmmsw“ng vt o | enistered Office: 57 Juha Danch  Humhes. Maharashies
and Refund) Rules, 2016 (the Rules), the Company is reguired to Diate andfime of Sale [Online] | From 22,31 2024 (at 15:30 hre | ko 07.12.2024 {upto 16:00 hrs.| We therefore recommend that readers make o c-'*..gern bk o sy Y N -
transfer the shares in respect of which dividend has not been claimed Frefidmesting | On 50,71 2024 a1 15.00 rs, ' . b ; . corpornss deblir
for seven conseculive years or more, to the Investor Education and Eﬁ::ﬂmﬂ"gfcwﬁ?ﬂfﬁﬂ?ﬂ :;;:Zrlt:f Li_a:léd ﬂE-CESEE[‘F‘ inquines before E.Eﬂdu"lg any monies or 8. |Insohvency commencement daim |19 November 2024
: bmilzsia ] ; " ' . in respeict of corporeta dettor
Fataclon FUndqIErF), - Date & Tims ol opening obtender. | On 10.12.2024 3t 15:30 Hrs. entering into any agreements with advertisers or | |7 e e e s (s 305
In terms of the FHules, the Second Interim Dividend declared on Placaol Pri-Bid Mesting, whm | Office of the Senior General Manager/C & Oifrea-l 4 . ; £ inacivency resolution procass
January 17, 2018 for the financial year 2017-18 by erstwhile Mindtree of Bicks & Conamunicalion Address | Ei?afahﬁFps'r?s'?"é%ﬁﬂiﬂﬁéﬂﬂﬁﬁiﬁﬂ?}? FESE'EEIMI‘EMEI ﬂthE‘ﬁ'ﬁﬂEE aﬂtlﬂg on an Ed‘JEﬂIEE'mEHt in E.ﬂ‘f manner B. |MNema ard registraton number of | Name: Rotst Ramesh Mehra
Limited (now merged with LTIMindtree Limited w.e.f. November 14, Expengilon for MSE, CONCOR s e nght | reect sy of o e edasswiheul asserenc anyeasrs || | whatsoever., -.-m::smm-,- Ell_ﬁ:mllntlr? ?Eﬁﬂ:n No.: IBBIAPA-DINP-POOTIST-
2022}, which remains unclaimead for a period of seven years, and the trenect. Forcompletadetaiz logo Fh‘.nmtmdemﬂ comiCCIL.  Sr. General Manager/C&OiArea-1 2o LI .::I F AR ) J'.r = . ;
shares of the Company {i.e. shares of LTIMindiree Limited aliotted in B e
: e i ) Cay . ; : - ] 6, y. Gorageon Esst, Mumbai City, Maharashina - 40083
heu of shareholding in Mindtree Limited) in respeact of which dividend regslared wilk e Board Email ID: rohinetva@holmail.com

has not been claimed for the past seven consecutive years, are dua to 10 | address and s-mail ie be vsed for | Rddress: Tower A 3203 Oerol Weods, Oberol Garden
corngspondence wilth B inlesim | ity Goregaon Ezsl Mumbai Gy, Maharashira = dOEHES

be credited infavour of [EPF on February 23, 2025.
[{resciution professional Email iD: hotefharizoncipigmel.con -

The Company has CUT'I"IrﬂLJFII':?EllEd Individually to. the concemed w - 11, |Last date for submission of claims |3% December 2024 |14 days from recespt of copy of NGLT
members whosa shares are liable to be transferred to IEPF. The order |8 197 Novembar 2074}

Company has also uploaded details of the membears whose shares JONJUA OVERSEAS LIMITED 12 |Classes of credilocs, I any, uder |NA

; : d (b} of s b-saclan (GA) of
e ilﬂ_b!ﬂ o IEIE_’[FE_IHETEFF-EH to IEPF, under the Investar Section on the Registered Office: 545, Jubilee Walk Sector 70 Mohali, Chandigarh Sector 71, Rupnagar, S.A.S. Nagar (Mohali), Punjab, India, 160071; -g.::;l';?:.:-| 21?35:1_1;3;5?1 I'- ||1;I5‘J
website www. ltimindiree.com o
: - Contact Person: Ms. Vaishali Rani, Company Secretary and Compliance Officer; Tel No: +91 9872172032 irfamim resciuton profiessional
Thf" concerned members aread uested to claim the Second Intenm E-Mail ID: contactus@jonjua.com; Website: www.jonjua.com; 13 15;":5':_“ L:Isj::r?lcﬁl R RA
Dividend declared Tar financial year 2017-18 and.onwards, on of Corporate Identity Number: L51909PB1993PLC013057 il iba iy
bhefore February 16, 2025, in order to avoid their dividend kst chm il
amaunt/shares being transferred to IEPF, NOTICE OF RECORD DATE 47 8Bch class! o
Members may kindly note that no ¢laim shall lie against the Company Pursuant to Regulation 42 of SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015 and vide resolution dated 14, [l Relevanl Foems and ViEEInk: Al b ooy e nhams o kaos
i b sh 3 ey ; I h November 21, 2024, passed by the Board of Directors of the Company, Notice is hereby given that the Record Date for determining b1 Dalails al authorioed Tﬂl:_lnan:-.'-n:."lﬁ'-'lur« :':u'lllkr:lulr.:.' Boand ol India (BB
Lanr;?:iﬁgr?é:ﬂﬁ Ii;:gieiniéﬁhg:g r?:;;egati:':I?f;gaﬁr:ﬁeedl:}f(msh}ng names of shareholders of the Company eligible to apply for the Rights Equity Shares in the Rights Issue shall be Friday, November 29, repeedeniatives are avalabie al I:_: ""-'-":';; '-‘!E""i__‘_l-ﬁlﬁlm:ﬁ:b?hﬂﬂkﬁf Mariat, Conraught
et b : itk 2024. s, New Dalhl -1100
an application fo |EPF as per the procedure outlined in the Rules. For Jonjua Overseas Limited Natice i hesety given thal the Natonal Company Law Tribunl nas ordered the commencement of 3
In case members have any query on the above matter, they may On behalf of the Board of Directors CaMmOrERe insofvency rescidian n.mcessarheHmﬁlHn:ﬂmr-l“rfrah! Limitesd on 1'-i1‘1hh.5:|-.-emte~.'2[‘r2&.
contact the Company's Registrar & Transfer Agent, Link Intime India sd/- Tm’;“"'3,“"':“”“';"”'"‘I IR0 F XM LATRN, AT TRl caCAen T L e it T oo
Private  Limited, Unit: LTIMindtree Limited, ©-101, 247 Park, Date: November 21, 2024 Mes. Vaishali Rani 2;:1:'&; ;f'_:j' ecember 2024 to Me nbedr resciulion peofessianal # e address menlioned sgainst
LBS. Marg, Vikhroli [W], Mumha.l - 400083, T - 022-49186000 Place: Mohali, Punjab Company Secretary and Compliance Officer Thvfiaeycis i &1 ot i cl o il o by bsciranis el A vt e diors iy
Email: it helpdesk@linkintime. co.in. subenil the clairs wih proolin person, by paslor by gectronic means.
For LTIMindtree Limited A financial creditor belonging t0 a dass; &s lisied against the entry M. 12, shall indcate its chaice
- ashorisad rapresenlets from among tha three nsolvency professonals §sted aganstentry Mo 1 2o act
Anana Aror as aulhorsed represuniative al e dass in Fom G4,
‘:HIT‘iPHT'IFHSE':FErTEI‘; Submissianaffalse armisleading procds of claim shall atract panaties
Placa: Mumal
Place: Mumbai and Compliance Officer Data: 22nd November 2024 Mame: Rohit Rarnesh Meh
Date: Movember 22, 2024 ACS-17742 MUTUALFUND LI
Edelweiss House, Off C.5.T Road, Kalina, Mumbai — 400098
IN THE NATIONAL COMPANY LAW TRIBUNMAL, NOTICE T
MUMBAI BENCH _ R
C.P (CAA)/193/MB/2024 IN CA(CAA)/24/MB-IV/2024 RECORD DATE FOR DISTRIBUTION UNDER INCOME DISTRIBUTION CUM CAPITAL WITHDRAWAL OPTION (IDCW OPTION) IN.:EA;]TDN WSEIP;EEEIEJ‘E?UNE%NS&EI%EH
|t the mattér of the Companies Act, 2013; NOTICE is hereby given that Edelweiss Trusteeship Company Limited, Trustee to Edelweiss Mutual Fund, has approved declaration of DPERATING IN VARIOUS SERVICES UNDER THE REAL ESTATE
AND IDCW Options under the following Schemes of Edelweiss Mutual Fund, as per the details given below: SITE VISIT AND EHEHE‘E;‘SEL:IJELEI:EEEF%?S: lff:mg%PEHATID-N IN INDIA
In the matter of Sections 230 to 232 and other applicable {Under sub-regulation {1} of regulation 364 of the Insohency and Bankrupicy Board
provisions of the Companies Act, 2013 and rules framed thereunder; NAV per unit Eata ot india {inpokencyr Resoiution: Process for Corporate Forons) Reguiations, 2016
Amou RELEVANT PARTICULARS
i["NrD ar of Sch i ; Name of the SI:hEMEfFlanﬂﬂﬁiﬂﬂ |ncl:|-£nf Hg;:;d Huu::;::r 19, W;HE‘ 1. [Mame of the corporate debior along | 4B Networks Private Limited
n the matter of Scheme 0 rrlangﬁmem between | 2024 per unit with PAM/ GIN/ LLP No, PAN No. AABCZE271C _
Sterlite Technologies Limited (Demerged Company’) and : CIN No - U73100MH2020PTC 349457 |
STL Metworks Limited ('Resulting Company’) and their respaclive | Edelweiss Balanced Advantage Fund - Direct Plan - Monthly IDCW Option 0.12 ®27.22 2. |Address of the registered office 4" Floar, Gayatree Plaza, Tumer RAoad,
Shareholders and Creditors (Scheme? = Bandra (W] Mumbai Mumbai City MH
| Edelweiss Balanced Advantage Fund - Regular Plan - Monthly IDCW Option 0.18 ¥ 2257 | 400050 IN
STERLITE TECHNOLOGIES LIMITED, a ! - | 3. |URL of website Website of the Corporate Debtor s
campany incorporated under the Companies | Edelweiss Equity Savings Fund - Direct Plan - Monthly IDCW Option 0.08 T““:“'!"* % 15.8653 | not available.
Act, 1956 having its Realstered Office situated . . T | November 28, | -| $10.00 4. |Datails of place where majority of fixed |Murmbai
at 4th Fioor. Godre] Millsnnium, Koregaon Road EEdE‘|WEI55 Equity 5avings Fund - Regular Plan - Monthly IDCW Option . 0.08 _ 2024+ . % 14,1768 | 1 Iaaa:ie}lsr adre h:-raTu r S
9, 5T5 12/1, Pune, Maharashtra 411001, India || First Petitioner Company/ =Edel-.~.r|:is.s Aggressive Hybrid Fund- Regular Plan - IDCW Option 0.17 % 27.61 [ ;hw-ll::: capacity ol main produc ot Applicable
CI: L31300PN2000PLC202408 Demerged Compan ' ; ' 2t - e : :
L o, 'Edelweusb Aggress:ue H-,fl:nd Fum:i D!n;*ct F‘}an II:HZ"-"I.r D;}t'rr:r'l {J 1? i 33 HE i D”aﬂwa;imwc:m"'" product; ﬂ‘.”mar:lgaﬂrjfﬂgfﬂfﬁf; i toens)
STL NETWORKS LIMITED, a company - services soid In last financial year ,-,-a;ﬂagr Eml?m A Tarlste&uh .iit:u1=1 |
Incorparated under the Companies Act, 2013 Pursuant to payment of IDCW, the NAV of the aforementioned IDCW Uphuns ::rf the Schemes will fall to the extent uf payout am:l e ,m,_—.fjmm EI':'EJ
having its Registered Office situated at 4th statutory levy, if any. PRy of ke | Woramen N BirpioyEem phsnen
;l.?gr'_lgﬂdrgl Tﬂﬂ"ﬂ:ﬁ:‘;ﬁ Ef;?iiﬂ%??aﬂ_lid B g _ *Distribution of the above |DCW is subject to availability of distributable surplus as on the Record Date and as reduced by the amount of B, |Further datails including kast available| Email request be sent ml
Cl H LII:EEIIEI ;F'“T -JIE{IEIF'L{; 40875 ' .. SECOM P:Hh-i:lllnlﬂr “E':'mpan'-:""' applicable statutory lewy, if any. Considering the volatile nature of the markets, the Trustee reserves the right to restrict the guantum of L'}?Br:flvi?::n‘ﬁ;lf ;"!r:‘:i?:;m:?i GRRADTDROEREG M S0m
' ESUngampany IDCW upto the per unit distributable surplus available under the Schemes on the Record Date in case of fall in the market. avallabie Al URL:.
Lo HDSTI:E ﬂFFET.-HHIHﬁdﬂF SEDMFhﬂ:ﬂﬁEHE;g;_ PETITIrDH . *#or the immediately following Business Day If that day Is 3 Non-Business Day. 9. |Eligibility for resolulion  applicants Elmall ir:rqucsl t;-i{sar:ﬁl tci:!
ompany Scheme Petition under Sections [0 and other applicable _ y g ; F ; X under section 2521 (h) of the Code is|cirp.dbnetwor gmail.com
provisions of the Companies Act 2012 for sanctioning the Scheme of AlIthL.Inl.t holders whose name appears in the Regfs.felr of Unit hard ers of the afnrerlnenm:nned IDCW Options of the Schemes as at the close sivatileibte: ol LIRL= |
Arrangerment bietween Sterfite Technologies Limited (Demerged Company') and e RUEIngs: houreoming Record Date shall DR ENEIDICLD Taceie: L DLW Sa-pena g, L Li:: ”‘:‘m for pecelph 3t presuon of | SaMeyr Bocsmber 2624
ITHETEE
STL Networis Limite! (Resulting Company) and their tespective Sharehiiders Investors are requested to take note of the above. ; i 11.|Date ol issue of provisional list of] Thursday, 12 December, 2024
and Craditors ('Scheme’) presented by the Petitioner Companies on 20 August For Edelweiss Asset Management Limited prospective resalution applicants
2024 and was admitted vide order dated 11 October 2024 by the Hon'ble (Investment Manager to Edelweiss Mutual Fund) [12|Last date for submission of chjectons | Tuasday, 17 Decambes, 2024
Mational Company Law Tribunal. Mumbai Beneh ('NELT'). The said Company G/ to provisional list
achema Petrbion is fked for hearing before the Hon'ble NCLT on 5 December Place * Mumbai Radhika Gupta 14 Date of issue of final st of prospecive| Friday, 27 December, 2024
2024 inthe morning or soon thereafter. : __|resclution applicants
: ; 1 3 Date : November 21, 2024 Managing Director & CEQ 4. |Date of  isswe  of  infarmatian] Monday, 30 December, 2024 L
if any person concerned is desirous of supporting or opposing the said (DIN: 02657595) s e by e Tl )
Company Scheme Petition, he/she/it should send to the undersigned Authorized request f-u[ rﬁsb?;Minn ; |:|Ia[*at- to
Representative above mentioned address, the notice of his/her/its ntention For more information please contact: - F"“T““;‘: R PR PR
signed by him/ee/it or his/nerits advocate, not later than 2 (Two) days before Edelweiss Asset Management Limited {Investment Manager to Edelweiss Mutual Fund) _f.ﬁ. _|I;m1 e SI.I;TIT'I'ESE‘-!}d h ‘:"““:'“é‘"mi“‘_“; \TE:?M:‘#- EEL .ranuar:i;EDEE
the date fixed for the hearing of the Petition. Where any person concerned seeks CIN: UES091MH2007PLC173409 it e sl e
FE} opposé the aforesaid petition, the l;l_HJurld:ﬁ of r.lp:pﬂmtu:‘m or a copy of affidavit Registered Office & Corporate Office; Edelweiss House, Off C.5.T Road, Kalina, Mumbai = 400 098, Date: 22 November, 2024 o A e e e ?t"';
i that behalf should be furnished with such notice. & copy of the Company . . Place: Mumbai or atworks Private Limited
oS . =z R . 4 Tel No: +91 22 4097 9737, Toll Free No. 1800 425 0090 (MTNL/BSNL), Non Toll Free No. 91 40 23001181, Fax: +91 22 40979878, Meha Jain Nemani
Scheme Petition atong with all the exhibits will be furnished by the Petitioner's ) . For KDRA Insolvency Professionals Private Limited
g y Website: www.edelweissmi.com Resalution Profassional - 48 Metworks Private Limited (Under CIRF)
Authonzed Representative to any person requiring the same on payment of the : = =AY . " s s ﬁlcg N% L§51.-|!='E.':r;:ag,-|'pﬂ.é Eg?gg;&g,ﬁﬁ_ﬁ%mﬁ
i rres & esnlul ssional: Unit , Kshitij.
prescribedfees forthe same | MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS, ‘Azad Nagar Meira Siabon, Veera Desai Road, Andheri West, Mumbai - 400053,
For Sterlite Technologies Limited &
For STL Networks Limited READ ALL SCHEME RELATED DOCUMENTS CAREFULLY.
Amil Deshpande
Date; November 22, 2024 Authorised Signatory -
Place: Pune (ACS 17551) CHEMCRUX ENTERPRISES LIMITED MUTUALFLN [ .
CIN: L01110GJ1996PLC029329 Sahi Hai_ s &
Regd. Off.: 330, TRIVIA Complex, Natubhai Circle, Racecourse, Vadodara-390007 *
Email: girishshah@chemcrux.com Ph.: 0265-2984803/2988903 g
X{msE METROPOLITAN STOCK EXCHANGE OF INDIA LIMITED d o O sz il
Registered Office: 205(A), 2nd floor, Piramal Agastya Corporate Park, NOTICE OF POSTAL BALLOT THROUGH REMOTE E-VOTING UTI Mutual Fund
Kamani Junction, L.B.S Road, Kurla (West), Mumbai — 400070 o . . . . . -
Tel. 9122 6112 9000, Website: www.msei.in/ Email id: secretarial@msei.in Notice is hereby given, in accordance WIFh Section 108 and 110 of 'thle Cqmpames Act, 201'3 (the' Act') ” ? e k f? eh ﬁlr’ Zin Jﬂﬂ.l' k-ﬂ.
CIN: U65999MH2008PLC185856 read with Rule 20 and 22 of the Companies (Management and Administration) Rules, 2014 ('Rules') and ’
other applicable provisions, if any, Secretarial Standard on General Meetings (SS-2), Regulation 44 of ==
NOTICE OF THE 16TH ANNUAL GENERAL MEETING, o o ! 9 (552), Reg

the Securities and Exchange Board of India (Listing Obligations and Disclosure Requirements)

E-VOTING INFORMATION Regulations, 2015 (“Listing Regulations”) (including any statutory modification or re-enactment thereof Notice For Declaration Of

NOTICE is hereby given that the 16th Annual General Meeting (“AGM”) of for the time being in force), read with the MCA General Circular No. 09/2024 dated 19th September 2024 - - - - -
Shﬁrghor:dﬁjf S OfT"/rlletr%pO“tSn StOCbk E);E)haznogzefftlgdg)aongmhjlte(}I% gt{]he Comhp\?.g)’") and other relevant Circulars issued by the Ministry of Corporate Affairs (MCA') from time to time (MCA Income Distribution Cum Ca Pltal Withdrawal
will be heid on fhursaay, becember 19, at 2oLt rougn video Circulars') and the Securiies and Exchange Board of India in this regards and pursuant to other - -
gﬁgﬁgfr}fég%tgg ch/rp?c}rhaet;AI;j:rllg \le;?érw eJ?Jr:]sc’Eicgt“%.)Salgo%%?(ﬁl)jrén?\,&fs%r: applicable laws and regulations the following resolutions are proposed to be passed by the members of UTI Aggressive Hybrid Fund (Erstwhile UTI Hybrid Equity Fund)
Mumbai — 400070, to transact the businesses as set out in the Notice of the Chemcrux Enterprises Limited (the Company) by way of Postal Ballot only through remote e-voting:
meeting without the presence of physical quorum. 1.To consider appointment of Mr. Nayankumar Champaklal Shah (DIN: 10824202) as Non-Executive Quantum of NAV as on

IThte Notice acllong wiéh‘éhe Ar\rlmual FéepoEtZZO22032-§4tis blelin% ser;]t (I)(?Iy thr?tf[%h Independent Director — Special Resolution Name of _ II_DC\X/ (Gross Record | Face Value | November 19, 2024
ggr%;gg'; nvc(r)logeogm:il agbldr%\ggqs evrvere, registeroeda wsitr? r?[hg S:espgsitor?/ 2.To consider appointment of Mr. Vipul Pramodchandra Sanghvi (DIN: 10824210) as a Director (Non- the Plan Distributable Amt.)* Date (per unit) (per unit)
Participant(s). The Annual Report containing the Notice is available on the Independent) — Ordinary Resolution % ¥ per unit 3z
website of the Company at https://www.msei.in/about-us/financials and on the 3.To consider appointment of Mr. Vipul Pramodchandra Sanghvi (DIN: 10824210) as Whole Time UTl Agaressive Hvbrid Furd
website  of  National Services  Depositories  Limited  (*NSDL) Director designated as Executive Director and approval of payment of remuneration - Special Resolution 99 y
https://www.evoting.nsdl.com. . . - - . ) . Regular Plan - Payout of

; . - . In compliance with the provisions of the Act and Listing Regulations, read with MCA Circulars, the triby it

The Company has provided its Members, the facility to cast their vote - : , Income Distribution cum 43.9435
electronically, during the following period, through the e-voting services Company has completed electronic dispatch of Postal Ballot Notice along with explanatory statement Capital Withdrawal option Tuesday
provided by NSDL. thereto as required under the provisions of Section 102 of the Act on 21st November 2024 by email to all (IDCW)

its shareholders holding shares as on Friday, 15th November 2024 (“Cut-off date”) and whose email id is 2.00% 0.9000 November 26, 310.00

Commencement of remofe & voting: | Monday, December 16, 2024 from 3:00 AM (1) registered with the Con? any/ Depositories/ Ig’e ository Participants to transact the businesses as set out in UTl Aggressive Hybrid Fund 2024

Conclusion of remote e-voting Wednesday, December 18, 2024 at 5:00 PM (IST) g . pany/ L'ep P "y P . . o Direct Plan - Payout of

™  <hall be disabled by NSDL T  ~ thoreaf 4 the Notice dated 11th November 2024. Members who have not registered /updated their e-mail ids are M e Disribution CUm
Sharihrglggrtse V\(/eiilvr?g’?gesalﬁowe% tolsvaote? b ey)c/)n d said o(l)art;/%trl:zjgti:ng.r?r? ;gcrji’?ign requested to register /update the same with their respective Depository Participant/s or their respective Capital Withdrawal option 48.6026
to the above, the facility of e-voting shall also be made available at the AGM for depositories for receiving future communication(s) in electronic form. (IDCW)
the Members who have not already cast their vote prior to the AGM by e-voting. The Postal Ballot Notice is available on Company's website at www.chemcrux.com, website of BSE

Shareholders, as on cut-off date, will be able to attend the AGM through VC Limited at www.bseindia.com and on website of National Securities Depository Limited (NSDL), the *Distribution of above IDCW is subject to the availability of distributable surplus as on record date.
gf\'lg%;geailgg‘;?[‘igﬁ;?;‘;‘;rmr%rl?;]"hd\e,‘(j: 2¥eN|asr%\L/iJe[1§iﬂihaélﬁitlillzt:)ufcttﬁ%n.zé&r agency for providing remote e-voting services, at www.evoting.nsdl.com. No physical copy of Notice has Income distribution cum capital withdrawal payment to the investor will be lower to the extent

Any person who becomes Member of the Company after sending the Notice. been sent to Members and the communication of assent /dissent of Members will take place only through of statutory levy (if applicable). Income distribution will be made, net of tax deducted at source
of the AGM and holding shares as of the cut-off date' may download the Notice remote e-voting. Voting rights of the Members has been reckoned as on Friday, 15th November 2024 as applicable.
of the AGM and follow the procedure for remote e-voting/ attending the AGM (cutoff date) and a person who is not @ member as on cutoff date shall treat this notice for information . o .
through VC/e-voting at the AGM as mentioned in the Notice of the AGM. purpose only. Pursuant to payment of IDCW, the NAV of the income distribution cum capital
mIena r?‘sasﬁll eor; ggg/s ?rlljae;)/ree;ggé[%rtﬁgiel_\llglr;cg, Fipe (;iser;ﬁzlcyt gk\é%tiggetg/ioenlsc(}:f&c) All the members are informed that: vyithdrgwal options of the scheme would fall to the extent of payout and statutory levy
and e-voting user manual available at the download section of 1.The businesses set forth in the notice of Postal Ballot shall be transacted only through electronic means. (if applicable).
https://www.evoting.nsdl.com (NSDL Website) or contact NSDL, 301, 3rd Floor, 2.The remote e-voting shall commence on Friday, 22nd November 2024 at 9:00 a.m. (IST). Such of the unitholders under the income distribution cum capital withdrawal ootions whose
Naman Chambers, G Block, Plot No- C-32, Bandra Kurla Complex, Bandra East, 3.The remote e-voting shall end on Saturday, 21st December 2024 at 05:00 p.m. (IST). The remote P P

names appear in the register of unitholders as at the close of business hours on the record date
fixed for each income distribution cum capital withdrawal shall be entitled to receive the income

Mumbai- 400051 or call on the toll-free number(s): 1800-21-09911 and 022 -

4886 7000 or send a request at  evoting@nsdl.co.in o e-voting shall be disabled by NSDL thereafter. Once the vote on a resolution is cast, a member shall

helpdesk.evoting@cdslindia.com. not be allowed to change it subsequently. T ) . o ) .

Helpdesk for Individual Members for any technical issues related to login 4.The cutoff date is Friday, 15th November 2024 for determining the eligibility to vote by electronic means. distribution cum capital withdrawal so distributed. The reinvestment, if any, shall be treated as
through Depository i.e, NSDL and CDSL: The Company has appointed Mr. Kashyap Shah (Membership No.: F7662, COP No.: 6672), Proprietor constructive payment of IDCW to the unitholders as also constructive receipt of payment of the
Login Type Helpdesk Details of M/s. Kashyap Shah & Co., Practising Company Secretaries, Vadodara to act as Scrutinizer for amount by the unitholders. No load will be charged on units allotted on reinvestment of IDCW.
Securities with | Members facing any technical issue in login can contact NSDL conducting Postal Ballot through remote e-voting in fair and transparent manner.

NSDL helpdesk by sending a request at evoting@nsdl.co.in or call at The result of Postal Ballot will be announced within two (2) working days of conclusion of remote Mumbai
toll free no.: 022 - 4886 7000 e-voting and will be displayed on the Company's website at www.chemcrux.com, on website BSE Limited November 21, 2024 Toll Free No.: 1800 266 1230 www.utimf.com
Securities with”| Members facing any technical issue in login can contact CDSL ?ntemgvr'sbsme:d'aﬁﬂ}oﬁnﬁ tf]r; ivr\::tt;i';:or?i Nisgnl-i: tNVgﬁWCV;'e;/r?gni?]'n::slécoorp'a: o fe\r/igtsmgrmfig;zzg:’ REGISTERED OFFICE: UTI Tower, ‘Gn’ Block, Bandra Kurla Complex, Bandra (E), Mumbai - 400051,
CDSL helpdesk by sending a request at helpdesk.evoting@cdslindia.com b y gf h FgA for sharehold g d : | for sh th d ? bl h’ Phone: 022 — 66786666. UTI Asset Management Company Ltd. (Investment Manager for UTI Mutual Fund)
or contact at 1800-21-09911 members may re er the FAQs or shareholders an e-voting user manual for shareho ers, availa e atthe E-mail: invest@uti.co.in, (CIN-L65991MH2002PLC137867).
) — downloads section of www.evoting.nsdl.com or members may send request at evoting@nsdl.com or _ _ _ _ 3
For Metropolitan Stock Exchange of India Limited members may contact Ms. Pallavi Mhatre on toll free no.; 022 - 4886 7000. qu more information, please contact the neares_t_UTl Financial Centre or your AMFI/ NISI\/I certified Mutual Fund
Sd/- Distributor, for a copy of Statement of Additional Information, Scheme Information Document and Key
Durgesh Kadam For CHEMCRUX ENTERPRISES LIMITED Information Memorandum cum Application Form.
Place: Mumbai Head - Legal and Company Secretary Place : Vadodara o . Sd/- - - -
Date: November 22, 2024 Membership No. F8496 Date : 21® November, 2024 Dipika Rajpal (Company Secretary) Mutual Fund investments are subject to market risks, read all scheme related documents carefully.
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&p LTIMindtree

LTIMindtree Limited

[(Formerly Larsen & Toubro Infotech Limited) 1] 1 schedule- Earm A
CIN: L72900MH1996PLC 104693 e IMPORTANT' Pt dbtoiomml
Registered Office: LAT House, Ballard Estate. Mumbai - 400 001, TENDER NOTICE {E 'I:'Eﬂdeﬂng um Only) . ' : - (Under Reguiation & of the insolvency and Bankmuptey Board of India
India, Tel No: +81 22 6776 6776 Fax No: +31 22 4313 0997 CONCOR Fivass Qe Oser B Jander 1 simale 18 Svaimrn T betow meitionse werie cray ivoug | | YVNIISE care is taken prior to acceptance of agvertising ik ﬂgﬁ:ﬁ;m Eﬁﬁn ZTED;EE ﬁbﬁ%ﬁaﬁuﬁrﬁmnau g&%ﬂ%ﬁnﬁﬂmnm
3 a-tantering moda. The bid documantcan anly be cownloadad after paying ¥ 10005 through oiine from 1 ] T . = L]
E-mall: investor@itimindires.com Website, www llimindires.com __’j'i‘iﬁﬁ*ﬁfﬂ:‘-‘ senderwizarde :»:.wm:lLlf' __!r_ ::4_ g mw- itis not WSEIN eto "nl’E.'ﬂf}' its contents. The Indian T AT T
Tender Mo Bid Refarence EWMEA-'HEJLUEMHI'CHLHEDH it 1 Mame of ihe Corparate Debiar Hetsd Harizan Privale Limilsd
TRANSFER OF Enmﬁ%ﬂﬁ% OF THE COMPANY TO - ;;;;__E E_EE_“LP H?‘“Fcif_ﬂ b AL E;L‘xﬁ"*ug“ﬂ’g " ""““‘f‘&'i"ég Express () Limited cannot be held responsible for such | |z o nf'rmwé*-mm Corporat | 77 Decernbar 1968
amea ..:Ii"]lﬂ!; JLr=: o lainars at 5 AHT Irm ey an:-rgarr'er a B a Dehlur
--------------- [ ' I ] F okl deior is rr.a:rpurma:l I reqgistered
Membears are hereby informed thal pursuant to the pravisions of Eﬁ”&:ﬂ::ﬂ E':;"’t'—;;j'l%';:;“:;;ﬁiﬂa“ e result of transactions with companies, associalions OF | |7 [Gupcaw Geiy Mo, Limied  |[TE5T0TRTSEEFTOTIET
: : we o lnupetne | |CoStof Document® {1,000k recdusive of Sl et an if chiligs thrawdh e-payimes . b o R e R o a aki e
s ot e e b i N Trerectey, | Poameioe B € 1,05, 600 (vough &-payment oy individuals advertising in its newspapers or Publications. s gl
=atioman elon Tund Authonty (Aecounting, AUCK, TFRRSISE | I Tnderprocsesingfon T 540 rclushe o b s and duies Non-rshrdabl) roogh &-agment ey = T3 dua =
and Refund) Rules, 2016 (the Rules), the Company is required to Date and time of Sale {Online) | From 22 13 2024 {at 15:30 frs | bo 07,12 2024 [upte 18:00 rs. ) We therefore recommend that readers make i :f,f::“f;ﬂ;ﬁ?f:ﬁﬁr“ ﬁ;é?ﬁ:ﬁmm'" I P G e
transfer the shares in respect of which dividend has not been claimed Pre-Bid magting On 30.11.2024 at 15:00 frs. : iries bef ndi : | corparsts dabilor gl
for seven consecutive years or more, to the Investor Education and | | D#tesfuplosdingef Cotrigendum, ifany [ On or afir 04.12 2024 necessary inquiries delore sending any MOMnes OF | | [ {inscivancy commancamens daie | 18" Mavamber 2024
Prﬂ[ﬂmlﬂn Fllr'lﬂ I:IEPF] n‘ﬂl’! Eﬂﬂ“mﬂfsuhﬁlggmﬂﬂislﬂ D"I L‘:'l 1& i":lﬂﬂ 31 "b\,l:l‘:l H"E » i » » in r.,-\.__a:,m l'.l|¢'.l'|:Dl':I|lJ detdar
in terms of the Rules, thé Second Interim Dividend deciarad on Dnt & T o peningofior Ofiow o he Sonlor Gu H:sl Wanageric & OVAread entering into any agreements With adVertiSers Of | | I euimes i o comancr |10y 20
ms o Higs, 5 #1 i Ar Placn of Pra-Bid Mesting, c¥ BAIOF TRl Managar rea: t r 1 % inSahency maolulion process
January 17, 2018 for the financial year 2017-18 by erstwhile Mindtree uﬁ,;gum;umwgﬂmq:ﬂ Ergfﬁﬂﬁli"’ &EEEEI'[':E,!JHEEQEi_"‘n"éf:i'"[f:'l'%iﬂ'ﬂgﬁ ?rag:rdis'rﬂ otherwise ECth on an advertisement in any manner B |Mamea and registration rumberal | Mame: Rohit Ramesh Metea
Limited (now merged with LTIMindtres Limited w.e.f. November 14, Enermoiior for MEE. SORCOR i -'::H‘-:- ------ - it o the inachventy professional acting | Registration No.: [BEIIFA-CO1IP-POOT962017-
2022) which remans uncismed for s pero o seven years, and e | | T SE S s ot e e s e | Whatsoever e s s
sharas of the Company (i.e. shares of LTIMindiree Limited allotted in 2k R Fhy Goteasion Bt Murbe € Mabaeahing - 400064
liew of shareholding in Mindtree Limited ) in respect of which dividend iﬁ?ﬂi‘;ﬁ’,m”fﬁﬁ Enfiil E??raﬂm‘a}@;:.. Iailq Elﬁ"" el =
has not baan claimed for the past seven consacutive years, ara due to 10 |Address and-e-mail o be used for |Addness: Tower A 3403, Oberai Woods, Dbl Ganden
be credited infavour of IEPF on February 23, 2025, EI’SI?ES:II’.:I=I2?='L:I-::;'-'I.i:‘I I:neimmr-u Eul:.- T:‘;ugmlal-w Aumbai City, Maharashira - 400053
¥ r FESfRlon Dl essann i RalelhonzancEpakgmail
The Company has comm unlilzated indnidually to the concemed P W, |Lzst oz for subemisgkn of clams |39 Dacamber 2024 {14 cays ram racept of cooy of NCLT
membears whoze shares are liable o be ransferred fo IEPF. The R L |meder e 15 Novemier 2024}
Company has also uploaded details of the members whose shares jONj UA OVE RS EAS LIMITED 2 G-'assas;l et -Fm;:rnc:fr HA
] ; clausa {b) of sub-section (A}
are liable o hE_Ifaﬂ sferred to IEPF, under the Investor Section on the Registered Office: 545, Jubilee Walk Sector 70 Mohali, Chandigarh Sector 71, Rupnagar, S.A.S. Nagar (Mohali), Punjab, India, 160071; 53.;1?43]'_33.::;:]@ riad |;|:1n;
website www. ltimindiree, com Contact Person: Ms. Vaishali Rani, Company Secretary and Compliance Officer; Tel No: +91 9872172032 intarim resolulion professipnal
Tr_1e concemed mem bar_s are requested o claim the Second Intenim E-Mail ID: contactus@jonjua.com; Website: www.jonjua.com; 13 ;-lﬂns:cll_larfnx-nl:;r T K&
E;;'T;“d F:Ef’:;";d :‘3’; f';""u;';:al iﬁgirrjf: _’;;’ Eﬂ:ﬂ% ﬁ&ﬁ?’dji'vg;:; Corporate Identity Number: L51909PB1993PLC013057 Aiherined Rismisontavn of
1 ' creel i fasy {Theee nai
amount/shares being transferred to IEPF. NOTICE OF RECORD DATE :._'. Eatng.:;;?a&ﬂ A
Membears may klﬂE":.-' nate that no claim shall lie againﬁt the CEI-IT'![:‘.I‘:‘I:‘I:,' :ursuar;)t t021Re2g(l),|;tion 42dotf) SEhBI (BListi(r;g fC)Ich)Iigations ?mrj] Désclosure I?\lequiremc:]nts)bReguIatiorr:s, 2hOlSR anddvlijde rc:sol:tion dated 1 Ea:.gar“-agh;;m 3;.,:1 mb:“._ ml'pﬁ';'l'q;;ﬂzlﬂ!&ﬂgg;??;mﬂﬁ?!? =
I 2 g f ovember 21, , passed by the Board of Directors of the Company, Notice is hereby given that the Record Date for determining 10; Dialais of guinonze NadhERCy B niruptcy Board of India {188
;nﬂéiiiiﬁf?ég; f{giﬁﬁgarnigﬁhz::ﬁ:?yecdlac:::lﬁggacr;idg??ﬁ:;kmg ;g;ﬂfs of shareholders of the Company eligible to apply for the Rights Equity Shares in the Rights Issue shall be Friday, November 29, rapreserialies ey avalabie st . ET:L?hgf;EgﬁﬁH?Lfﬁﬂﬁf Maria. Cennaughl
an application to |EFF as per the procedure outlined in the Rules, ' For Jonjua Overseas Limited Nalio: is ety given thst the Nalionad Cornarry Live Tribunal has ordersd he- commsniceinent ol a |
In case members have any query on the above matler, they may On behalf of the Board of Directors E:fn:me nsOEncy rescluion process of ine Hotet Horon Private Limited on 1 8th November 2024, |
contact Ih& Cﬂmpa n,:.."s Rgglgtrar & Transfgr Ag&n!l Lirk In[lmg rndja Sd/- he credaom af "II:‘:E"-I:I"IFMF |-'r|'.-.aI'E LI|'|'1|:E'|:|.E"E I'E:'EI:r, cabed wean o submel "'|E'|I'|:|al"l'|.°n: WEN ,‘.'l"l:ll\:lll:l"l
Private Limited, Unit LTIMindtree Limited, C-101, 247 Park, Date: November 21, 2024 Ms. Vaishali Rani :_ﬁ':;:’,’“furd i b ] o]
:_EEE IME:I_:;]-I. I‘gllrﬁél{hﬁ;}. tl'l.-'lLiI'E'II‘:IEI.I = 400083 T - 022-49188000 Place: Mohali, Punjab Company Secretary and Compliance Officer The fnancial crediars shak sutimil el dalrs with proal by elecionic means only. All ofher credias may |
maks i Nelgoes ITRATT TS, L 1T submil the ciaims with proofin parson, by pasl orby edecsonic maans |
For LTIMindtree Limited & financigl crediar befonging fo & class, as lsted egainst fe anlry Ma. 12, shall indicale &= choica of |
S acithorssd reprasentalneg ram among Fie Biesh | s olancy poohetl ores Asled et El'l::.ll".l:'l.'!."nll,:-:u,:ll
Ancng Aroi &= authorizad representaliva of theclass in Form CA
EﬁmpanyESEcretary E D E E Submission of ke or miskading proafs of cameheliatract panaltias.
Place: Mumbai
Place: Mumbai and Compliance Officer Date: T2nd Movember 2024 Name: Rohit Ramesh Mahra
Date: Movembar 22, 2024 ACS-17742 M U TU A L F U N D : '
Edelweiss House, Off C.5T Road, Kalina, Mumbai — 400098
IN THE NATIONAL COMPANY LAW TRIBUNAL
' MOTICE
MUMBAI BENCH FORM G
P /MB- 4 RECORD DATE FOR DISTRIBUTION UNDER INCOME DISTRIBUTION CUM CAPITAL WITHDRAWAL OPTION (IDCW OPTION) INVTIAHUN FOR EXPRESSION UF INTEREST-FOR
in the matter of the Companies Act, 2003 NOTICE is hereby given that Edelweiss Trusteeship Company Limited, Trustee to Edelweiss Mutual Fund, has approved declaration of OPERATING IN VARIOUS SERVICES UNDER THE REAL ESTATE
y b " J i SEGMENT LIKE LOAN SERVICE
AND : - IRCW Options under the following Schemes of Edelweiss Mutual Fund, as per the details given below: TR IR BN E A s R TR T E R R TR LR ATICINLIE (KX
in the matter of Sections 230 to 232 and other applicabla iUnder sub-regzlatlnn {1) of requiation 36A of the Insoivency and Bankruptcy Board
provisions of the Companies Act, 2013 and rules framed thereunder; NAV perunit | of India {insolvency Reschdion Process for Corparate Parsons) Regulations, 2016)
AND of the Sch lan/Opti Amount of Record as on | RELEVANT PARTICULARS
o P Name of the Scheme/Plan/Option IDcw* Date November 19, Value 1. [Mame of the corporate debtor slong |48 Networks Private Limited
In the matter of Scheme of Arrangement between 24 per unit iy PR CI LLP M PAH R AABETRITIE
sterlite Technofogias Limitad (Demerged Company’) and . A il 1 | . | CIM No - UT3100MH2020PTC 349457
STL Networks Limited {'Rasulting Emnl]ﬂfl]":l and their respective {Edelweiss Balanced Advantage Fund - Direct Plan - Monthly IDCW Option 0,18 ®£J2722 2. [Address of the registered office 4" Floorn, Gayatres Plaza, Turmer Road,
ahareheldars and Creditors ("scheme’) ’ - -1 = Bandra [W) Mumbai Mumbal City MH
|Edelwelss Balanced Advantage Fund - Regular Plan - Manthly IBCW Option 0.18 % 22.57 (400050 1N
STERLITE TECHNOLOGIES LIMITED, a [ { { { 3. |UAL of website Website of ithe Corporate Deblor is
company incorporated under the Companies Edelweiss Equity Savings Fund - Direct Plan - Monthly IDCW Option 0.08 Tuesday, % 15.8653 nol available.
AEt. 1956 having its Reglstered Office situated B : =, Sy ' -| November 26, " %10.00 4. |Details of place where majority of fixed | Mumbai,
- - 4 + I , 17 !
at 4th Floor. Godrej Millennium, Koregaon Road :!Edelwews EF!_UI’E';" SEWI!:IES Fund Hfgukar Plan Mnnth_}r [DCW l:.ll.;_:lhc:n | 0.08 | 024+ * % 14.1768 | : ?ES[ETE;E 4-::::1_9an 1 _
9, 5T5 12/1, Pune, Maharashtra 411001, India .., First Patitioner Company/ | Edelweiss Aggrassive Hybrid Fund- Regular Plan - IDEW Option 0.17 22761 = ;:ww R aE e el Gl i
CIN: L31300PN2000PLC202408 Demeroed Compan : ' ' ' g —
g pany Edelweiss Aggressive Hybrid Fund- Direct Plan - IDCW Option 0.17 £ 33.18 §. |Quantity and value:of main products! | Quantity: Kot appllcable :
STL NETWORKS LlM“EDI a company | | i i servicessold in st fancial year Tatal Receipta: As: 17,81 crores: (Thom
T af T i e s L
incorporated under the Companies Act, 2013 Pursuant to payment of IDCW, the NAV of the aforementioned IDCW Cl-ptlnns of the Schemes will fall to the extent of pﬂ".l'ﬂl.!t and ;;En;miﬁﬁﬁjzﬁ;mﬁg A Al
Elﬁ'i'iﬁg its HE_'QE_'TEM{! Ufice situated at 4th statutory levy, if any. 7. |Number of employees | workmen | No empiloyees at present
- S Lok e Lo DA e i b AL
oor, Godrej Millennium, Koregaon Road 9, *Distribution of the above IDCW is subject to availability of distributable surplus as on the Record Date and as reduced by the amount of 8 |Further detalis ncluding lasl avasable | Ermail request be sent to

S-TE ]E.”. PUHE. MEhEﬁLEI‘H]’E 41 TD[H. mdiﬂ EHDI'IU F’ﬂ“!_luﬁ&," ‘E'Il.'lfl"l[.lﬂl'l'j'-'l imancial statements [with h.:n-adu_.m]‘n]rp,-lhnahvnrka@gmall.mm

applicable statutory levy, if any. Considering the volatile nature of the markets, the Trustee reserves the right to restrict the quantum of

CIN: UF2900PN2021PLC199875 ! ¥ of two years, lists of creditors are
Restiing Gompany IDCW upto the per unit distributable surplus available under the S5chemes on the Record Date in case of f2ll in the market. aiaiiabte at LRL:
= H
g Hi‘“EE DFFHE_'?‘H!HGUUFS'EHWPAH;;EHEE?: F':;:-m:"l i **or the immediately following Business Day if that day is a Non-Business Day. 8. |Eligibility for resclution applicants Elmﬂi"“’:ﬂum iﬁggtzl
Ompany oscheme FeLEon under sachions ] and other apphcabla ; under section 25(2)ih) of the Code is| GINP-4DNeTWOTKSEGMaILcom
ﬂrﬂ'l'i'rigﬂﬂyﬂf the Companies Act, 2013 for sanctioning the Stﬁfma of All Unit holders whose name appears in the Register of Unit holders of the aforementioned IDCW Options of the Schemes as at the close R i
Arrangement between Sterlite Technologies Limited (Demerged Company’) and of business hours on the Record Date shall be eligible to receive the IDCW so declared, 10, :—;:-’-1 TP for receigt of expression arlﬁﬂ'-urda-,f. 7 December, 2024
STL Metworks Limited [‘Resulting Company') and their respective Shareholders Investors are reguested to take note of the above. % E:a?;':bér T T TR TR T T g
and Creditors {'Scheme') presented by the Petitioner Companies on 20 August For Edelweiss Asset Management Limited | e saliion: Ak v '
2024 and was admitled vide order dated 11 October 2024 by the Hon'ble (Imvestment Manager to Edelwelss Mutual Fund) 12.|Last date for submission of abjections| Tuesday, 17 December, 2024
National Company Law Tribunal, Mumbai Bench (NCLT"). The said Company Sd/- to provisional list
gg;‘;mﬂ :‘Etit":ln iﬁ fiIEI:I !':lr r':Eﬂring h'ﬂﬂrﬁ :h‘a HD”'DJE MELT on 5 DEGL‘ITIbE.'F F|ﬂ'.'-'E! : Mumbal Eﬂdhika Eupt'ﬂ 13, i?:llﬂlll:ia:zsf;::{!"g of FIT'EEFIE'C“"J'E F”da}l 27 December 2024
inthe moeming ar soon thereaiier, . B -  EEEEEEE————S,

i : : . ; . y Date: : November 21, 2024 Managing Director & CEO 14/Dale of Issue of  information Monday, 30 Decamber, 2024
Il any person concemed i desirous of supporting or opposing the said (DIN: 02657595) memorandum, aealuabon mainx and
Company Scheme Petition, he/she/it should send to the undersigned Authorized reguest foe r?-:i-'ll_:lll.ﬂi_un lJ':ﬂgq" o
Representative above mentioned address, the notice of his/er/its intention For more information please contact: . ﬂ"?““ﬁ' '”W_”'_'E";”m”:ﬁ“g’f e —
signed by him/her/it or histher/its advocate, not later than 2 (Two) days before Edelweiss Asset Management Limited (Investment Manager to Edelweiss Mutual Fund) T = rr:aul id 1 ur it EME"TTE i :?nu:; i a:“JEWI-I
the date fixed for the hearing of the Petition. Where any person concerned Seeks CIN: UBSS91MH2007PLELT 2405 o e orestrgmatl.com
to oppose the aforesaid pebtion, the grounds of opposition or a copy of afiidayit Registered Office & Corporate Office: Edelweiss House, Off C.5.T7 Road, Kalina, Mumbai — 400 098, Date: 22™ November, 2024 2 Sd/-
in that behall should be fumished with such notice. A copy of the Company . , Place: Mumbai For 4B Networks Private Limited

el : TR ; ) Tel No: 491 22 4097 9737, Toll Free No. 1800 425 0090 (MTNL/BSNL), Non Toll Free No. 91 40 23001181, Fax: +91 22 40979878, Neha Jain Nemani
Scheme Petition along with all the exhibits will be furnished by tha Petitioner's LN TN S W— E?r xum "l&"'!ﬁ".ﬂ."ﬂf“‘é‘-f*“i"ﬁkﬁ I':jrlm:; ngﬁﬁn:d
Authorized Representative to any peérson requinng the same on payment of the oK ; : AN PO Aeq. r'-:InE |E|EEu-|3|:=F :;”:':3159 = ?-zc[m: ﬂmr!
2 Comespondence Address of the Resolution Frofesstonal: Unit # 207, Kshity, Megr
preseribed fees for the same. o R T MUTUAL FUND INVESTMENTS ARE SUBJECTTO MARKET HISKS, Hzanphagar Metro Station, Veera Desal Road, Andhart West, Mumbal - aboosa,
For STL Nelworks Limited READ ALL SCHEME RELATED DOCUMENTS CAREFULLY.
Amit Deshpande
Date: November 22, 2024 Authorised Signatory —
Place: Pune (ACS 17551) CHEMCRUX ENTERPRISES LIMITED MUTUALFLNDS
CIN: L01110GJ1996PLC029329 Sahi Hed i
Regd. Off.: 330, TRIVIA Complex, Natubhai Circle, Racecourse, Vadodara-390007 o i *
Email: girishshah@chemcrux.com Ph.: 0265-2984803/2988903 T
Xmse METROPOLITAN STOCK EXCHANGE OF INDIA LIMITED I grishshah@chemorux.com Ph: 0265-2 | |
Registered Office: 205(A), 2nd floor, Piramal Agastya Corporate Park, NOTICE OF POSTAL BALLOT THROUGH REMOTE E-VOTING UTI Mutual Fund
Tel. 91K282m Gaﬂ'ZJSS(C)%O'\}Qé'bzife?\?v?;,j\;vﬁgg.(imeéz’aw?dr?ks)g'cr_efa?%%%sem Notice is hereby given, in accordance with Section 108 and 110 of the Companies Act, 2013 (the 'Act) H‘ﬂ & # l:? ehdar zindaai k-ﬂ
CIN: U65999MH2008PLC185856 read with Rule 20 and 22 of the Companies (Management and Administration) Rules, 2014 (‘Rules’) and ‘?! ___'_____f_‘,___ﬂ ;
other applicable provisions, if any, Secretarial Standard on General Meetings (SS-2), Regulation 44 of
NOTICE OF THE 16TH ANNUAL GENERAL MEETING’ the Securities and Exchange Board of India (Listing Obligations and Disclosure Requirements) _ ;
E-VOTING INFORMATION Regulations, 2015 (“Listing Regulations”) (including any statutory modification or re-enactment thereof Notice For Declaration Of

NOTICE is hereby given that the 16th Annual General Meeting (“AGM”) of for the time being in force), read with the MCA General Circular No. 09/2024 dated 19th September 2024 = - c = -

Shﬁfghorldﬁdr S ole\/rI]etrodpoIitSn StOCbk E)%ghazn(?zefftlnzdé)aOLIiDmNilt?l% %’The Conﬂp\?.gy”) and other relevant Circulars issued by the Ministry of Corporate Affairs (MCA') from time to time (MCA Income Distribution Cum Ca P ital Withdrawal
will be held on fhursaay, becember 19, at£ub rough viaeo Circulars) and the Securities and Exchange Board of India in this regards and pursuant to other - -

gﬁgﬁgler}fég%&: chlrp%rha?treAlgzgrllz \erw eJ?Jnnsc’Eicgll,“I’_'.vé.)Sa}%ozagl?(ézfrén((jv\];leos(%)r: applicable laws and regulations the following resolutions are proposed to be passed by the members of uTi Aggr €ssive Hy brid Fund (Erstwhile UTI Hybrid Equity Fund)
Mumbai — 400070, to transact the businesses as set out in the Notice of the Chemcrux Enterprises Limited (the Company) by way of Postal Ballot only through remote e-voting:

meeting without the presence of physical quorum. 1.To consider appointment of Mr. Nayankumar Champaklal Shah (DIN: 10824202) as Non-Executive Quantum of NAV as on

IThe Notice a(ljong wil’gh éhe A,\rlmual Féepogtzzo22032-£214 is bﬁin% ser;]t (l)c?ly thr?u%h Independent Director — Special Resolution Name of IDCW (Gross Record | Face Value | November 19, 2024
electronic mode on Friday, November 22, to all shareholders of the : : . . _ , fctpi . i
Company whose email gddresses were registered with the Depository 2.To consider app0|ntment of Mr. V'|puI Pramodchandra Sanghvi (DIN: 10824210) as a Director (Non- the Plan Distributable Amt_.)* Date (per unit) (per unit)
Participant(s). The Annual Report containing the Notice is available on the Independent) — Ordinary Resolution % ¥ per unit 7
website of the Company at https://www.msei.in/about-us/financials and on the 3.To consider appointment of Mr. Vipul Pramodchandra Sanghvi (DIN: 10824210) as Whole Time : :
website  of  National ~ Services  Depositories  Limited ~ (“NSDL") Director designated as Executive Director and approval of payment of remuneration — Special Resolution UTl Aggressive Hybrid Fund
https://www.evoting.nsdl.com. . . - L . . _ Regular Plan - Payout of

Th X . - . In compliance with the provisions of the Act and Listing Regulations, read with MCA Circulars, the | Distribut 43.943

e Company has provided its Members, the facility to cast their vote L , , ncome Distribution cum 9435
electronically, during the following period, through the e-voting services Company has completed electronic dispatch of Postal Ballot Notice along with explanatory statement Capital Withdrawal option Tuesday
provided by NSDL. thereto as required under the provisions of Section 102 of the Act on 21st November 2024 by email to all (IDCW)
. : . u ] oy 9.00% 0.9000 November 26, %10.00

Commencement of remote e-voting: | Monday, December 16, 2024 from 9:00 AM (IST) its §hareholqers holding shares as on Erlday, 15th Novemk?gr 2024 (*Cut-off date’) aqd whose email id N UTI Aggressive Hybrid Fund 2024
Conclusion of remote e-voting Wednesday, December 18, 2024 at 5:00 PM (1ST) reglstergd with the Company/ Depositories/ Depository Participants to.transact the bu3|nes§es as ‘.se't outin Direct Plan - Payoit of

The remote e-votina shall be disabled by NSDL for voting thereafter and the Notice dated 11th November 2024. Members who have not registered /updated their e-mail ids are Income Distrbution qum 16,607
Shareholders will not ge allowed to vote beygnd said date andgtime. In addition requegteq to register' ! ypdate the same VY“h ltheir rgspective I?epository Participants or their respective Capital Withdrawal option 50026
to the above, the facility of e-voting shall also be made available at the AGM for depositories for receiving future communication(s) in electronic form. IDCW)
the Members who have not already cast their vote prior to the AGM by e-voting. The Postal Ballot Notice is available on Company's website at www.chemcrux.com, website of BSE

Shareholders, as on cut-off date, will be able to attend the AGM through VC Limited at www.bseindia.com and on website of National Securities Depository Limited (NSDL), the *Distribution of above IDCW is subject to the availability of distributable surplus as on record date.
using the electronic platform provided by NSDL. The detailed instructions for agency for providing remote e-voting services, at www.evoting.nsdl.com. No physical copy of Notice has Income distribution cum capital withdrawal payment to the investor will be lower to the extent
e-voting and participating through VC are provided in the Notice of the AGM.

Any person who becomes Member of the Company after sending the Notice been sent to Members and the communication of assent /dissent of Members will take place only through of statutory levy (if applicable). Income distribution will be made, net of tax deducted at source
of the AGM and holding shares as of the cut-off date may download the Notice remote e-voting. Voting rights of the Members has been reckoned as on Friday, 15th November 2024 as applicable.
of the AGM and follow the procedure for remote e-voting/ attending the AGM (cutoff date) and a person who is not a member as on cutoff date shall treat this notice for information . o .
through VC/e-voting at the AGM as mentioned in the Notice of the AGM. purpose only. Pursuant to payment of IDCW, the NAV of the income distribution cum capital

In case of any query and/or grievance, in respect of voting by electronic i : withdrawal options of the scheme would fall to the extent of payout and statutory le
means, Members may refer to the Help & Frequently Asked Questions (FAQS) Allthe members are mformgd that: . . : : P pay yiew
and ewoting user manual available at the download section of 1.The businesses set forth in the notice of Postal Ballot shall be transacted only through electronic means. (if applicable).
https://www.evoting.nsdl.com (NSDL Website) or contact NSDL, 301, 3rd Floor, 2.The remote e-voting shall commence on Friday, 22nd November 2024 at 9:00 a.m. (IST). : - g - : -

Naman Chambers, G Block, Plot No- C-32, Bandra Kurla Complex, Bandra East, 3.The remote e-voting shall end on Saturday, 21st December 2024 at 05:00 p.m. (IST). The remote E}Zf:e?; thee;ri]r']trgﬁ':f? i?tr;?if ?ﬁt%néggse adslssgtiﬁtemc?osc:rgf Cbiilifés\gvﬁgirévgil t(;]pe tl?er;f)r\évz(;i:

Mumbai- 400051 or call on the toll-free number(s): 1800-21-09911 and 022 - e-voting shall be disabled by NSDL thereafter. Once the vote on a resolution is cast, a member shall ) ppedr ghtero . ) . . .

;18'86;I k7009[‘ @Ord I'S%Ir']d a request at evoting@nsdl.co.in  or not be allowed to change it subsequently fixed for each income distribution cum capital withdrawal shall be entitled to receive the income
elpdesk.evoting@cdslindia.com. : o : . o _ _

Helpdesk for Individual Members for any technical issues related to login 4.The cutoff date is Friday, 15th November 2024 for determining the eligibility to vote by electronic means. d'St”bUt'O_n cum capital withdrawal so d'_St”bUted- The reinvestment, if any, shall be treated as
through Depository i.e, NSDL and CDSL: The Company has appointed Mr. Kashyap Shah (Membership No.: F7662, COP No.: 6672), Proprietor constructive payment of IDCW to the unitholders as also constructive receipt of payment of the
Login Type Helpdesk Details of M/s. Kashyap Shah & Co., Practising Company Secretaries, Vadodara to act as Scrutinizer for amount by the unitholders. No load will be charged on units allotted on reinvestment of IDCW.
Securities with | Members facing any technical issue in login can contact NSDL conducting Postal Ballot through remote e-voting in fair and transparent manner. )

NSDL helpdesk by sending a request at evoting@nsdl.co.in or call at The result of Postal Ballot will be announced within two (2) working days of conclusion of remote Mumbai
toll free no.: 022 - 4886 7000 e-voting and will be displayed on the Company's website at www.chemcrux.com, on website BSE Limited November 21, 2024 Toll Free No.: 1800 266 1230 www.utimf.com
ities wi i icali in loqi at www.bseindia.com and on website of NSDL at www.evoting.nsdl.com. For e-voting instructions,
pechiities with [}Mem bers acing any techirica 'ssue’h 0gih can comtact .03 members may go through the instructions given in Notice and igrll case of any queries gr grievances REGISTERED OFFICE: UTI Tower, “Gn’ Block, Bandra Kurla Complex, Bandra (E), Mumbai - 400051.
CDSL helpdesk by sending a request at helpdesk.evoting@cdslindia.com ; . ’ Phone: 022 — 66786666. UTI Asset Management Company Ltd. (Investment Manager for UTI Mutual Fund)
or contact at 1800-21-09911 members may refer the FAQs for shareholders and e-voting user manual for shareholders, available at the E-mail: invest@uti.co.in, (CIN-L65991MH2002PLC137867)
) — downloads section of www.evoting.nsdl.com or members may send request at evoting@nsdl.com or o o o 3
For Metropolitan Stock Exchange of India Limited members may contact Ms. Pallavi Mhatre on toll free no.: 022 - 4886 7000. qu more information, please contact the neareslt.UTl Financial Centre or your AMFI/ NI§M certified Mutual Fund
Sd/- Distributor, for a copy of Statement of Additional Information, Scheme Information Document and Key
Durgesh Kadam For CHEMCRUX ENTERPRISES LIMITED Information Memorandum cum Application Form.
Place: Mumbai Head - Legal and Company Secretary Place : Vadodara Sd/- - : -
Date: November 22, 2024 Membership No. F8496 Date : 21* November, 2024 Dipika Rajpal (Company Secretary) Mutual Fund investments are subject to market risks, read all scheme related documents carefully.

financialexp.epapr.in Pune
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INDIANIVESH CAPITALS LIMITED

CIN: L51909MH1983PLC267005
Registered Office: 1705, 17" Floor, Lodha Supremus,
Senapati Bapat Marg, Lower Parel, Mumbai-400013
Contact: +91-22-6240 6240 | Fax : +91-22-6240 6241.
E-mail: : icl@indianivesh.in | Website: www.icl.in.net

NOTICE FOR THE ATTENTION OF
SHAREHOLDERS OF THE COMPANY

NOTICE OF THE EXTRA ORDINARY GENERAL MEETING

Notice is hereby given that the Extra Ordinary General Meeting (“EGM”) of the
Company will be held at the registered office of the company situated at 1705,
17" Floor, Lodha Supremus Senapati Bapat Marg, Lower Parel, Mumbai-400013
on Monday, 16" December 2024 at 12.30 PM. IST. The Notice convening the
Meeting has been sent to the members to their registered address by post/
courier and electronically to those members who have registered their e-mail
address with the Depositories/Company.

The Notice of EOGM is available on the Company’s website www.icl.in.net and
also available for inspection at the Registered Office of the Company on all
working days during business hours up to the date of the Meeting. The Company
is providing its members facility to exercise their right to vote on resolutions
proposed to be passed at the Meeting by electronic means (“e-voting”). The
members may cast their votes using an electronic voting system from a place
other than the venue of the Meeting (“remote e-voting”). The Company has
engaged the services of National Securities Depository Limited (NSDL) as the
Agency to provide e-voting facility.

The communication relating to remote e-voting inter alia containing User ID
and password along with a copy of the Notice convening the Meeting has
been dispatched to the members. The Notice of the meeting and format of
communication for e-voting are available on the website of the Company: www.
icLin.net and on the website of National Securities Depository Limited (NSDL)
https://www.evoting.nsdl.com/.

The remote e-Voting shall commence on Friday, 13" December 2024 at 09.00
a.m. (IST) and ends on Sunday, 15" December 2024 at 05.00 p.m. (IST). The
remote e-Voting module will be disabled thereafter. Once the vote is cast by
the member on a resolution, member shall not be allowed to change the same
subsequently.

A person, whose name appears in the Register of Members / Beneficial Owners
as on the cut-off date, i.e. Monday, 09™ December 2024, only shall be entitled
to avail the facility of remote e-voting / voting at the Meeting.

Any person who becomes member of the Company after dispatch of the Notice
of the Meeting and holding shares as of the cut-off date may obtain the User ID
and password inter alia by sending a request at evoting@nsdl.co.in. The detailed
procedure for obtaining User ID and password is also provided in the Notice
of the meeting which is available on Company’s website National Securities
Depository Limited (NSDL) website. If the member is already registered with
National Securities Depository Limited (NSDL) for e-voting, he can use his
existing User ID and password for casting the vote through remote e-voting.
The Voting Rights of Members shall be in proportion to their share in the paid-
up Equity Share Capital of the Company as on the cut-off date. The members
who have cast their vote(s) by remote e-voting may also attend the Meeting
but shall not be entitled to cast their vote(s) again and members attending the
Meeting who have not cast their vote(s) by remote e-voting will be able to vote
at the Meeting.

BOOK CLOSURE DATE

Notice is also hereby given pursuant to Section 91 of the Companies Act,
2013 read with Companies (Management and Administration) Rules 2014, the
Register of Members and Share Transfer Books of the Company will remain
closed from Tuesday, 10" December 2024 to Monday, 16th December 2024
(both days inclusive) for the purpose of Extra Ordinary General Meeting of the
Company.

The members are requested to note the following contact details for addressing
queries / grievances, if any:

In case of any queries, you may refer the Frequently Asked Questions (FAQS)
for Shareholders and e-voting user manual for Shareholders available at the
download section of www.evoting.nsdl.com or call on toll free no.: 1800-222-
990 or send a request at evoting@nsdl.co.in

The results shall be declared not later than forty-eight hours from conclusion
of the Meeting. The results declared along with the Scrutinizer’s Report will
be placed on the website of the Company at www.icl.in.net and the website
of https://www.evoting.nsdl.com/ immediately after the results are declared
and will simultaneously be forwarded to CSE Limited, where Equity Shares of
the Company are listed and shall be displayed at the Registered Office of the
Company.

By Order of Board of Directors
For IndiaNivesh Capitals Limited
Sd/-

Rajesh Nuwal

Director

(DIN : 00009660)

Place : Mumbai
Date : 22" November 2024




